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STATUS REPORT IN THE MATTER OF ORIGINAL APPLICATION No. 06 of 2012 

TITLED AS MANOJ MISHRA VS UNION OF INDIA & ORS IN COMPLIANCE OF 
HON'BLE NGT DIRECTIONS (DATE OF HEARING: 18.02.2020 AND DATE OF 
UPLOADING ON WEBSITE: 05.03.2020) IN THE MATTER OF OA NO. 06 OF 2012 

1.0 INTRODUCTION 

Hon'ble National Green Tribunal in Original Application No 06/2012 in the matter of 

Manoj Mishra Vs Union of India & Othrs passed order (Date of hearing: 18.02.2020 and 

Date of uploading on website: 05.03.2020) and relevant portion of the Hon'ble NGT 

directions pertaining to CPCB and the newly Constituted Joint Committee are detailed 

below. 

Para 67(a): In the light of observations in the third report of the Yamuna Monitoring 

Committee (YMC) dated 05.02.2020 showing inadequate progress in compliance of 

orders of this Tribunal dated 11.09.2019, all concerned authorities (in Delhi, Haryana 

and UP.) need to take further action expeditiously on the issues of sewage 

management, industrial pollutants, solid waste management and other issues, as per 

laid down timelines to pay compensation wherever timelines have not been met which 

may be ensured by the CPCB. 

CPCB may issue notice to the entities accountable to pay compensation and in case 

of non-payment and seek execution by moving this Tribunal. 

Para 67(d): CPCB may revise its report on 'Alternate Technologies for Management 

of Waste Water in Drains' in the light of comments of the Yamuna Monitoring 

Committee (YMC) dated 17.02.2020 and forward the same to the Ministry of Urban 

Development, Jal Shakti, Govt. of India, NMCG, Governments of Delhi, Haryana and 

UP. within one week from today for further necessary action on their part for making 

a policy which may be finalized within one month from today. CPCB may file 

compliance report after collecting status of compliance from the said authorities by 

e.mail at iudicial-ngt@gov.in before the next date. Revised CPCB report may be 

placed on its website and also circulated to all States/UTs and PCBs/PCCs. 

Para 67 (h): A Joint Committee comprising CPCB, NMCG, NEER/, /IT Roorkee and 

/IT Delhi may assess damage to environment, in monetary terms after the date of 

order of this Tribunal 13.01.2015, on account of degradation of river Yamuna, by 
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continued inaction of the authorities in Delhi, Haryana (from Hathnikund till entry in 

State of UP), UP. (up to Mathura), within three months from today. CPCB will be the 

nodal agency for coordination and compliance. The Committee will be at liberty to take 

such assistance from any individual (s)/institutions as may be necessary. 

A copy of the Hon'ble National Green Tribunal in Original Application No 06/2012 in the 

matter of Manoj Mishra Vs Union of India & Othrs passed order (Date of hearing: 

18.02.2020 and Date of uploading on website: 05.03.2020) is annexed as Annexure-1. 

2.0 INITIATIVES TAKEN BY CPCB 

CPCB already filed status report dated 05.05.2020 in respect of Para 67 (a) and 

Para 67 (d) of the Hon'ble NGT passed order (Date of hearing: 18.02.2020 and Date of 

uploading on website: 05.03.2020). However, status of actions taken in compliance to 

the directions of Tribunal specially on Para 67 (h) of the order (Date of hearing: 

18.02.2020 and Date of uploading on website: 05.03.2020) is detailed in subsequent 

paras. 

2.1 NOMINATIONS SOUGHT BY CPCB 

CPCB invited nominations from National Mission for Clean ganga (NMCG), National 

Environmental Engineering Research Institute (NEERI), Nagpur, Indian Institute of 

Technology (IIT), Roorkee, Indian Institute of Technology (IIT), Delhi and National 

Institute of Hydrology (NIH), Roorkee to represent as members of the Joint Committee 

constituted by Hon'ble NGT, vide its letter dated 23.4.2020. Shri D.P Mathuria, ED 

(Technical), NMCG; Prof. A.K.Nema, Indian Institute of Technology (IIT), Delhi; Shri. 

Hemant Bherwani, Scientist, NEERI; Dr .. Anupma Sharma, Scientist F, NIH, Roorkee; 

Prof. A.A.Kazmi, IIT,Roorkee and Shri.A.Sudhakar, DH, WQM-I, CPCB have become 

the members of Joint Committee. CPCB also sought action taken reports from the States 

of UP, Haryana and Delhi vide letter dated 23.04.2020. 

2.2. FIRST MEETING OF THE JOINT COMMITTEE 

First meeting of the Joint Committee was held on 06.05.2020 through video conferencing 

under the Chairmanship of Shri. D.P Mathuria, ED (Technical), NMCG. Joint Committee 

deliberated on course of action for assessment of damage to the environment in 

monetary terms after the date of orders of this Tribunal 13.01.2015, on account of 

degradation of river Yamuna, in view of continued inactions of the concerned authorities 

and for ensuring compliance to Hon'ble NGT directions on the issue. The Committee is 

3 
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given a task of damage assessment of river Yamuna, which is first of its kind in the 

country. Decisions taken in first meeting of the Joint Committee held on 06.05.2020 are 

given in following paras. 

(i) A template shall be prepared by CPCB based on the orders passed by Hon'ble 

NGT in OA NO 06/2012 since 13.01.2015 and same shall be shared within three 

working days with all three States for submission of action taken report for ensuring 

compliance to Hon'ble NGT orders from 13.01.2015 to 05.03.2020 in OA No 

06/2012. 

(ii) All the three States and their concerned agencies shall have to submit A TR within 

a week thereafter. SPCB of the respective States may coordinate for submission 

of A TRs to CPCB. CPCB shall share the compiled summary of A TRs with the 

members of Joint Committee. 

(iii) It is also proposed to consult other expert institutions such as Wildlife Institute of 

India (WI/), Central Inland Fisheries Research Institute (CIFRI) for taking their 

views on assessment of damage to the environment. 

(iv) Next meeting shall be held within ten working days to discuss further course of 
action 

The Minutes of first meeting of Joint Committee is enclosed as Annexure-11. 

As a follow-up of the decisions taken in first meeting of the Joint Committee, a template 

has been prepared by CPCB for providing information relating to the actions taken by 

the concerned States on compliance to the directions passed by Hon'ble NGT since 

13.01.2015 and also circulated to all the three States vide CPCB letter dated 13.05.2020 
(Annexure-111 and Annexure-lV) to ensure compliance to the NGT directions and to 
submit desired information as per the template within a week. As no information was 

received, a reminder letter dated 11.06.2020 (Annexure-V) was also sent to the SPCBs 

of Delhi, Haryana and Uttar Pradesh with a request to submit the information as per the 

template circulated by CPCB vide letter dated 13.05.2020. In response to CPCB letters 

dated 13.5.2020 and 11.6 2020, State/department-wise information received are detailed 
below. 

4- 
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};,- Irrigation and Flood Control Department (I & FC), Delhi submitted information vide 

emails dated 12.5.2020 & 18.05.2020 w.r.t Hon'ble Orders dated 13.01.2015, 

11.09.2019 and 05.03.2020 as per the template circulated by CPCB. 

};,- DPCC submitted the information pertaining to Delhi Jal Board (DJB) but not in the 

template circulated by CPCB. 

};,- Delhi Cantonment Board submitted information vide email dated 17.06.2020 w.r.t 

Hon'ble NGT orders dated 13.01.2015, 11.09.2019 and 05.03.2020. 

};,- DPCC vide email dated 15.06.2020 requested concerned departments/ authorities 

to send information in template to CPCB and also requested Urban Development 

Department, Delhi to send compiled information in template to CPCB. 

Haryana 

};,- Gurugram Metropolitan Development Authority (GMDA), Haryana State Industrial 

and Infrastructure Development Corporation (HSIIDC) Departments have 

submitted information to CPCB vide email dated 4.5.2020 but not in template 

circulated by CPCB. 

UTTAR RADESH 

};,- No information received from Uttar Pradesh Pollution Control Board (UPPCB) 

2.3 SECOND MEETING OF THE JOINT COMMITTEE HELD ON 23.6.2020 

A second meeting of the Joint Committee was held on 23.06.2020 through video 

conferencing, wherein the Committee reviewed the information received from all the 

three States viz., Delhi, Haryana and U.P and it was apprised by Central Pollution Control 

Board (CPCB) that the information has been received from few Departments of Delhi 

and Haryana States but not in a compiled form as per the template circulated by CPCB. 

Therefore, Nodal Agencies such as SPCBs of Haryana, Delhi and Uttar Pradesh as 

5 
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decided in first meeting of the joint Committee, may collect information from all the 

concerned Departments in the respective State/ UT and thereafter, compiled information 

as per template only need to be submitted to CPCB. The minutes of Second Meeting of 

the Joint Committee was also circulated to the three SPCBs with a copy to Chief 

Secretaries of Haryana, Delhi & U.P State Governments vide email dated 26.6.2020 with 

a request to take necessary action in light of the decisions taken in the afore-said 

meeting. Main decisions taken in the second meeting of Joint Committee are as follows: 

a. State Regulators from Haryana, Delhi & UP (to act as Nodal agencies) shall 

provide compiled information as per template circulated by CPCB within a week 

i.e., by 30.06.2020. In case of failure to comply the issue may be apprised to Chief 

Secretaries of concerned States indicating delay on part of concerned Departments 

in parting with requisite information. 

b. Large amount of data on upper Yamuna riverine ecosystem, hydrology, ground 

water hydrology and water quality is available with NIH, Roorkee as part of recent 

study carried for National Mission for Clean Ganga towards assessment of e-flows 

from Hathnikund to Okhla bridge of Yamuna including similar data for various drains 

outfalling into Yamuna. Accordingly, this data may be utilised, pending receipt of 

requisite data from States for taking up study immediately. For this purpose, it was 

agreed that Dr Anupma Sharma, NIH, Roorkee shall make a presentation on 

methodology to be adopted for assessing environmental damage on 25.06.2020 

through VC. 

c. An Interim reply may be submitted to Hon'ble NGT in OA No. 6 of 2012 seeking 

additional time of four months beyond 30th June 2020 for assessment of damages 

to the environment in view of non-compliances by the concerned for rejuvenation 

of river Yamuna and also to submit recommendations of the Joint Committee before 

Hon'ble NGT. 

d. A sub-group comprising /IT, Delhi; NIH, Roorkee and NEER/ may finalise the 

methodology for assessment of environmental damage in monetary terms and 

thereafter, Joint Committee may finalise its recommendations on the subject and 

file its report in compliance to Hon'ble NGT. 

A copy of minutes of second meeting of Joint Committee is enclosed as Annexure VI. 
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As decided in second meeting of the Joint Committee, committee members heard the 

expert ideas of Dr.Anupma Sharma, Representative of NIH, Roorkee for assessment of 

damages to the environment being practised by the different countries. Dr.Anupma 

Sharma made a presentation on 25.06.2020 through video conferencing before the 

Committee members on 'Assessment of Damage to Environment of River Yamuna in 

Monetary Terms: Valuation Methods in Use'. Dr.Sharma explained that for physical 

measures of impacts to be measurable, they must be valued in monetary units. Monetary 

valuation of different effects is not a straight forward procedure since many of the effects 

have no market value. The total value is often composed of both use values and non­ 

use values. To assess these values, environmental economics uses several methods. 

These valuation methods may be based on 'stated preferences' or 'revealed preference'. 

Stated preference methods involve asking respondents for their willingness to pay 

(WTP), as well as asking the respondents for their willingness to accept (WT A). Revealed 

preference method include the production function method to estimate the value of 

environmental effects on production, while Hedonic price method is used to estimate the 

value of environmental effects on properties. For valuation of health damage 

externalities, two of the most popular methods for valuating human health damages are 
the Disability Adjusted Life Year (DALY), or the Quality Adjusted Life Year (QAL Y). For 

valuation of ecosystem damage externalities, the standard price method can be used, 

which involves costs for reducing pollutants to a level that is sustainable. 

Various models are available for monetary valuation of damages to ecosystems, to 

human health, and to the built environment. These models are comprehensive models 

that use an impact approach in order to valuate externalities directed towards a wide 

variety of endpoints. The EPS system was one of the first monetary valuation models 

developed. ExternE and similar models are today used as the standard model for 
monetary valuation of externalities in Europe. The LIME model is an example of a non­ 

European model. 

The EPS system is based on LCA (Life Cycle Assessment) methodology and uses 

inventory data, characterisation factors, and weighting factors to calculate the external 

costs or values of a product. Impacts are expressed in terms of socio-economic costs 

(or values) occurring by unit effects of damage to five different safeguard subjects: 

human health, abiotic stock resources I natural resources, ecosystem production 

capacity, biodiversity, and cultural and recreational values I aesthetic values. 

7 
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To quantify environmental impacts, the ExternE method uses the Impact Pathway 

Approach. The principle is to track the impact from source emission through the chemical 

transformation effect on receptors such as air, soil and water to physical impact, before 

being expressed in monetary terms. The Life-cycle Impact Assessment Method based 

on Endpoint modeling (LIME) is a Japanese model, and has been used to evaluate the 

damage on different endpoints caused by eleven impact categories. 

Shri Hemant Bherwani, NEERI was requested to examine the methods discussed and 

share his experience on the subject in first week of July 2020 through video conferencing. 

2.4. PROPOSED PLAN OF ACTION BY THE JOINT COMMITTEE 

Joint Committee has constituted a sub-group comprising representatives of IIT-Delhi, 

NIH-Roorkee and NEERI-Nagpur for preparation and finalisation of the methodology for 

assessment of environmental damage in monetary terms. Presently, the Sub-Committee 

has conducted literature review and the information required for making assessment of 

damage to the environment. 

Compiled Information in template from all the three States will be collected and gaps in 

the information shall be analysed for estimation in monetary terms for the damage 

caused to the environment due to inaction of respective states. 

Committee would like to consult the experts at Central Inland Fisheries Research 

Institute (CIFRI) and Wildlife Institute of India (WII) and share their expertise for the 
purpose of assessment of damage caused to the environment in monetary terms 

specially from the point of reduction in fish productivity and damage to the native/ exotic 
species population present/ and also extinct species in river Yamuna catchment since 

13.01.2015. 

As the compiled information is still expected from the three States viz., Delhi, Haryana 

and UP shortly, Joint Committee is of the view that entire exercise of assessment shall 

take about 04 months period as detailed in the Table. 
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S.No. Proposed Activity Time 

Frame 

Required 

1 Finalisation of Methodology for damage 01 Month 

assessment by the Sub-committee comprising 

representatives of IIT, Delhi, NIH, Roorkee and 

NEERI, Nagpur 

2 Collection of desired information from the 03 States 01 Month 

and its analysis and if required collection of 

additional historical information from the concerned 

departments from the three States depending on 

the methodology to be evolved by the Sub- 

committee for damage assessment 

3 Finalization and Submission of Recommendations 02 Months 

of the Committee in respect of the environmental 

damages in monetary terms in compliance to 

Hon'ble NGT Directions 

Prayer: 

In view of the above facts indicated in earlier paras, Hon'ble NGT may consider to grant 

04 months' time to the constituted Joint Committee to assess damage to environment in 

monetary terms after the date of order of this Tribunal 13.01.2015, on account of 

degradation of river Yamuna due to inactions by the concerned authorities in the State 

of Delhi, Haryana and Uttar Pradesh. It is also respectfully prayed that this answering 

respondent shall abide by any order or directions if any passed by this Hon'ble Tribunal. 

-- 00 -- 
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Item No. 01 Court No. 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 06/2012 
(With report dated 05.02.2020) 

Manoj Mishra Applicant(s) 

Versus 

Union of India & Ors. Responclent(s) 

Date of hearing: 18.02.2020 
Date of uploading on website: 05.03.2020 

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON'BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER 
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER 
HON'BLE MR. SIDDHANTA DAS, EXPERT MEMBER 

ORDER 

The issue: Execution of NGT order for rejuvenation of river 
Yamuna 

1. This order may be read in continuation order dated 22.01.2020. 

The issue for consideration is the execution of directions in 

the judgment of this Tribunal dated 13.01.2015 reported in 

2015 ALL (I) NGT REPORTER (1) (DELHI) 139 and further orders 

for rejuvenation of River Yamuna in pursuance of order of the 

Hon'ble Supreme Court transferring proceedings pending 

before it in W.P. No. 725/1994 on the subject to this Tribunal. 

Since no meaningful progress took place for a long time. this 

Tribunal constituted a two member Yarnu na Monitoring Committee 

(YMC) vide order elated 26.07.2018 for monitoring a time bound 

action plan. 

IO 
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Background of the NGT order - consideration of first report of 
YMC 

2. Before referring to the order dated 22.01.2020, we ma_v refer to 

order dated 11.09.2019 wherein the background of the matter was 

mentioned as follows:- 

"2. It is necessary to give a brief background of the case 
before issuing further directions. The issue of control of 
pollution and rejuvenation of river Yamuna was taken up by 
way of Writ Petition No. 725/1994 by the l-/011 'ble Supreme 
Court based on a news item published in Hindustan Times 
titled 'And Quite Flows the Maily Yamuna'. Grim situation 
of pollution and failure of authorities to take appropriate 
action was noted by Hon'ble Supreme Court in various 
orders1. Vide order dated 10.12.2012, the Hon'ble Supreme 
Court noted "despite heavy expenditure, in thousands of 
crores, having been incurred by the Central Government, 
Government of the States of Haryana and Uttar Pradesh 
and the local authorities in the National Capital 
Territory of Delhi, the pollution of river Yamuna has 
increased by the day". ft was further observed that the 
water quality of river Yamuna at the Nizammudin Bridge as 
shown from the anauisis of the samples by the Central 
Pollution Control Board (CPCBJ to be: BOD 37 mg/ l (against 
permissible limit of 3 mg/ 1), faecal coliform 
17,00,00,00,000 (against permissible limit of 500 
MPN/100 ml). The situation was found to be similar at 
KalindiKunj, Okhla and even Palwal. The Hon'ble Supreme 
Court directed preparation of action plans and ofter continuinq 
to monitor it for 23 years, on 24.04.2017, the proceedings 
were transferred to this Tribunal. In the meanwhile, 0.A. No. 
6/2012 was filed before this Tribunal 011 which respon se wos 
sought from Gout. of NCT of Delhi, DJB, DDA, DPCC and the 
States of Haryana and Uttar Pradesh. in the light of material 
furnished, uide order dated 13.01.2015. this Tribunal issued 
directions to lake remedial steps to control the pollution and to 
rejuvenate the river Yamuna. Further directions were also 
issued in the light of order of the Hon 'ble Supreme Court dated 
24.04.2017. The said orders required time bound 
actions. Orders dated 13.01.2015 and 08.05.2075 divided 
the project of cleaning and reju uen ation into 2 phases. First 
Phase related to Najafqarh, Delhi and su ppiementaru drains. 
Second phase related to all other drains. Order dated 
08.05.2015, accepted "Maily Se Nirmal Yamuria" 
Revitalization Plan, 2017 in principle subject lo specific 
directions. It was further directed that environmental 
compensation will be recovered from every household 
generating sewage on polluter pays principle 
irrespective whether the household was sewered or not. 

1
119991 1 cc 161. 120001 10 sec ;;111. 1200111 ~ sec -1-10. 121111-11 s sec r,38, 12011<J1 17 sec 10s. 716, 11 . 120121 

13 sec 736. 786 
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3. Finally, on 2 5. 0 7.2018, after noticing the earlier 
proceedings, it was again noted that there was no meaningful 
progress in the last three uears. The work for 14 STPs had not 
even begun for which no juetification was furnished:' The 
Tribunal directed that the said work must commence 
positively by 0 1. 7 2. 20 7 8. Coronat ion Pillar was to be 
completed by 11. 04.2019. Work of Najafgarh drain was to be 
completed by 31. 12. 20 7 8. 1 7 drains were scud to h a ve been 
tapped and work for trapping of 5 drains was to be awarded 
and completed by December 2020, except the one for which 
the work was to be completed In] 2018. The Stale of Harqana 
was directed to file an affidavit showing the steps taken lo 
ensure that no untreated pollutants are discharged into 
Najafgarh drain and no untreated sewage flows from DD2 
drain at Panipat. 

4. In continuation of the said order, on 26.07.2018, a status 
report on sewage management was noted and it was found 
that at most of the places, BOD/SS levels were not 
meeting the required parameters.3 The Tribunal 
constituted a two Member Committee for time bound 
action plan and framework for implementation. The 
Committee was to draw up comprehensive, integrated and 
inclusive strategy with clear mensurable indicators of 
progress and success. The action plans were also to include 
creation of biodiversity parks. The DDA was required to make 
the entire flood plains available to the Forest Department after 
demarcation. The Monitoring Committee was also required to 
lay clown a plan for collection of funds on the 'Polluter Pays' 
principle and to deal with the problems of idol immersion in 
the river Yamu na. The States of Uttar Pradesh and 
Haryana were directed to constitute their own 
Monitoring Committees. The existing Committees were 
to function in tandem with the Committees so 
constituted. The Committee was to give interim report 
by 31.12.2018. 

5. The Committee submitted its Core Action Plan dated 
22.10.2018, identijuinq road map for monitoring the directions 
of this Tribunal octiuiti] wise and agency wise. The plan 
highlighted issues, present status and future actions. The 
sixteen action points identified are: 

"i) Environmental Flow 
11) DDA and Demarcation of the Flood Plains and 

Conservation Activities 
iii) Quality of Riuer water 
iu} Sewage Treatment Plants 
u) Interceptor Sewer Project (ISP) 
u1. Repair and maintenance of Drains 
uii] Polluter Pa!JS principle 
uiii} Dredging and desiltinq 
ix) Industrial Pollution and CETPs 

'Para 9 
1Pnrr1 3 
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x) Sewage and Faecal Sludge Management 
xi) Online Monitoring of STPs, CETPs and Yamuna. 
xii) Use of treated Waste Waler 
xiii) Idol Immersion 
xiv) State of Haruana and pollution of the Yamuna 
xv) State of Uttar Pradesh and Pollution of the River 
xvi) Creating Public Aworeness through Information 

Dissemination Strategies and Management" 

6. The first report dated 16.01.2019 was furnished by 
the Committee which was considered vide order dated 
29.01.2019. It was found that DDA was yet to 
undertake demarcation of the flood plains. There was 
a need to have a mechanism to stop dumping of 
debris by installing electronic surveillance system, 
aerial mapping to track debris, to set up check posts 
to track transportation of debris and for recovery of 
environmental compensation, setting up of more 
water quality monitoring stations, improvement and 
upgradation of STPs, setting up new STPs to bridge 
the gap between sewage generated and sewage 
treated, need for interceptors, maintenance of drains, 
improvement of CETPs and to set up sewerage 
network for unauthorized colonies. The Committee 
noted that the faecal coliform count was upto 6,400 
times above the prescribed standards. Only 14% of 
the 1797 colonies had sewage pipelines. DDA had 
Jailed to remove the debris and to secure the area by 
erecting barbed wire fencing. The authorities in the 
State of Haryana were required to expedite action for 
reducing water pollution load. The State of Uttar 
Pradesh was required to tap the drains, set up STPs 
and take action against the polluting industries 
releasing effluents into drains joining the river. The 
Tribunal noted that the situation was grim and that 
the regulatory authorities had Jailed to apply the 
'Polluter Pays' principle to control the polluting 
activities. In spite of the serious damage being 
caused, the authorities were not acting against the 
offenders either by prosecuting them and/or 
recovering the cost of restoration. Apart from failure of 
the Delhi Government, there was failure on the part of DDA, 
UP Government as well as Hanjana Gouern ment. The 
Delhi Government, UP Government as well as Haryana 
Government were required to furnish performance 
guarantees in the sum of Rs. 10 Crores each with the 
CPCB. The DDA was also required to furnish a 
performance guarantee in the sum of Rs. 50 Lakhs 
with the CPCB. This Tribunal directed that further 
report be furnished by 20.05.2019." 

Consideration of Second Report of YMC and directions dated 
11.09.2019 to the NCT Delhi, States of Haryana and U.P. for 
taking necessary steps for compliance of orders of NGT 

13 
4 
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3. Second Report of the Committee dated 27.05.2019, 

supplementary reports 28.06.2019 and 02.07.2019 and further 

reports commenting upon compliance status by authorities in 

Delhi dated 13.08.2019 and States of I-laryana and Uttar Pradesh 

dated 20.08.2019 were dealt with vide order dated 11.09.2019. 

After noting the status of compliance of orders of this Tribunal 

under various headings in respect of Delhi, 1-laryana and U.P .. the 

Tribunal observed:- 

"] to ] 0 XXX XXX XXX 

11. Having noticed the status of compliance of directions of 
this Tribunal in NCT Delhi, State of Haryann and Uitar 
Pradesh, we may now consider further directions lo b i sued 
in respect of each of the identified action points. As alreadi] 
noted in the order dat.ed 23.08.2019, in view of repeated 
failure of the timelines earlier, fresh timetines have to 
be laid down with accountability for failure in the 
interest of protection of environment and public health 
and for rejuvenation of the river Yamuna, which is a 
major tributary of river Ganga and has its unique 
significance. This is al so nece san] to comph] with the 
mandate of directions of the Hon 'ble Supreme Court referred 
to earlier. It may be noted that there are 351 polluted river 
stretches in the country identified as such by CPCB' which 
include all major rivers and their tributaries", This Tribunal is 
also dealing with the pollution of River Ganga and several 
directions have been issued including that no untreated 
sewage or effluents are discharged in the nver and 
[loodptairis are protected.> Yamuna flows through the National 
Capital and its rejuvenation can be a model to be followed for 
all other polluted river stretches. Restoration of the riuer is o 
matter of grave environmental urgency that also concerns the 
prestige of the country. 

12. One of the major concerns of this Tribunal is that 
repeated directions remain uri-complied and in spite of 
large scale failures, no accountability is fixed. There is 
huge loss to public exchequer for which no action is taken. 
Timeliries are conveniently and unilateralu] ctianqed. Officers 
indulge in blame game in shifting responsibility from one to 
another. There is failure a! higher levels in monitoring 011rl 
takinq actions. if this continues, it is rli[fic11lt to expect C/11!) 

positive change for long. This requires poradiqm shift i11 

4The snid mauer is br-ing scpnratclv cit't1l1 with hy 1his Tribunnl in O . .'\. No. fl7'J/ 2018. /\II i h« Statt·s/UTs havr- hrr-n 
rr-qu md to prcpnn- and rxr-cu tt- mt 1011 plan for n·nwch·ing tilt' .._,11d p11llu11n11. Chu-f Sl'tT1·1.irit·..., of :,II t he St mt·:-. 1 L1T"­ 
hnvc bc.-n required to rcm.un prc·s,·111 111 person" 11h pr(lg1t·:-.s 1qwr1s 1n 1li1· mruur. :ilong wit Ii ut hrr vunl 1s ... ur-x. /\II 
the 35 Chief Sccrrr arie s have nlrcuc!v npp,·ru1·d once ;111d :11T sdwdult-d to .ipp(';tr ;ig;iin. 
s O.A. No. 200/2014 order dntl'd 22.08.201'). 
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approach adopted so Jar. The approach to be adopted is to 
have clear time-bound plan with flexibility and due to 
accountability for failure by way of departmental 
action and monetary compensation. The rescheduled 
timelines have to be compressed so as to complete every 
action by December, 2020 except where shorter timelines 
are specified in this order or are otherwise possible. If any 
contract permits longer timeline, it is clearly in violation of 
binding orders of the Tribunal which has attained finaiiu]. 
Violation thereof is per se criminal offence. Such longer 
timeline has to be consistent with orders of the Tribunal and 
compressed within 31. 12. 2020. Failinq to do so may inuiie 
criminal prosecution NMCG may also monitor the compliance. 
The Chief Secretaries of Delhi, Harijano 011('/ UP. have lo 
personally see the compliance and have lo set up Monitorinq 
Cell directly under them. Vice Chairman, DDA ca11 also 
monitor and coordinate with Chief Secretary, Delhi. All other 
departments can monitor subject to overall directions of the 
Chief Secretaries. This can avoid shifting of responsibilities 
once ownership 1s with highest authorities in the Stale. 
Monthly review reports may be shared with the Monitoring 
Committee and also placed 011 websites of concerned States. 
Failure and successes of the indiuidual involved 111ny be 
specifically recorded arid reflected in service record of the 
concerned officer. Stock taking may be clone by the Chief 
Secretaries of the failure and successes so Jar and 
appropriate actions be initiated against those who have been 
responsible for the failure. Nodal Officers may be identified in 
respect. of different projects clearly defininq the 
responsibilities. Wherever there is misappropriation of funds, 
criminal case has to be registered. Posting of Officers 
entrusted with the responsibititij may be reuiewed from time 
to lime depending 011 their responsibitiu]. Procedure for givi11g 
of contracts may be shortened and standardized at Stale level 
and if possible at National level by NMCG and CPCB. Giuinq 
of contracts should be based 011 successful credentials instead 
of mere lowest rates. Pollution load al entry and exist point of 
each concerned State may or al entry points of each drains 
need lo be recorded pen'odically. The Chief Secretaries of 
Delhi, Haryana and U.P. may furnish action taken 
reports in this regard at the time of their personal 
appearance before this Tribunal in O.A. 606/2018. 

13. Priorities need to be planned. The first step is to 
ensure that no pollutant is discharged into the river or 
drains connected thereto. Projects of setting up and 
upqradation of STPs including setting up of interceptors, 
layi11g of sewerage line network etc. liaue to be completed 
within strict timelines. Peiidinq such action, immediate 
bioremediation and/or phijtoremediation or m1y other 
alternative remediation measure may be u nden akeu as 011 

interim meosure. Pollution of ricer or uiater bodies is u 
criminal offence which needs to be checked by seuin q up 
ETPs/CETPs/ TPs. The Hon'ble Supreme Court has 
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directed6 that establishment and proper functioning of 
ETPs/CETPs/STPs in the country be ensured. This is to 
enforce the right of access to water. fl has been noted by the 
Hon'ble Supreme Court that water pollution is the cause of 
various diseases and also affects food safety apart from 
affecting the environment as such. Following the said 
judgment, this Tribunal has directed/ that ·'All the local 
bodies have to ensure 100% treatment of the generated 
sewage and in default to pay compensation which is to 
be recovered by the States/UTs, with effect from 
01.04.2020. In default of such collection, the States/UTs are 
liable lo pay such compensation. The CPCB is to collect the 
same and utilize for restoration of the environment." While 
dealing with the pollution of river Ganqa, this Tribunal 
directed: 

"Bioremediatioti and/ or prujtoremediation or any other 
remediation measures may start as an interim measure 
positively from OJ. 11 .2019, [ailinq which the State moy 
be liable to pay compensation. of Rs. 5 Lakiis per month 
per drain to be deposited with the CPCB. This however, 
is not to be taken. as an excuse to delay the installation. 
of STPs. For delay of the work, the Chief Secretary must 
identify the officers responsible and assign specific 
resporisibilities. Wherever there are violations. adverse 
entries in the ACRs must be made in respect of such 
identified officers. For delay in setting up of STPs and 
seweroge network beyond prescriber/ timelines, Stole 
may be liable lo pcu] Rs. 10 Lakhs per month per STP 
and its netiuork: it will be open to the State to recover 
the said amountfrom the errinq officers/contractors. 

With regard to works under construction, after 
01.07.2020, direction for pnyment of euuiron ment al 
compensation of Rs. 10 /akhs per month to Cl'Cl] for 
discharging untreated sewage in any drain connected 
to river Ganga or its tributaries and Rs. 10 takris per 
month to CPCB per incomplete STP and its sewerage 
network will apply. Further with regard to the sectors 
where STP and sewerage network works have not yet 
started, the State has to pny an Environmental 
Compensation. of Rs. 10 lakh s per month after 
31.12.2020. The NMCC will also be equalh] liable for its 
failure to the extent of 50°0 of the n11101111t to !1e paid. 
Till such compliance, bioremediation or any other 
appropriate interim measure may start from 
01.11.2019."8 

14. Second importan I issue pertains to demarcation and 
protection of flood plains arid preventing dumpinq of ony 
waste. Other siqnificaut issues haue alreadi] been identified 

6 
120 I 71 s sec 326 

7Orrlcr drur-rl 28.08.20 ICJ in Pnrvnvnrun Sur:1ksh;1 Snmu i Iv. ,1\111 Vs. Union of lndm !',.,()is.,().,\ No. ~fl.1 2017 
80./\ No. 200/ 20 I~ ordr-r cl:01,·,i' 22 .ilK 2111 <1 
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by way of action points noted above. On some of these 
aspects, further specific directions are necessary. 

15. Accordingly, apart from direction in paras 12 & 13 above, 
we proceed to issue following further directions: 

A. IN RESPECT OF NCT DELHI 

(i) Environmental Flow: 

a) The impact on ground water regime due lo pilot 
project may be monitored by CPCB, DPCC and 
CGWA. The study being carried out by the National 
Instituted of f-fydro!om;, Roorkee (Nlf-f) on directions 
of NMCG may be completed as per schedule by 
March 2020. An interim report be furnished by 
December 2019. 

b) The current regime of Environmental flows moy be 
augmented especiatlij in lean seasons by way of 
coordination amongst member slates stakeholders. 

(ii) Demarcation and Rejuvenation of the Flood 
Plains: 

a) DDA may undertake physicol denuircatiori of the 
entire [loodplain within three months and thereafter, 
after taking re-possession within next three months, 
fence such areas and con uert them into bio-diuersitu 
parks as per the action plan proposed by them. DDA 
will be liable lo pay a sum of Rs. 5Lalch per month 
till compliance of this direction from O 1.04.2020 
which may be recovered from the e1Ti11g officers and 
deposited with the JJCB for restoration of the 
enuironment. The Mo1titori11g Committee will look: i1110 
the compliance. 

b) No activity of edible crop/ cultivation on the 
fioodpiain may be undertaken. The DDA may ensure 
comp/lance in the same manner as direction. (o) 
above with regard lo occountabititu of officers. 

c) The DDA to assign the task of demarcation, re­ 
possession, fencing and development of bio­ 
diversity park thereon to an appropriate and 
dedicated institutional set up. 

d) DDA shed/ complete the work of putting of CCTV 
and keep the area secure from further 
encroachments as such. 

e) The agencies (Railways, NHAC and GAIL) shall qiue 
requisite permission to DDA for launch of optical fiber 
coble unthin one month of th receipt of such request 
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after which the DDA will be free lo proceed s11 bject to 
any objection there against being considered by this 
Tribunal. 

j) The UP Irrigation Department shall give permission 
lo DDA for the execution of CCTVs related work to 
the DDA within one month of the receipt of such 
request after which the DOA will be [ree to proceed 
subject lo any objection there against being 
considered by this Tribunal. 

g) DDA to strictly regulate illegal dumping o] nuilba or 
carrying the same to flood plain by collecting 
compensation wherever uiolation« are [ound and 
submit action token report lo Moniiorinq Committee. 

h) The prohibition with reqard to the throwing of pooja 
material or anu kind o] other material in river 
Yomuna except only designated sites to be ensured 
by DOA, GNCT, UP and Hanjan a. 

i) The Transports Departments of GNCT, UP and 
Haruana need to enforce the said polluter pays 
principle so that no malba is dumped on the flood 
plains. 

j) In view of comments of the Monitoring Committee, 
the ODA is directed to undertake the work of 
restoration of .flood plains: so that such [loori plains 
undertakes or performs the requisite ecoloqical 
functions and DD/\ submits an action plan with 
timelines to Monitoring Committee in this regard, 
within one month Jro111 today. 

(iii) Quality of River Water: 

Monthly report on the ioater quality be [urnished by 
DPCC to the Monitoring Committee which mu st also 
contain data on [aecal coliform arid till the ti1111? 
DPCC establishes its own laboratory network, the 
samples may be got analyzed either from CPCB 
laboratory or other accredited laboratory with 
respect to aforesaid parameter. Such reports 
must be placed on the website of DPCC and CPCB. 
For failure lo comply with this direction, DPCC will 
be liable to pay environment compensation of 
Rs. 2 lakh per month to CPCB for restoration of 
environment with effect from 01.10.2019. Till? 
amount. can be recoverer/ [ioui the ernng officers 
apart from appropriate entries in their service 
records. 
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(iv) Sewage Treatment Plants: 

a) DJB has to give definite milestones and timelin es to 
bridge the gap in terms of poor capaciu] initialization 
within one month. 

b) The DJB to prepare an Action Pion wit.h timetiiies for 
better capacity utilization of STPs by tapping the 
drain as a short term measure to reduce pollution in 
River Yamuna within one month. 

c) DJB to prepare an action plan with specific timelines 
and implement the same in terms of bridging the 
capaciuj gap and upqradation of existing STPs that are 
functioning on old parameters. 

d) DJB to take concerted steps in terms of actions not 
taken so Jar and fix the accountability of erring 
officials. 

e) DJB to complete the task of setting up of STPs 
by 31.12.2020. 

j) The DJB needs to spell out action to be taken with 
specific timelines within one month. 

g) Bioremediation and/or phytoremediation or any 
other remediation measures may start as an 
interim measure positively from 01.01.2020, 
failing which the Govt. of NCT of Delhi may be 
liable to pay compensation of Rs. 5 Lakhs per 
month per drain to be deposited with the CPCB. 
This however, is not to be taken as nn excuse to 
delay the installation of STPs, sewerage network 
and its connectiuiuj. For delay of the work, the hie/ 
Secretary, Govt. of NCT Delhi must identify the 
officers responsible and assign specific 
accountability. Whereuer there are violations, 
adverse entries in the /\CRs must be made in respect 
of such identified officers for detcu] in settitiq up of 
STP , sewerage network and its con nectiuiti] by the 
concerned head of the department. 

h) The Govt. of NCT, Delhi will be liable to poy 
Environment Compen satiou if defaults take pince as 
under: 

i. The operational deficiencies of the existing 
STPs must be rectified within three months 
failing which Environmental compensation 
of Rs. 5 Lacs per month for STP shall be 
deposited with CPCB. 

ii. With regard to works under construction, 
after 01.07.2020, direction for payment of 
environmental compensation of Rs. 10 lakhs 
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per month to CPCB for discharging 
untreated sewage in any drain connected to 
river Yamuna and Rs. 10 lakhs per month to 
CPCB per incomplete STP, sewerage network 
and its connectivity will apply. 

111. . With regard to the situation where works 
with regard to STP, sewerage network and 
its connectivity have not yet started, the 
Govt. of NCT, Delhi has to pay an 
Environmental Compensation at the rate of 
Rs. 10 lakhs per month per STP, Sewerage 
network and its connectivity after 
31.12.2020 for the delay in setting up of the 
same. It will be open to Govt. of NCT of Delhi 
to recover the said amount from erring 
officers/contractors. 

(v) Interceptor Sewerage Project (ISP): 

a) DJB to put the systems in place for project 
monitoring so that timelines are adhered lo. 

b) DJB is directed lo adhere to the timelines with 
regard to ISP and treat all the 242 MGD sewage by 
31.12.2019. 

c) For failure lo comply with the above directions 
compeiisrnioii will be pn!Jnble al the rate of Rs. 5 
Lakhs per month till compliance from. 01.01.2020. 
Entries be also made in the service records of the 
erring officers lo fix their responsibility. 

(vi) Maintenance of Drains: 

a) The DJB and NDMC to identify and plug the sources 
of sewage uiithin two months positively and report 
compliance to Monitoring Committee. 

b) Tapping of Drains: 

1. Ouclasiabaqh+Mori Cate circiin Flow: 43.2 MLD): 
DJB to make an assessmeiu of sewage coming 
[rom seiuered areas one/ prepare m1 action plan 
with timeliiies for plugg111g The discharge i1110 
storm water. New STPs be established only for 
non-sewered areas. 

11. Barnpula Drain (Flow: 145.15 MLD): DJB to 
submit action token on Action Plan which it. had 
submitted to NGT in 20 71 in terms of actions on 
short term, medium term and long terms 
meosures envisaged. 

iii. Mahorani Baqh Drain (30.24 MID): DJB lo 
indicate proposal to slop the flow in the drain 
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with specific timelines in terms of tapping or 
laying of sewer lines in un-authorised colonies. 

IV. 

v. 

Naiafqarh drain (2056 MID) and Shahdara outfall 
drain (475 MID): The DJB is directed to attend to 
the observation of Monitoring Committee so that 
all the intercepted sewage is treated. The States 
of Harijana and UP are directed lo submit their 
Action Plan with specific timeline to attend the 
flow of untreated seiuaqe into said drains. 

Status of other storm waler drains cmTi/in(J 
sewage: The DJB is directed to submit a specific 
timelines with specific accou nt abilitu so that no 
sewage finds its ways from sewered areas into 
the storm water drain. 

Vl. Status of Punctured Sewers: DJB lo ensure that 
such instances are attender! 011 priority with 
specific accountabilin]. 

vu. Amelioratiue measures for cleaning drains & 
Constructed Wetlands and /11-situ Bioremediatio11 
Tech1wloq1J: The Irrigation and Flood Control 
Department to develop a mechanism of third 
party verification report 011 the ameliorative 
measures undertaken by it. 

Vil/. Controlled Dredging in Ri11er Ywnuna: Thefindinq 
of the study undertaken by NEEi?! to assess slug 
deposition on river bed of Yamu ria be evaluated 
and appropriate decisions by undertaken by 
IFCB {The lrriqation and Flood Control 
Department). 

c) For failures in tapping the drains, environmental 
compensation at the rate of Rs. 5 la/ch per drain per 
month will be paid /Jy the DJB or concerned 
deportment to the CPCB for e1111iro11111e11tnl 
restoration. Entries in the record of the erring officers 
also be recorded consistent with the earlier 
directions. 

(vii) Industrial Pollution: 

o) DPCC is directed to continue with the suruei] and 
monitoring of in du stries both in confirmin q one/ 11011- 
confirming areas one/ tal;e action in accordance uiitli 
law aqaiust polluting units and file report of action 
three months besides recovery of EC. In case of 
non-compliance Delhi Govt will be liable to pay 
Rs. 5 lakh per month from O 1.01.2020. 

b) As there ore 7 3 Deportments responsible for 
requlatinq illegal r/11 rnpi11g of solid iuaste and C & D 
iuaste in Yamuna and drains leading to Yamu na. 
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The Chief Secretaries, GNCT Delhi is directed to 
coordinate so an effective mechanism is evolved for 
slopping of said waste in Yamun a or its drains, In 
case of non-compliance Delhi Govt will be liable 
to pay Rs. 1 lakh per month from O 1.11.2019 
to the CPCB in the manner mentioned earlier. 
Accountability of the officers may be determined in 
the manner mentioned earlier. The Committee may 
monitor this aspect. 

(viii) Sewage and Faecal Sludge Management and 
Levy of Environmental Compensation: 

a) An incremental progress of collectiuq 2 MGd of 
septage in 120 days needs lo be quantified by DJB 
in terms of the number of households iuith pit 
latrines, map the SPS' where the collected septage 
has lo be deposited colony wise and sub-district 
wise and monitor licensee issued al o disaggregated 
level. DJB lo assign responsibility to an organisation 
which can col/eel and furnish incremental progress. 

b) DJB may prepare an Action Pion for providinq 
unauthorized colonies with sewerage systems. 

c) Gout. of NCT Delhi, DJB, DMCs and DDA to 
collectiuelu undertake advance planning for location 
of STPs, SPS', peripheral and trunk lines before new 
populatioris settle in. 

d) Chief Secretary, Govt. of NCT Delhi make it 
mandatory for those provided with piped water 
supply and those having a sewage conveyance 
system in the vicinity to take sewer 
connections. 

e) Chief Secretary, Govt. of NCT Delhi, DJB and 
DMCs to introduce the regime of levy sewerage 
charges as presently no such charges are being 
levied within two months including areas 
where network has been laid (whole of East 
Delhi). 

f} Considering that tens of thousands of 
households spew their garbage into the storm 
water drains and pay nothing for the 
environmental damage caused, the CEO, DJB 
and DMCs to ensure sever connectivity where 
sever network has been laid before 31.12.2019 
failing which both these agencies shall be 
saddled with environment compensation to the 
tune of Rs. 10 lakh per month and disciplinary 
action against the Zonal Officer responsible for 
his zone. 
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g) The Chief Secretary, GNCT Delhi, DJB and 
DMCs to ensure that a mechanism is evolved 
where by raw sewage from unauthorized 
colonies gets collected and taken to some 
central STP facility for treatment till the time 
sever line network is laid in unauthorized 
colonies within three months and six months 
thereafter ensure implementation of laying of 
sewer line network failing which 
Environmental Compensation of Rs. 10 lacs per 
month shall be levied on each of them. 

h) An insiituiionat mechaniem be established by the 
Chief Secretaries, GNCT Delhi, D,JB and DMCs 
iuherebij the coliectiou, transportation and disposal 
of septic tank waste is monitored. 

i) Accountability of the officers mau be determined i11 
the manner mentioned earlier. The Committee may 
monitor this aspect. 

(ix} Online Monitoring of STPs and CETPs 

Regular calibration of OLMS in Sewage Treat meut 
Plants and CETPs to validate sensor results with lab 
results lo be overseen b!J DPCC and DJB and report 
submitted to the Chief Secretary, Delhi and 
Monitoring Committee 011 quarterly basis. 

(x) Use of treated waste water 

DJB and park owning societies like ODA, DMCs, 
PWD lo mandatorib] use the treated uiater from STPs 
for all parks iuitnin 5 kin radius of STPs and pP11di11y 
lauing of pipelines, such treated water to be 
transported through tankers. Compliance be 
reported by 31.12.2019 Jailing which DJB, 
DDA, DMCs, PWD and others shall each be 
charged Environmental Compensation at the 
rate of Rs. 5 lakh per month till compliance is 
reported. This shall be overseen by the Chief 
Secretary, Govt. of NCT, Delhi and the 
Monitoring Committee as this colossal waste of 
treated water cannot be allowed. 

(xi) Pollution due to Idol Immersion 

The Chief Secretarij Delhi to oversee and monitor 
and ou arterli] submit the report 11t l rms of 
ouontitatioe and cntatitative improvement in this 
regard to the Monitoring Committee. 

The DDA is not shown to have to furnished 
performance guarantee in terms of order dated 
29.01.2019. The same may now be furnished 
with additional sum of Rs. 5 lakhs for the 
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delay within one month Jailing which coercive 
method have to be adopted for enforcement of 
the order. 

B. IN RESPECT OF THE STATE OF HARYANA 

(i) Status of STP: 

a) A single supervisory authority be mode 
responsible for monitoring and implementation 
and proper coordination be ensured by the Chief 
Secretory, Harsjan a cts multiple aqencies ore 
functional in STP construction, operation and 
implementation and maintenance etc. 

b) The operational deficiencies of the existing STPs 
must be rectified wi1'1i11 03 months incorporatiriq the 
obseruatioiis of RYMC, Hanjana. 

c) The accountability of tile responsible senior officer 
for each STP is required to be fixed by the 
Department. They must regularly evaluate the 
efficacy of the STP. 

cl) The Standard Operatinq Procedure for STPs 
must be [or mul ated expeditiously and followed 
in feller and spirit and cutequ atelu s u p eruis ed 
by senior officers. 

e) The efficocy of CTI/ the STPs (Existing or under 
Construction/ Up qro d at ion) should be checked 
by reputed independent. agencies so that the 
design and operational deficiencies can be 
reel ifierl. 

f) The Line d e p a rt m e n.t s should u b m it t.h e 
month wise execution p/011 for 
ccn st ru ctiorir u p qrad at io n of STPs so that the 
progress could be mo nit or ed by RYMC, Horijana. 

g) The state plan of Harijan.a for cons/ruction of new 
STPs and upqradation of existing STPs by 
31.12.23 cannot be aqreed to. The continuous 
action for pollution 011 account of sewage cannot 
be permitted. We direct Chief Secretary, Harijana 
lo take stock of situation an d complete oil works 
by 31.12.2020. 

(ii) Status of Diversion of Sewage in approved 
areas: 

The Chief Secretary, Haru ana to ensure that the 
Line deportments must be adhered lo the target 
date as 110 further extension of time is permitted 
and the Li11e deportments sh ou l d also sub mit the 
month wise execution pl an for laying of sewer so 
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that the progress could be monitored by /?YMC, 
J-faryana. 

(iii) Status of Diversion of sewage in unapproved 
areas: 

a} The ULB Department will ensure that the diversion of 
sewage from unapproved area of 31 Nos. of Towns 
must be completed along with the faying of sewer in 
approved area. No further extension of time will be 
permitted. 

b} The Chief Secretary, Harijana lo ensure that the Line 
departments must adhere t.o the target dales as no 
further extension of time is permitted and the Lin 
Departments should also submit the month wise 
execution plan for laying of sewer to divert the 
sewage to the STP so that the progress could be 
monitored by RYMC, 1-faryana. 

(iv} Status of Sewage Treatment and laying of 
sewer line in Faridabad: 

a} Comprehensive date bound Action Plan is required to 
be submitted by the ULB Department for 
treatment and diversion of sewage from 
approved areas and unapproved areas of 
Faridab ad Town. This is the only town where 
no planning has been made so Jar and entire 
sewage generated is being disposed without 
any treatment. 

b) The State ULB and 1-ISVP to submit the time bound 
Action Plan .for treatment and diversion of sewer 
from approved and unapproved areas within 02 
months. 

c) The Principal Secretarij, Urban Local Bodies 
Department (ULB} and Chief Administrator, Haruana 
Shahan' vikas Pradhikaran (I-ISVPJ is directed to gi11e 
administrative and financial sanction for ttie same in 
a time bound manner. 

d) The Line departments should submit the month wise 
execution plan for laying of sewer to divert the 
sewage to the STP so that the progress could be 
monitored by RYMC, Harijana. 

(v) Status of Sewage Treatment and laying of 
sewer line in Guruqram: 

a) Chief Secretary, Harija n a to coordinate arid 
submit a time bound action to st.op the 
discharge of u nireated effluent. into the Storm 
Water Drain, Leg-I, Leq-Il a nd Leg-fl! 
{Ba dsh apu r Drain] lending to Najafqarh Drc1111 

16 

7034



as this has been pending with the GMDA/ State 
Government despite assurance given by the 
State since 28.07.2015. 

b) The detail Acton Plan for construction of 20 MLD cit 
Jhajgarh and 50 MU) STP at Dhau urapu r shall be 
submitted within 01 month. 

(vi) Status of Industrial Waste Water Pollution: 

1. Status ofCETP 

a) Chief Secretary 1-!aryana, to Coordinate and 
enforce the work so tliat the ongoing works are 
completed in shortest possible time. 

b) Managing Director of HSl!DC to upgrade the 
existing STP at different locations 011 the basis of 
influent characteristics and submit revised 
Action Plan within one month and execute the 
some within next three month. 

c) Chief Administrator 1-!SVP and Chief 
Administrator, CMD/\ to toke appropriate 
corrective m ea s ures i11 their respective CETPs 
and report compliance to Monitoring Committee. 

11. Status of Stand Alone ETPs 

Stale PCB lo monitor all stand alone ETPs 
thereafter effective monitoring of Air and Water 
Norms and impose Eu uiron trient al Compensation 
as per the protocol fixed by CPCB 

111. Septage Management Policy 

The Chief Secretary, Hanjaria to ensure nece sory 
action and compliance within three months 
positively. 

iv. Diversion and reutilization of Domestic Sewage 
generated from villages. 

The Additional Chief Secrettin]. Development and 
Panchaijat Deportment of Harijarui lo complete the 
work. of" treatment of sewage in nil 169 villages b!J 
31.03.2019. 

v. Status of Online Monitoring Devices (OMD) in 
Industries, STPs and CETPs 

a) The Stale Pollut.io n Control Board, f-!cir!JWICI lo 
ensure necessary action os regards ej[ectiue 
functioning of OMD in l ndus tries, STPs and 
CETPs. 
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b) The Chief Secretary, Harqana to lake concrete 
steps to strengthen Hanjan a State PCB in terms 
of the order of Tribunal in O.A No. 95/ 2018 
orcler dated 28. 08.2019. 

v1. Compensation and accountability: 

Directions on the subject in respect of NCT 
Delhi will apply to the State of Haryana also. 
Bioremediation and/or phytoremediation or any 
other remediation measures may start as an 
interim measure positively from 01.01.2020, 
failing which the Govt. of Haryana may be 
liable to pay compensation of Rs. 5 Lakhs per 
month per drain to be deposited with the CPCB. 
This however, is not to be taken as an excuse to 
delay the installation of STPs, sew iraqe network 
and its connectivity. For delay of the iuork: the Chief 
Secretary, Govt. of I larqana must identift] the 
officers responsible and assign specific 
accountobitiu]. v/hereuer there are violations, 
adverse entries in the A Rs must be mode in respect 
of such identified officers for delay in setting up of 
STPs, sewerage neturork and its connectivity by the 
concerned head of the depart ment. 

i) The Go11t. of Hanjana will lw liable to pny 
Environment Compensation if defaults take pince as 
under: 

a). The operational deficiencies of the existing 
STPs must be rectified within three months 
failing which Environmental compensation of 
Rs. 5 Lacs per month for STP shall be deposited 
with CPCB. 

b). With regard to works under construction, after 
01.07.2020, direction for payment of 
environmental compensation of Rs. 10 lakhs 
per month to CPCB for discharging untreated 
sewage in any drain connected to river Yamuna 
and Rs. 10 lakhs per month to CPCB per 
incomplete STP, sewerage network and its 
connectivity will apply. 

c). With regard to the situation where works with 
regard to STP, sewerage network and its 
connectivity have not yet started, the Govt. of 
Haryana has to pay an Environmental 
Compensation at the rate of Rs. 10 lakhs per 
month per STP, Sewerage network and its 
connectivity after 31.12.2020 for the delay in 
setting up of the same. It will be open to Govt. 
of Haryana to recover the said amount from 
erring officers/contractors. 
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cl). The state of Harijann is 1101 shoion to have to 
furnished performance qunrantee i11 terms of order 
clatecl 29.01.2019. The same may now be 
furnished with additional sum of Rs. 1 crore 
for the delay within one month failing which 
coercive method have to be adopted for 
enforcement of the order. 

C. IN RESPECT OF STATE OF UTTAR PRADESH 

(i) Sewage Management: 

a) The Principal Secretaries, En uironmeut and Forest 
and Urban Developments are required to prepare 
short and long term pious to control flow of sewage 
from UP into the river Yamww at Ghaziabad with 
time lines for execution. UP. Chief Secretary lo 
monitor it. 

b) Chief Secretory UP to ensure tho/ clority in 
terms of execution of time line are qioen a n d 
action taken on gro7111cJ with reqa rd lo 
interception an d diversion of Baritnata and 
Indira Canal drairis, 

c) Chief Secretary, UP to review the matter with 
reqard lo sewered area, u n-seiuered areas an d 
leakages in the ewer n etiuork. etc. and fix 
timelin es for execut io n of so/Ile. 

d) Chief Secretary UP to review I he matter with 
regard to u p qradation of STPs which are not 
meeting the norms and ensure coordination 
amongst departments. 

Industrial Pollution: 

a) State PCB to evolve n mechanism to recover 
the EC from those refusing to pay. 

b} Complete inventory of in du st ries both 111 

co nforuiin q a n.d 11011- conformin q areas be 
preparer/ by State PCB within one month 

c) Report be submitted 011 p erfo rm an ce of CETPs 
and ETPs of industries by UPS/DC and PCB. 

(ii) Demarcation, Protection and Rejuvenation of 
Floodplains 

The [loodptain should be demarcated and developed 
through wetlands and biodiversit.y parks. Vice 
Chairman DD/\ and Principal Secretary, lrriqation, 
UP to give specific timetiues for setting up of same. 
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The Chief Secretary UP shall supervise and monitor 
the same. 

(iii) Compensation and Accountability: 

Directions on the subject in respect of NCT 
Delhi and Haryana will apply to the State of 
Uttar Pradesh also. Bioremediation and/or 
phytoremediation or any other remediation 
measures may start as an interim measure 
positively from 01.01.2020, failing which the 
State of Uttar Pradesh may be liable to pay 
compensation of Rs. 5 Lakhs per month per 
drain to be deposited with the CPCB. This 
however, is not to be token as an excuse to detai] the 
itist allation of STPs, seweroge network 011d its 
connectivity. For cietai] of the work, the Chief 
Secretary, Stole of Utiar Pradesh must identify the 
officers respon sible and oss1g11 specific 
accountability. Wherever there are violations, 
adverse entries in the ACl?s must be made in respect 
of such identified ojji'cers for delay in ettinq up of 
STPs, sewerage network and its conn ctiuiu] b!J the 
concerned head of the department. 

i). The State of Utiar Pradesh will be liable to pay 
Environment Compensation if defaults take place as 
under: 

a). The operational deficiencies of the existing 
STPs must be rectified within three months 
failing which Environmental compensation of 
Rs. 5 Lacs per month for STP shall be deposited 
with CPCB. 

b). With regard to works under construction, after 
01.07.2020, direction for payment of 
environmental compensation of Rs. 10 lakhs 
per month to CPCB for discharging untreated 
sewage in any drain connected to river Yamuna 
and Rs. 10 lakhs per month to CPCB per 
incomplete STP, sewerage network and its 
connectivity will apply. 

c). With regard to the situation where works with 
regard to STP, sewerage network and its 
connectivity have not yet started, the State of 
Uttar Pradesh has to pay an Environmental 
Compensation at the rate of Rs. 10 lakhs per 
month per STP, Sewerage network and its 
connectivity after 31.12.2020 for the delay in 
setting up of the same. ft will be open to State of 
Utt ar Pradesh to recover the stiid cuuoiint [rom erring 
officers/ contractors. 
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d). The State of UP is 1101 shown to have to furnished 
performance guarantee in terms of order dated 
29.01.2019. The same may now be furnished 
with additional sum of Rs. 1 crore for the delay 
within one month failing which coercive 
method have to be adopted for enforcement of 
the order. 

e). The State of UP mau cooperate and coordinate with 
the committee constituted b!) this Tribunal in 
absence of any satisfactory mechanism constituted 
by the State. 

16. The Monitoring Committee 111au continue to monitor 
compliance of directions of this Tribunal an d furnish its next 
status report as on 31.12.2019 b!J 31.01.2020 with comments 
on the affidavits of the concerned authorities. The same mcuj 
also be uploaded on its website. We further direct the NCT 
Delhi, the States of Hanjona 011d UP, DDA to file affidavits of 
compliance of the directions of this Tribunal as on 31.12.2019 
before the Committee os well as this Tribunal 011 or before 
15.01.2020. The reg isl 'U mou upload them 011 website as 
soon as received so that all concerned can occess the some 
before the hearing to avoid the situation which arose 011 

12.7.2019 as noted in para 7 aboue. 

List for further consideration in the third week. of Feb111C1r!J, 
2020." 

Order of NGT dated 22.01.2020 on the issue of Yamuna River 
Front Management Authority for Delhi and Approach to In-situ 
Bio-remediation/Phyto-remediation of sewage in drains of 
Delhi and the issue of overall ownership of all drains. 

4. Thereafter on 22.01.2020, the Tribunal considered the matter with 

reference to a chamber meeting held on 03.01.2020 to consider 

inier-alia the following:- 

"1. Interim steps for bioremediatiori and/or phyto­ 
remediation or any other remediation to prevent 
untreated sewage being discharged into the river 
from the drains, pending installation of requisite 
STPs, to reduce the load of pollution on the 
recipient river system. 

11. Con siderinq representatiue model for the purpose of 
implementation of aboue steps. 

llL Exploring the viability/possibility of overall 
ownership for such remediation in respect of all 
the drains in one single authority in Delhi for 
better coordination and execution. 
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w. Institutional mechanism for Yamuna River Front 
Management for ecological restoration of the 
Yamuna River Front." 

5. The Tribunal considered the reports dated 20.01.2020 of the YMC 

furnished in pursuance of the above. v iz.i- 

"i. Report 011. the need for "Yaniu n a River Front 
Management Authority for Delhi. 

11. Report 011 "Approach lo In-situ Bio-remediation/ Phyto­ 
remediation of sewage in drains of Delhi." 

6. The Tribunal observed as follows:- 

"First Report on "Yamuna River Front Management 
Authority for Delhi: 

1. The first report is referable to item no. (ii) above. 
Observations of the YMC in its report dated 13.08.2019 were 
s11 tnmarised in the earlier order dated 11. 09.2019 as follows: 

"I. Demarcation and Rejuvenation of the Flood Plain: 

ft has been commented by the Monitoring Committee with regard 
to the subject of Demarcation and Rejuoenation of the Flood 
Plain that following step are required: 

1. Physical demarcation. of the entire [loodplain to be done 
by DDJ\ (Para SA, Page 82) 

2. No con struction activity i11 the demorcatea floodptain. 

3. Repossessing the [loodplain area under ii/ego/ and 
unauthorized possession. No octiuity of edible crop/ 
cultivation on the floodplain. 

4. No activity of eclible crop/ cultivation 011 the [loodplairi 
(Para E, Page 8 7) 

5. No person/ outhoritu shall dump a11y kind of 
construction debris on the [loodplaui area. There shall 
be prohibition of ani] kind of dumping of malba/ 
material i11 and around Riuer Yamu n a. (Para 6B, Page 
88) 

6. Polluter Pays Principle: Compeiis ation of 50,000 JNR. 
This compertsation will /.;e utilized for Restoration and 
Rejuvenation work. (Poge 86) 

7. Prohibition of throuiiriq Pooja material or any kind of 
other material in Riuer Yam11110 except 011./y the 
clesignatecl sites. Violators 10 pay 5,000 INR on 'Polluter 
Pays Principle' (Para D, Page 8) 
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8. Existing wetlands and water bodies should be 
deepened and enlarged and provide more water bodies. 
(Para A, Page 90) 

9. Floodplain s shall be restored, preserued one/ beautified 
in accordance with the reports of the experts committee. 
(Para xi, Page 91) 

10. Restricted activities of Floriculture/ Silvicu lture can be 
carried-out subjected lo permission. (Para xii, Page 91) 

The Committee noted details from DD/\ 's Report giuing status 
and area where action is required: Total area of 5 7 28 ha area of 
zone O (Reference page 15 of DDA 's Action Taken. Report)-Areo 
l.Old Railway Bridge to !TO Barraqe (Western Bankj-Asita, 
Area 2.Geeta. Colony Bridge to !TO Barrage (Western Bank) 
Eco-Tourism, Area 3.0/d Railway Bridge to !TO Barrage 
(Eastern Bank) - /vsita East, /srea 4. NH24 to DND Flyway 
(Western Bank}- Project area: 263 Ha., Area 5. DND to 
proposed Kalindi By-poss (Western Bank) Khijrabad 
Area 6. NH-24 to DND Flywau {Easterri Bank) Pn,1 /srea- /, 
Area 7. NH-24 lo DND Flyway Eastern Bank] Part /srea- 11- 
Hindoti Cut Wetlands !&ff, l\rea 8. v/aziraoad Barrage to !SBT 
Bridge (Eastern Bank) around Garhi Mandu Village & 
Usmanpur Village, Area 9. wazirabad to Old Railway Bridge 
(Western Bank] Area 10. !TO to NJ-1-24 (Eastern Bank)­ 
Commonwealth Gomes Village Area." 

2. The current report of the YMC, in continuation of the 
earlier report, refers to field s11meu of the river zone IJ!J an 
Expert Committee appointed 1111der earlier orders of NGT 
comprising Prof AK Gosain (/IT Delhi), Prof CR Babu 
(Emeritus Professor Delhi Uuiuersiuj}, Prof Brij Gopol (/IT 
Roork.ee), assi led by officers from the DDA, Government of 
NCT of Delhi, DJB and UP Irrigation Department. The 
recommendations of the said Expert Committee are as follows: 

"Specific Recommendations of the Babu/ Gosain/ Bri] 
Copa/ Expert Committee. 

1 To set up a sepc1rnte, independent bor/11 (like m1ll1orit1/) 
to plan and execute the entire restorolion proqrcunme 
[or the River Zone in the NCR thnt inuolues three stole 
qovernment.s. 

2. To provide statutory protection to Jloocl plain under 
either the ludiaii Forest Act (Protected forest) or the 
Environment Protection /\ct [Eco-setrsitiue Zone). 
Ministry of Enuiroiuueut & Forests, Gout. of luclia and 
Gout. of NCT of Delhi iuas expect eel lo toke action. 

3. The Zone O [riuer zone) must become a place of 
attraction and active indulgence by the city dwellers 
without compromisinq the riuers ecological and 
social functions." 
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3. The earlier supplementary report dated 13.08.2019 of 
the YMC on the subject 1s: 

To consider establishing o dedicated set up like o 
Society to niau a qe the area in cl u d in q existing 
encroachments C11td pollut io n caused b i] the allot tees, 

Examine whether in.du stria! houses could be 
permitted to d isplcu] their logos etc. aiid take over 
maintenance of parcels of land by taking the advice 
of Archaeologicol Su rueu of Indio so th at user fees 
can be levied a n d in qre s s of unaccounted people 
regulated. it was underscored thot MC was not 
suggesting an11 sort o[ lensinn but there iuas o need 
for a River Front Societ i] or Special Purpose Vehicle to 
see that the existing area has one age11C!J responsible 
for upkeep -- not restoration -which is o different 
approach. INTACl-1 and DDA are not equipped to clo 
enforcement work. Thei] have 110 regulatory authority 
which can be used. DDA hns repeatedly complained 
about getti11g 110 cooperation from the M ,D and the 
Police but it does not seem to h aue been followed up 
at a sufficientlij high l eue l. DDA did not respond to 
any of the su qqest io n.s an d al so did not refer to the 
minutes of YMC recorded in the co mmu nic atio n. 
YPMC/ 2019/ 223 elated 13. 6. 1 9. This iua s reported to 
NGT iuh en the MC sent its comments 011 the reports of 
oil aqen cie s in August 20 l 9. 

To have proper coordination with MCD and Police to 
restrict ingress and hawki11g rights. 

It was recommended that a River Front Authoriu] or 
a Consortium of NGOs ac t iue in Riuer p ollu t io u 011rl 
rejuvenation activities alo n q with the CSR arm of 
reputed industrial I-louses interested in preserving 
local history a.n d culture a n d senior 
representatives of enforcement agencies was 
needed lo give an overall direction to the 
management off he entire a r e a which b ro a d t i] falls 
11 n de r DDA · owners hip. Y MC liar: t rie d lo p e rs u a d e 
e uer ij officer in DDA alt n cl in q its nie et in q s t h at the 
area has the p ot en t ial to b e c o m e o uib ra n t c111d 
attractive river front but io a s fast deteriorating 
because there is n11 ab s e n ce of 011 iru e qr at ed vision 
to develop what is airea d i] there a n d to pr ue nt o 
p rol iferat io n of h a p h a z a rd activities which make 
the area u n s i qh t l i] a n d Inaccessible. 

YMC is con sciou s of the foci that [too dpt ain of the 
river s ep arat e the riuer stream from the riuer front. 
River front begins where the [loorl pl aiu ends. 
Though the DDA has been directed to de m arcat e 
1 in 25 yeor [loo d p t ain, i11 most pl ace s like the 
Yom11110 Ba z aar, 32 Gh at s a n d Ku d e siab aqh, the 
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boundary between the floodplain and riue r [ro nt is 
not distinct. Also, where as in the floodplains the 
thrust has lo be on conservation 011.d protect io u of 
wetlands and biodiversity, 011 the river front, which 
receives high footfolls and supports mcmy social 
and cu liu r al actiuities, the management thrust hns 
to be on regulating deuelopmental actiuities that 
help bring people closer to the riue r but the 
activities need to be regulated within the o ue r all 
carrying capacity of tile area. The Riuer [ro nt 
Authority should therefore h aue the mandate both 
for conservation centric activities on the [l o o dpl ain s 
portion and people centric act i uit i s Oil the riuer 
front portion of the ·o· zone. 
DDA has repeatedly restricted its comments only to 
giuing the progress on aqreed p roject s under woy 
which have to be completed by January 202 l or 
prior to that. The YMCs recommendations 011 the 
progress of those 10 projects has been re uie io e d by 
the YMC on 14.1.20 but for the s ak:e of brevity t h at 
status is not being repeated here as those ore tries] 
ore unrelated lo the concept of a River Front 
Man aqe ment Authoriu] .. , 

4. The current report further mentions that in 2007, a 
Ywnuna Riuer Development Authority (YRDA) was set up 
under the orders of the Gcuerriment o{ lntiia. tr was called the 
!-ligh Powered Committee for the Yatnu na River Development 
Authority (YRD/\) and was created uide Cabinet Secretariats 
OM No. 731/2/ 1/2007-Cab-m elated 21 August 2007 uiith. the 
following terms of reference: 

"a. Commission studies Oil different aspects of 
the d e v elo p m e n t of the riu e r. viz., hydrologu, 
ecology, environmental pollution, sustainable 
use of the river front, etc. to feed into the polici] 
framework. 

b. Develop a policy framework and prepare Oil 

integrated plan addressing issues of both 
quantity in terms of river flow a u d ry11nlil!J in 
the Yamun a river. 

c. Develop an op erat io n al plan for the 
im pl e m e nt at io n of the river action program. 

d. Effect inter-sectoral ccordination for plannitiq and 
implementation until such time as o statutori] 
arrangement is i11 place. 

e. Suggest the 
framework." 

design for the stotulory 

5. It is further stoled that 'T chnical Acluisory Group' 
approved a draft for cleaning of the ri11er and d euetopinq its 
surroundings recommendiiiq that the Ynm111w n uer bed is n 
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no-construction zone and emphasized on the need for 
riverfront development, cleaniuq up of the river and pinned its 
hopes on DJB's Interceptor Project. The technical committee 
had suggested that the riverbed should be developed as a 
biodiversity with three zones, one would be a buffer zone, the 
other an inner core zone and the third iuould be the interactiue 
zone where people will /;e allowed. Current status of 
functioninq of the said YRDA is not known. 

6. The YMC has suggested that in view of lapse of lime 
and new challenqes, a new mechanism mcu] need to be 
developed under the aegis of DD/\ to be assisted in 
appropriate manner lo deal tuitl: nil the releuant issues 
relating to the river front. 

7. With a view to consider the suggestion of the YMC for 
setting up of the River Front Management Authority under the 
aegis of DDA, who may take assistance from such experts or 
authoritij as mny be considered necessary, we require n 
response from DDA which may be furnished by e-mail at 
j11(/i1'f(I/ 119/ _,_,!.}Cit' 111 before the next date. The report of the YMC 
may be sent to DDA by e-mail. 

Second Report on "Approach to In-situ Bio­ 
remediation/Phyto-remediation of sewage in drains of 
Delhi". 

8. The second report re/oles lo ''/\pproach to In-situ Bio­ 
remediation/ Piujto-remediation of eiuaqe in drains of Delhi". 
On this aspect, the Tribunal noted in the earlier order elated 
11.09.2019 that: 

"I. As per DJB, Delhi qeiierates 720 MCD of seuiaqe 
(though it could be an underestimation. as o large 
number of illegal bore wells hove not been accounted 
for in this estimate) but the actual treatment is only 
500 MCD(69°o). 

2. Capacit.y Utilisation of STPS: As many os 13 STPs 
have capaciuj utilisation of less than 70°n, 'o,ne e11e11 
having capacity utilisation of l O 0n/Chiltorni)" 

3. Status of other storm iuaier draitis carrying 
sewage: 

fl has been reported bi] the Monitoring Committee that 
a total of 79 tooter drains in eiuered areas were 
found to be carrijinq se uiaqe. /11 respect lo this DJB 
has staled 39 tiaue /Jee11 plugged and 4() iuculd be 
plugged os per the action p/(111 submiuea /;y them, 

4. Status of Punctured Sewers: 

ft has been reported by the Mouitorinq Committee that 
at 344 location s sewer were punctured 011rl drains 
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connected lo the sewer network. It has been reported 
that out of 344 Iocatiotis 252 punctured sewers have 
the repaired. 

5. Ameliorative 
Constructed 
Technology: 
required. 

meosures for cleaning drains & 
Wellancls and in-situ Bioremediation 

Controlled Dredqiiiq in Riuer Yamu uo is 

It has been commented tliat the mushroom growth of 
unauthorized colonies has been the bane of urban 
planning and hos resulted in giving rise to a grave 
situation. Environmental pollution and destruction of 
the river Yam1111a 1s the direct cciisequence of 
haphazard growth in unauthorized colonies. This 
phenomenon is not confined to Delhi but is also 
happening in UP and Harijan.a. 

The experience of the lost 20 yeors shows how the 
unchecked expan sion of unauthorised colonies has /eel 
to haphazard proliferation of vast habitations of 
populations bereft of rands, drainage or sewerage. 
/\part [rout sewage all such households also eke 011.I 

living through home-based activities many of which 
have been found to /;e hazardous and which 
exacerbate pollution in the drains arid riuer. No 
amount of STPs and professiona! mauaqement inputs, 
repair of drains and interception of sewage will result 
in making the Ynmuna cleaner unless rhe most major 
among the causes of pollution are confronted. In a city 
of 20 million if over 7 million inhabitants of 
unauthorised colonies liue without sewerage it will 
affect the environment of oil citizens. 

It slates that uiliile the implemeniatiori of the Septaqe 
Management Requtations has 10 continue it will not 
address the basic problem. Fonuard plo1111i11g 1s 
necessary keeping the future population growth in 
mind. Laying sewer lines and drains needs lo be 
forecast and attended to well in advance lo avoid the 
present situation in which most unauthorised colonies 
have no outlet for sewage." 

9. The report now received inter-atia meutions: 

"The gap between the sewage estimated to be 
generated, what is captured and iunat is treated is 
huge and nny alternatiue which can reduce the 
pollution need lo factor in where the impact of such 
altern aiiues would be substantial. Such alternatives 
need to toke note of the complexit i] of the situation 
and recomrnen d ation s made in a slew of expert 
reports on the drains in Delhi. 

Delhi hos ouer 1 797 un authorized colonies, over 135 
urban uillages and ouer 675 slum clusters where some 
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10 million people dwell without aiu] town plannint] 
regulations in .force. That includes absence of 
sewerage, drains and con ueijance sustems. To have 
cm impact on the qualiu] of river water alternatives 
should address the needs of such bu/le sewage 
discharge." 

10. Earlier three reports men tioned in the current report of 
the YMC have been summed up ns follows: 

"l. Status of drciin s 011/ Jailing into the River 
Ynmunn in Delhi prepared 1111,ler //1e aeqis 
of Drainage Master Plan for NCT of Delhi 
publish.ed in July 2018 prepared by IIT 
Delhi (Department of Civil Engineering) for 
the department of Irrigation &Flood Control, 
GNCTD. This is 011 exh au st iue report which 
provides o d et a il ed picture of the storm 
water drainage infrostru ctu re. 

2. CPCB Report 011 Riuer Yamuna-Woste Water 
Mariaqement. Plan In Delhi 2012, {This 
report was got updated by the Yarnu n a 
Mo nitorin q Committee by requesting CPCB 
and is auail abl e on the MCs website). The 
report qiues a ue n] de/oiled idea of the 
drains in Delhi and their p ollut ioti load an d 
advocates tho/ the qu al iu] of I renter/ 
sewage discharged in the drains con be 
improved by in situ aeration till such time 
all the drains ore trapped and no untreated 
or treated sewage is discharged in the 
drains lo ovoid anaerobic conditions. 
PCB's reco m m en d aiio n wos that the river 

segment. devoid of dissolued oxygen cnn be 
considered for flooting aeration S!JSIP111s lo 
maintain the level o] dis s olued OXIJ(Jf'll a n.d 
p reuerit an a erob ic conditions. Earlier 111 
2003 CPCB issued Guidelines on I he 
Con tru ction, Operation and /vp pli cu ion of 
Root zone Treatment Sijst em s jar the 
Treatment of Municipal and Iridu strial 
Wnstewater. 

3. Report of the 1-liqh Court Constituted 
Committee set up to look into t/1e drninoge 
problems in Delhi b11 I-ligh Court o.f Delhi 
uide Court of its own motion in CM No. 
30022/ 20 7 8 i11 WPC No 7594 I 20 l 8 dated 
30.07.2018. The f-ligh Court ordered that a 
committee under the chairmanship of the 
former Chief Secretory Delhi, Shri P K 
Trip at hi with e11g111f'Prs from different 
orq an izrnio ns rn cu] p rep are n p/011 [o r Delhi'» 
drain aqe susten1- n ece s s it a t e d by su dd e u 
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and extensive [loo din q on Delhi roads. The 
Committee s u b mitt ed its report on 22. 7. 7 9 
and qaue r111 011eruie111 of wh!J thP problem of 
floo dinq in Delhi's d rain s occurs an d iuh at 
can be done to prevent its recurrence. 
lm p ort an tlij it recommended t h a t the !IT 
report (referred at 1 abo ue] should become 
the [un dament al document on which storm 
water flow arid sewage containment 
operations should be bnsed. The f!T Report 
and the f-ligh Cou rt Constituted Co m mitt ees 
report both lament the ab s ence of 
accountability for tlie draiiis in De/Iii. 

All three reports are rele ua n t because an ij 
moue to start plunoremediatioii/ bio­ 
remediation, root zone treatment or aeration 
has to be b a s ed on an understanding of the 
topography of Delhi's drainage system 
operated by s eueral agencies arid presently 
having no int era qencu coordin at io n. The 
drains by ownership 011d length are listed 
below. 

Department-wise Drainage Length in NCT of Delhi 

Sl. Agency Name Length 
(Km) 

1 lrriqcnion anrl Flood Coiu rol (/8:.J.'CJ Deuu. I 426.55 
2 Publicwork» De uart m e in (PWO) 2064.08 
3 South Delhi Mu nicipa! Corooranon (SDAIC) 258. 78 J 
4 North DP/hi Muiucioa! Coroorn11011 (NDMC) I 122.46 I 

5 Easl Delhi M11111c1pn/ Cor uorution (EDA/(') 740.63 
6 New Delhi Mu uiciu al Cou11c1/ 335.29 I 
7 Delhi De ueloinne n! /\111hon111 (ODA) 251.30 
8 OS/JDC 98. 1 l 
9 DP/hi Cn11to11111pn/ Board 39.6S 
10 Naiion nl Thenn al Power Corporation 3.11 

Limited 
J ] Old Agm Caiui! 0311 

11. After giving the above backqround. the YMC proceeds 
to deal with the challetiqe posed by absence of n 
single agency to den/ with sewage treatment and 
disposo/ os follows: 

Delhi Jal Board 

The DJB's in terp ret at io n l ia s been co11li1111011sly 
hiqhliqtit ed by the YMC 011d iua s reported to the NGT i,1 
its second interim report. png 38 d at ed J7.5 . .2019. It 
was brought to the notice of the NG'f' tho/ "/11 Delhi 
biggest ob st ac!e preuent in q enforcement aqain st urat er 

p ollutio n hos been o loose int erpret ation of the meaning 
of "juris diction of the drain owning a qenci]", The Delhi 
Jal Boord was [ound ed in 1998 arid was the successor 
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to the er tiuh ile Delhi Weiter Supply & Sewage Disposal 
Un d.ertakin q (DWS&SDU) which functioned under the 
unified Mu nicip al Corporation of Delhi (MCD). The 
Conservancy 011d Sanitation Dep art m ent of MCD /VOS 

wholly in ch.arqe of o/1 draiu s regnrdless of their 
location while the f\1CD's DWS(l.,.S!)U 111ns in p ara ll el 
responsible for iuat er s11pµly 011d sewage. After 
formal/on of the Delhi Jal Boord th e funct io ns devolved 
011 DJB. Through o suliseouent a d min ist rcn iue ch a u qe 
effected sometime in 2012 it was decided by the Delhi 
Go uern ment that the drains con t iqu o u s to roads would 
be u.n d er the "juris ciiction' of different road owning 
agencies. This does not alter the statutory 
responsibility of DJB for o uer al l m au aqem ent of 
sewage. ff they hove 110 role then they ioou ld not have 
brought out the Septoge lvl a n a qernent Re qul a t io n s .JO l S 
and begun implemeniinq them by registering the tractor­ 
trolleys that priuately collect sept.aqe from pit latrines in 
u n au thorize d colonies. T/1e orqanizatio n aiso would not 
have formulated and tendered a scheme to collect 
s eiuaqe from pit latrines at Government cost from the 
unauthorized colony households having pit latrines. 

Department of Irrigation & Flood Control 

Ironically this department ioas responsible for auiardin q 
the study on the Drainage Plan which was entrusted to flT 
Delhi. Although the report was reportedly directed 10 be 
acted upon by the Chief Minister Delhi the l& PC 
Department has not taken it forward. In meetings the 
Secretory l&FC who is also the CEO DJF3 has stated that 
the Department neither has the mandate or the 
wherewithal lo implement-drainage related matters 
outside the major drnins out (nlling into the river. It beas 
the question whit such a sluch1 which took. 6 itears to be 
published was awarded bit Irrigation & Flood Control 
Department i[ it had no role .The presumption is thnl since 
the DJB and the Department o( Flood Control are under a 
comm.on officer it was convenie11l lo commission the study 
[ram l&F Depcirt.ment. 

Delhi Municipal Corporations 

Under the Municipal Corporation Acl 1957, llw Chapter 011 
Waler Supply, Drainage and Sewage Disposal hos been 
repealed after DJB iua s created through on Act. Therefore, 
they are repeaiedlij taking the stand t hot they have 110 
role lo play in sewage related matters, In meetings the 
DMC Ccmrnis sioners liaue stated that sewage is 1101 the 
responsibility of the Corporations. The YMC hos 
highlighted this reluctance to accept responsibility for 
sewage in storm water drain s in flue meetings with the 
former arid present Chief Secretaries of Delhi. T/1e lost 
such meeting with CS Delhi when all He aris of 
organizations liad been called wns h.eld recentlij on 
8.1.20. The decision on the need for o in qle point 
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responsibility for sewage and solid wast.e in drain.s and 
taking deterrent action lo prevent sullying the storm water 
drains has not been taken. The only decision taken is that 
the subject would be revisited. 

The DMC act of l 957 qiues sufficient authority for taking 
punitive action but the stand taken is that sewage is not n 
DMC responsibilitu. The DMC /\ct states as follows: 

42. Obligatory functions of the Corporation 
Subject to the provisions of this Act and any other law for the 
time being in force, it shall be incumbent 011 the Corporation to 
make adequate provision by aiu] means or measures which it 
may lawfully use or take, for each of the following matters, 
namely:- 

(a) the construction, maintenance and cleansing of drains 
and drainage works and of public latrines, urinals and 
similar conveniences; ''*" 

(c) the scauen qin q, re111011n/ au d dis pos a! of filth, rubbish 
and other obtioxiou or polluted moiiere.r=" 

(e) the reclamation of u nhealthi] localities, the removal of 
noxious ueqet ation an d qeneralu] the abatement of nil 
nuisances; 

355. Collection a n d removal of filth and polluted niatt er 
through mu n icip al aqencij (J) It sh al! /Je /(lluful for the 
Commissioner to take or cnuse to be taken measures for 
the daily collection, removal and disposal of all filth 
and polluted and obnoxious matters from latrines, 
urinals and cesspools not connected by a drain 
with a municipal drain from all premises situate in 
any portion of Delhi. (2) /11 such. portion of Delhi 011d i11 
any premises iuhereuer situate in which there is o 
latrine, or u rin a! connected with a municipot drain, ii 
shall not be lawful, except with the written permission of 
the Commissioner, for aru] person who is 1101 employed 
by or on behol] of the Commissioner, to discharge Wl!J of 
the duties of scavengers." 

12. Dealinq with the a/Jove question, tlie YMC has further 
observed: 

"The Delhi Jal Boord wns founded in J 998 and 
was the successor to the erstwhile Oel h i Wnter 
u p pl ij & Sewage Dls p o s al Uu d e rt a lc in q 

(DWS& DU) winch [uuct io u e d 1111der t h e u u if ied 
Mu nicip al Co r p o rat io n of Delhi (MCD). The 
Conservancy a n d Sa n it a t io n Department of MCD 
was wholly in charge of oil dra in s req a rdl es s of 
their location while the MCD's DWS&SDU was in 
p arall el responsible for io a t er supply a n d sewage. 
A.ft er form o t i o II o] t Ii e De I h i .l a I Bon rcl o II cl n 
sub s equ ern o d min ist rat iue c h a n qe effected s o m e 
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years later it wos clecicled tn at t h e dra in s 
contiguous to roods would b e u n d e r tlie 
"jurisdiction" of different a qe n cie s . Al th ou q]: 
enforcement p ert ainin q to the drain s co nt in u ed to 
be the statutory responsibility of the Urban Local 
Bodies the focus became diffused and enforcement 
wns ignored. With o uerl ap p in q res p o n s ibiliti], 
cleaning the storm io at e r d r a iu s b eca m e confined 
to an n u al de silt iu q only. 

With o uerlap p iu q responsibility. u n urillin q u.e s s co 
confront sewage in storm urat er drains or to 
recognize that it spreads u n sanit ir!J co ndit io ns au a 
poses public health hazards, in effe ·t the three 
DMCs ignore the problem and DJB says it has little 
role to play. The ownership, responsibility for 
sewage in the storm water d.rain s h a s to be owned 
if projects for cont ain ment of s eio a qe in the drain s 
done through external agencies are lo succeed." 

13. With a view to consider the suggestion of the YMC 
for entrusting the functions of management of all the 
drains in Delhi to a single agency, we require a 
response from Chief Secretary, Delhi; DDA; DSIIDC; 
PWD; Irrigation and Flood Control Department; 
Cantonment Board; NDMC; South, East and North Delhi 
Municipal Corporations which may be furnished by e­ 
mail at j~dicial-n_qt 1190v. in before the next date. The 
report of the YMC may I1e sen/ to C/11<?{ Secret uri], De/111; DD/\; 
DSIIDC; PWD; Irrigation and Flood Control Department; 
Cantonment Board; NDMC; South, East and North Delhi 
Municipal Corporations /Jy e-mail. 

14. The other issue to be dealt with is the issue of 
bio/phytoremediation in the light of earlier directions. On this 
aspect, the Tribunal uide order dated 11. 09.20 I 9 observed: 

"II ...... It may be noted that there ore 351 polluted riuer 
stretches in the country identified as sucti by CPCB' which 
include all major rivers and their tributaries". This Tribunal 
is also dealing with the pollution of Riuer Ganqa and 
several directions haue been issued including then 110 

untreated sewage or effluents are discharged in the river 
and floodplains are protected. 10 Yamuna flows through the 
National Capital and its rejuoenation cw1 be a model to be 
followed for all other polluted river stretches. Restoration of 
the riuer ls a matter of qroue e11viro11111e111nl 11rge11cu that 
also concerns the prestige of the cou ntru." 

13. .. .. The [irst step is 10 ensu.re Iha/ no po/111/0111 ls 
discharged. into the nuer or drains connected thereto. 

9 
The said 111;111cr is bcmj; sr-pnr.ucIv c\1·nlt \\·11'1 IJ\ 1h1"> Tr11>11n:d 111 0.:\ 1r,. 117.1 '20 I H /\111lw S1:11<"S/ UT~ h:1,•1· IH·1·n 

n-qu m-d to prepart- a nrl ex<"c uie net ion pl,111 fru n-nu-r!v 111g tilt' so11<I pollunon. Chu-f S,-c1,·tnnc-.. of .di t lu- Stnt,·-.. L'T-.. 
hnvc been required to re m ain pnscru in prr son wirh progrl'ss rt·pnrts 111 1111' 111.111,·r. ;tlnng with .uhrr viud 1ss1w"i. All 
the 35 Chief Sec-rc1:1rics hnv« nlrcudv appf'il!Td 011f1· nnd :in· -..clwdukd to ;ipp1·rn r1gn111 
10O.A. No. 200/201-1 ord1Trln11·d 22.08 2019. 
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Projects of selling up and upqradation of STPs including 
selling up of interceptors, laying of sewerage line network 
etc. have to be completed within strict timelines. Pending 
such action, immediate bioremediauon and/or 
phutoremediation or any other alternative remediation 
measure may be undertaken os an interim measure. 
Pollution of riuer or waler bodies is o criminal offence 
which needs lo be checked by setting up 
ETPs/ CETPs/ STPs. The Hon 'ble Supreme Court has 
directed'! th at establishment arid proper functioninq of 
ETPs/ CETPs/ STPs in the countru be ensured. This is to 
enforce the right of access lo ioaier. It has been noted by 
the Hon'ble Supreme Court that uatcr pollution is the 
cause of various diseases and also affects food safely 
apart from affecting the environment as such. Following the 
said judgment, this Tribunal hos directedt-' that "All the 
local bodies haue lo ensure 100°0 irea t merit of the 
generated sewage and in default to pay compensation 
which 1s to be recovered by the Stales/ UTs, with effect 
from 0 1.04.2020. /11 default of such collection, the 
States/ UTs are liable to poy such compensation. The CPCB 
is to collect the s01ne and utilize for restoration of the 
erunronment. '' 

While dealing with the pollution of riuer Ganga, this 
Tribunal directed: 

"Bioremediation and/ or phutoremediatiori or any other 
remediation measures may start os cm interim meos11re 
positively from 01.11.2019, [ailinq which the State may 
be liable to pay compensation of Rs. 5 Laklis per month 
per drain lo be deposited ioith the CPC/3. This hoiueoer, 
is not to be taken os wi exf'use lo delny the i11s101/atio11 
of STPs. For delay of the work, the Chief Secretory must 
identify the officers responsible and assign specific 
responsibilities. Wherever there are violations, adverse 
entries in the ACRs must be made in respect of such 
identified officers. For delay in selling up of STPs and 
sewerage network beyond prescribed timelines, Stale 
may be lia ble to pay Rs. 10 Lakns per 111011 th per STP 
and its network. fl will be open to th« Strite to recover 
the said amouut jrom the erring officers/ contractors. 

With reqarci to works under construction, after 
01.07.2020, direction for payment of environmental 
compensation of' Rs. 10 lakhs per month to CPCB for 
discharging untreated seiuaqe in any drain connected 
to riuer Ganqa or its t ritnn aries rind Rs. 10 /olchs per 
111011th lo CPCB per incomplete STP ancl its seiueraqe 
network will appu]. Further ioit): reqarrl to tl ie sectors 
where STP and seioeraqe network works nave not yet 
started, the Stole has lo pay an Environmental 
Compensation of Rs. l 0 lakiis per month ajier 

" 120111 ~ sec 3H, 
''Ordcrclrnc·d 28.08.20ltJ 111 l':11Y;1v;.11:1n S111;d.:sh:1 S;11n1t1i'V.,1\111 \'~ l 111rn1 id l11d1,1 A·.(l1-.. .. (l.1\ N11. :1fJ3/2017 
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31.12.2020. The NMCC will also be equally liable for its 
failure lo the extent of 50°0 of the amount lo be paid. 
Till such compliance, bioremediation or any other 
appropriate interim measure may start from 
0].JJ.20]9."I.I 

15. In the above background, the Committee has mentioned 
as follows: 

"Rationale for Initiatives to Start Bio/ Phyto 
remediation. 

Sewage Treatment Scenario in Delhi: 

Delhi Jal Board is 11pplyi11g a ro u n d 900 MCD of 
drinking waler which converts in lo sewage al the 
rate of 80°6 i.e . 720 MCD. Out of total sewage 
qe n erat ed, around 500 MCD is being treated at all 
the Sewage Treatment plants, in Delhi. The remaining 
220 MCD untreated sewage is being discharged into 
the River or nearby directly or through different 
drains. The maximum discharge is from un-s eiuered 
or portly sewered areas/colonies. 

There are around 1797 U/ A colonies in Delhi which 
compnses around 40% of Delhi's population. Sewer 
lines have been laid in 436 colonies out of these an d 
tuo rk: is in progress in 432 colonies. In //1e remaining 
931 colonies, work of loying sewer conveyonce 
systems has still to be completed. The concept of 
Interceptor sewer system wos aimed at trapping 
around 709'0 of untreated wastewater flowing into the 
3 major drains i.e. No jaf qarti, Supplementary a nci 

Sh an d ara. llfter commissioning of the lriterce pt o r 
Sewer project, about 204 drains i11 the catchment of 
Nojafgarh, Sha n d ara a n d Su p pl em eiit ar q d ra in s will 
still be left untapped an d will continue to p ol iu t e the 
Ya m u n a, 

Keeping the background of heavy s e uiaqe in the 
storm water drains and the possibility of delcujs in 
commi s io n in q different STPs or u p qr a d in q them the 
NCT directed all authorities in cl u d in q t h e Yf\llC to 
give s u qqe s lions on us i 11g alt em ate t ec/111 o lo qie s for 
sewage trapping and treatment. 

Parameters for Phyto-remediation/bio-remediation 
I root zone treatment: 

The DJB simply uirot e a letter to the drain 
owning agencies, u a m el i], DD/\, IFCD, PWD, OSI/DC 
and DMCs a slcin q t h e m to toke re s p o n s ibit it sj for 
p h ijto-re m e dio tio n I bio-re m ediatio n of their d ra ins . 

Most of these agencies do not have any concept of 

"CJ.A Nn. 200/2014 orclc, d.ur-d 2.1.08.2011) 
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p tujto-r eme diat.io n I bio-remediation and are 
completely unaware of the points of discharge of 
sewage in drains u n d er their control. The order of the 
NGT can only be implemented by agencies that have 
conversance with the factum of sewage discharged in 
their drains and would have a stake in treatment by 
alternative methods lo reduce or eliminate the filth." 

16. After the order dated 03. 0 l .2020, the YMC took 11µ the 
matter with all the aqencies with domain knotuled qe on the 
subject, including CPCB, NEER!, Prof CR Babu of CEMDE, Prof 
Jauhar Mohammad of Jamie Milia lslamia University, 
INTACJ-f, IFCD aiid DJB and sought response on: 

Different technologies de uelo p ed u n d er the broad 
definition of Bio-rem e diat io n, Ph ut o-reme di atio n, 
Root zone treatment and constructed uret.l an d 
systems. 

l de ntific atio ri criteria a n d parameters for 
assessing suitability of o tectuioioqu (in rel a tio n to 
the catchment area, lite [lo iu, the pollution load, 
the need and auailrtb ilit i] of land whether in-situ 
or ex-situ re me dio tio n is proposed, how the cost 
effectiveness in reducing pollution load can be 
measured. 

Research Institutes/ Organizations which /1a11e 
applied the technologies in the field, beyond the 
stage of pilot I laboratory trials 

Lists of Agencies which have executed such or 
similar projects elsewhere in the country. 

Whether the identified projects are functional at 
present or not 

Whether an independent ap p rais a! 
technology developed has been done. 

of the 

All the agencies were as/ ed to furnish this 
information as a uail abl.e. CPCB was a Iced to 
frame guidelines and p re p a re in clu s ion r e xcl us io n 
criteria for eliciting a response from int ere st e d 
agencies. CPCB was asked to critically examine 
the work done at Nee/a Hau z by CEMDE, 
Prayagraj undertaken by NEEi?/ as well rz s work 
do u e by Jamia and other orqo n i z atio n s and 
document the results a chie ued, p ollu t io n re du c t io n 
attained, t h e flow regime ill t h e drains and the 
capital and operational costs per MLD of waste 
water which were incurred. The objective was to 
use this d at a to identify promising t ech n oio qie s 
keeping 111 mind different cot ch nie n t and drain 
pro.files. I\ /is t of n gen cie s with d 0111 n in k 1101ulf'dg1? 

35 

7053



and e xp erie nce were also asked lo be prepared by 
CPCB in consultation with NMCG, IFCD and DJB. 

The detailed report containing guidelines, criteria 
for inclusion/ exclusion, cost effectiveness of 
different t ech u olo qie s 011d mo d.el s that ha ue 
succeeded on the ground in qiuen situations are 
discussed in the report of CPCB below. The report 
of CPCB is being included as was sent to YMC 
with only marginal changes as it e m a n at.e s from a 
statutory organization. CPCB did however 
associate all the people that at t e n cie d the MCs 
meeting and heard them fully." 

17. The report of CPCB annexed mentions the techniques 
with case studies and limiiatioiis. Based 01t the above, the 
YMC has observed that survey of drains was required to 
ascertain the places where phyto/ bio remediation is viable for 
which a survey team ,nay comp/Pie the exercise within one 
month. /11 the second phase, the work mat] hove to be 
assigned. The observations of the YMC are: 

"ACTION PLAN SUGGESTED BY YMC 

Findit]:gs Based Upon a few Success ul Exam les. 

1. CEMDE has prepared a Project for in-situ drain 
remedial ion 111 Kali river a n d NOJD/i drain using 
constructed Wellancls System for io aste iuat.er 
treatment. Based on the experience qain ed in Neel a 
Hau z and the project proposals of Kali river and No id a 
Drain, the Centre is of the opinion that the CWS can be 
applied to 1st order and 2nd order draiu s in Delhi. 
These d rain s ore the tribu t ari] d rtiin s of the bigger 
drains, like the Najafgarh, Sh an d ara and Barapulla 
drains. But for specific drains treatment, a detailed 
survey will be required as such treatment design has 
to be site specific and drain specific. 

2. NEER!, based on their experience at Praijoqra], 
has also u.n dert a ken to treat some d rains 111 

Delhi/ NCR which have profiles s im ii a r to the ones in 
Paru a qr a] treated IJ!J NEER!. l-l o iue uer, before 
u n d ert ak.in q drain treatment, a detailed survey of the 
drain and its catchment profile will have lo be 
undertaken. 

Need for a Survey 

/11 the background o] the [oreqoiu q dis cu s sio n . it is 
evident that for execut i nq projects of pl1uto­ 
remediation / bioremediation on the ground, will 
necessarily require s u rue i] of drains according to the 
inclusion-exclusion criteria Whether all drains will 
qualify or only some drains will qua/if!) cannot be 
ant icip at ed at this stage. Leaving it to government 
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agencies lo conduct a su rue i] for identifying the drains 
will not work for 1 he reasons that has been explained 
in the preamble that the drain owning agencies have 
neither competence nor interest nor experience to be 
able to handle this even 1f directed to do so. It is very 
necessary that. only those agencies who hove some 
experience of doing this work, whether qo uerrun e nt or 
private, are qiue n the o p p o rt u n it i] to express their 
interest and willingness to p art.icip cu.e in future 
opportunities that are opened for phyto-remecliatiou 
I b io-r e me d iat ion.. 

4. The st.aruiard models of In-situ remediation 
technology discussed above will /10 ve to be a d a pt ed 
subject t.o conditions mentioned in the matrix for i11- 
situ treatment systems. 

PART I (Departmental Rapid Reconnaissance) 

i. A s uro eu learn under the leadership/ 
Chairmanship of CPCB would have to see that a 
reconnaissance survey of drains an d the 
cat chrne nt of some of t /1 m ajo r drains joining 
river Yamuna is u.n d e rt a tce n. Delhi lrriq at io n 
and Flood Control Deportment/ Delhi Joi Board 
I Delhi Development Authority engineers/ 
horticulture experts would need to apply the 
CPCB principles to as cert a in which drains ore 
amenable to in-situ remediation technologies 
being applied as d ra iu n up by CPCB. The other 
experts who could be ossociated may be from: 
NEER!, TERI and Centre for Environment 
Management of Degrader/. Eco s ijst em (CEMDE), 
Delhi University. 

1.1. This exercise should be completed within one 
month of the order constituting u ch n team. 
CPCB will have to approach the Chief Secretary 
Delhi, the Heads of the organizations listed 
above on a direction from NGT to a s siqn the 
res p on s iuiiiuj to assist an d co n t rib u t e i11 the 
initial s uru e i] to k.n o urt ed qectbl e offic"'rs 01t n 
continuous basis for one m o n t h. The s che du I e s 
should be notified b i] CPC/3 so ti/Cit t tie s u rue i] 
gets on early start. 

111. Bosed on the s u r ue t] undertaken and using the 
data a uail able 111 the Drain aqe Mcuioqe men t 
Pinn prepared by !IT Delhi (2018) the 
ap plicab iiiu] of such In-situ t r eat m ent in major 
and m in or d r a i 11 s of De I h i sh o 11 1 d /J e ma cl e a 11 d 
put up 011 CPCB·s website with proper reference 
lo context. 
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PART II (External Reconnaissance) 

1. In the second phase, the executing 
agencies/ private companies listed at CPCB 
An ne xur e-l may be callerl and asked to visit 
prospective drain s and catchment areas where 
in situ drain treatment has been found feasible 
by the team of experts. The concerned Agencies 
like the IF D, DDA, PWD a nd o th e r d ra in 
owning agencies shoulrl facilitate such uisit s, 
The CS Delhi and VC DDA s h o u l d set up such o 
facilitation Committee of the drain owning 
agencies to interact with external agencies who 
wish to visit the drains and seek information 
before they decide on their willingness to join 
this endeavour. The t im e limit of one month can 
be made for surueij to b e u n d ert a tcen by 
agencies. 

ii. The Chief Secretory Delhi may be asker/ to 
assign nodal responsibility on a continuous 
basis to one officer who would have to brief 
YMC and give periodic reports on progress. 

1u. Whereas the !IT Delhi report will provide factual 
data, the basis of the inclusion-exclusion crit eria 
developed by CPCB os described above, would 
form the basis and would need iiu erpr etatio n ol 
every stage. CPCB would be associated « s the 
need to explain the criteria will arise, 

Part III (General) 

1. The entire exercise of survey first by the expert 
committee an d later by the executing 
agencies/private co m p anies listed at PCB 
Annexure will hove to be done with t h e active 
technical collaboration of CPCB and coo rdin ated 
at the administrative level by the GNCTD. 

11. The GNCTD may issue public notice/ Request for 
Proposal (RFP) to seek offers for u n dert akin q 
Ph qt orem di at io n r Biorem edia uo n by interested 
agencies before the different drain owning 
a qencies actu ottu a s s iq». t h e iuo rk in the interest 
of tr a n s p a re n cs] a n ci in cl u d iu q a s io id e o gro11µ 
of participants as possible. 

111. Since the projects in their vPr!J nature c a n u ot be 
put into a structural ou tl in e a n d will n ece s s a ril i] 
be location and MLD b as ed, it would be 
necessary to declare o criteria that cloes not go 
by cost of the project but is re/ale lo the a m o u nt 
of sewoge treated 011d the improvement 
registered." 
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18. Since the above report does not mention the qeneric and 
representative models which could be customised, adapted 
and adopted to the natural scenario including the drains in 
question, let CPCB furnish such Cl report containing atleast ten 
genenc and representative models which ore techno­ 
economically [easible and con be implemented after 
ciistomization to the YMC by 07.02.2020 and the YMC may 
include the report with its comments in its report. to be 
submitted to this Ttibunal before the next elate by e-mail at 
Jl_l_i/,L'/(1/ ll!JI .0J.JOl '. Ill. 

19. As regards direct untreated discharge of sewage into 
river Yamuna al Faridabad, we direct that reniedial action be 
taken by the Stale of Haruana. T/1e sa111e nwu be ouerseen by 
the Committee headed by Justice Pritam Pal dealing with the 
issue of abatement of pollution of river Ghaggar and solid 
waste management in the Stole of Haryana. A report be 
furnished by the Chief Secretarij, Haryana before the next 
date. 

20. To sum up, our directions in the present order ore: 

a) DDA may [urnisn its response in terms of Para l 4 above 
by e-mail al j11</1n{1I l_l!JI 01.1,11·._!11 before the next date. 
The report of the YMC may be sent to DDA by e-mail. 

b) Chief Secretary, Delhi; DDA; DS!JDC; FWD, Irrigation 
and Flood Control Department, Cantonment Board; 
NDMC; South, Ens/ arid N011h Delhi Mu uicipal 
Corporations may [uruisl i their response in terms of 
Para 20 above by e-mail al JJ_Hl1cwl 11!.J.! 1111(11•.m before 
the next elate. Depanmerits/ Agencies under Delhi 
Government may give their respective reports lo the 
Chief Secretary so that Chief Secretary gives a report. on 
behalf of all the Deportments/ /vqencies of Delhi, while 
other authorities may give their reports separateb]. The 
report of the YMC may be sent to Chief Secretary, Delhi; 
DDA; DSJJDC; PWD; lrriqation and Flood Control 
Department; Canlonme111 Board; NDMC; So111h, Ens/ 
and No11h Delhi Municipal Corporations by e-mail. 

c) CPCB furnish n report in terms of Porn 25 above to the 
YMC by 07.02.2020 and the YMC 111Cl!J include the 
report with its comments in its report to be submitted to 
this Ttibu rial before the next dale in] e-mail al p1r/1!_'/nl 
11!)1!_!.[J<>l'.lll. 

cl) The Chief Secreiarsj, Horijana nicu] furnish report in 
terms of Para 26 aboue before //1e next date by e-mai! at 
j11(/1,·1r1I ll!JI ,_i!_J,,,.". 

A cop!) of this order be sent to the Chief Secretaries, Harijann 
and Delhi; YMC; DDA; DJB; South, East, No11h Delhi Municipal 
Corporations; NDMC; Delhi Cantonment Board; DSlIDC; PWD; 
NTPC; lrriqation and Floor/ Control Deptt . and CPC!J bu e-mail. 
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A copy of this order be also sent lo NMCC and Secretary, 
Ministry of Jal Shakt! [or their comments, i.f any, before the 
next dale by e-mail. 

List [or further consideration on 1 S. 02.2020." 

Analysis and consideration of the issues for the present order. 

7. Consideration of: 

I. Third report of the YMC dated 05.02.2020 with reference to 
progress in the light of order dated 11.09.2019; 

II. The issue of entrusting the functions of management of all 
drain in Delhi to a single agency - consideration of the 
issue in the light of response of GNCTD; 

III. Report of the YMC dated 17.02.2020 on the subject of 
'Alternate Technologies for Management of Waste Water in 
Drains' 

IV. The issue of setting up of river front authority 
consideration of the issue in the light of response of the 
DDA. 

I. Third report of the YMC dated 05.02.2020 with reference to 
progress in the light of order dated 11.09.2019 

8. We may at the outset note the Hori'blc Supreme Court vide order 

dated 24.10.2019 in Civil Appeal No. 9276-9290 of 2015. Tow 

Power Delhi Distribution Ltd. NDPL House v. Mano) Misra &, Ors. 

directed as follows:- 

''7 The lat.est order passed by the Tribun al is elated 
11.09.2019. Without commenting upon the correctness or 
otherwise of the direction issued by the Tribunal 011 08.05.2075, 
we are of the opinion that the direction issued by the 
Tribunal on 11.09.2019 shall be implemented and 
sewerage charges shall be introduced by the Government 
of NCT of Delhi as directed by the Tribunal. 

8. In v1ew o] the direction issuer/ In] the Tribunal on 1I.09.2019 
for the introduction of lein] of seiueraq charqes, the direction 
issued by the Tribunal 011 08.05.2015 stands modified and need 
not be implemented. The direction issued on 11.09.2019 
shall be implemented within a period of two months from 
today." 
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9. We also note the order of the Delhi High Court dated 24.10.2019 in 

L.P.A. No. 681 /2019, Delhi Development Authority v. Yamuna 

Khadar Slum Union & Ors., in substance, directing implementation 

of order dated 11.09.2019 on the subject of removed of 

encroachments from the floodplains of the river. 

10. We now proceed to consider the third report of the YMC dated 

05.02.2020. The report covers the progress reports filed by the 

Delhi, Haryana and UP Governments and other authorities in 

Delhi, Haryana and UP. Main concern highlighted in the third 

report remains solid waste and sewaze management. f\s per the 

said report, in East Delhi sewer connectivity is as low as 30°/., and 

in West Delhi as low as 12%. This aspect will be considered in 

further detail under relevant headings in subsequent part of this 

order. We may take up the matter for consideration as per 

identified action points enumerated by the Committee (noted in 

order dated 11.09.2019 paragraph 5 above). 

A. In respect of Delhi 

(i) Environmental Flow 

11. The YMC has referred to point-wise pilot project for creating a 

shallow reservoir/ pond over 17 .6 acres of the flood plain at Palla 

after obtaining approval of concerned authorities. The key 

observations of CGWB and the Committee headed b\· Member, 

CWC are that this pilot project need s to be executed for o ne more 

year to be able t.o assess its impact on the ground water. Further, 

the Committee observed that cost of the project is high as 

compared to the quantity of water harvested. Therefore. the State 
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will have to take a decision on its continuation based on overall 

economic and environmental benefits. 

12. Further reference has been made to the report by National 

Institute of Hydrology (NIH) as follows:- 

"The key findings. though provisional in nature. are that 
minimum environmental now levels required at Palla will be of 
the order of 38 cumecs. This has been co- related to a depth of 
90 to 120 cm. required for the indicator fish species Riairnas 
bola and Banganadero and is u n re la ted Lo the quantity of water 
released at present. This now level is, however, subject to 
alteration once the cross sectional study for the different river 
stretches, which is still continuing, is completed. The study will 
also cover the various measures that are required to be taken 
within the river basin for enhancing the flow in the river and the 
probable quantitative impact thereof." 

(ii) DDA and Demarcation of the Flood Plains and 
Conservation Activities. 

13. YMC has noted the hurdle created by absence of a single 

coordination authority for management of the river as a whole as 

against different Departments being involved at present. The YMC 

has noted that the following issues are to be dealt with bv the 

DDA:- 

,- The protection of the flood plain: 
;;.. The creation of wetlands at identified locations: 
> Demolition plans and action taken to retrieve flood plain 

land and free it of encroachments, 
;;.. Enforcement against vehicles dumping debris in and 

around the flood plain 
,- Progress on financial devolution liy the Stare of Utrar 

Pradesh on DD/\ to undertake 
,- Floodplain rejuvenation on the Eastern bank of the river, 
,- Progress of 10 identified projects which ODA had 

undertaken to complete by specific dates. 
~ Tree plantation drives, 
:,. Closure of bore wells and plans for larger use of treated 

waste water dealt with in Chapter - 10. Use of Treated 
Waste Water. 

The conclusion of YMC is: 
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"Conclusion: 

Monitoring and coordination among the DDA officiols has 
improved. Aft.er initial delay the tempo of act iuities and sense 
of ownership, has now picked up. The real test would lie in 
whether DD/\ can sustain the momentum built 11p au d ensure 
that the land is lcept free of encroachment. Also see that the 
developments are executed in ways that benefit the River 
ecology and the citizens too benefit from bett.er access to more 
environmentally friencily spaces for birding, walks, cycling and 
cultural activities. 

(in the Chapter on Droins certain recommendations to at least 
have a secw1ti1 si1stem and watch and ward to be set 11p lwue 
been made which are applicable //ere too.) 
The YMC proposes lo start a process of inspections of the 
phijsical progress 011 the ground ajte: an interval of 3 months." 

14. Apart from DOA, Irrigation Department of UP also has a role to 

play. YMC has suggested that the UP Government may promptly 

give its approval so that as per arrangement reached, DOA can go 

ahead with the development of the flood plain in the State of UP. 

YMC has given progress of the action taken by the DOA in 

pursuance of order dated 1 1. 09.2019. 

(iii) Quality of River Water 

15. The water quality data has been looked into bv the YMC and only 

marginal reduction load has been noted compare to 2017, as 

sewage and industrial waste water continue to bf' discharged Ill 

Delhi, Haryana as well as UP. Conclusion of the YMC is as 

follows:- 

"Improuemetu in the Yamuria'e water quality at Delhi will 
require stoppage of sewage and industrial waste water 
discharged from both Haryana (about 500 MLD from 
several townships) and UP (65 MU) at Gnaziobad}. Besides 
the flow of sewage through Najafgarh and Shahdara drains 
which contribute about 2400 NIUJ of waste water out of 
3026 MLD and all other drains in Deihl has to be trapped. 
The action proposed to be taken up by Delhi ore discussed 
111 the Chapters 1, 4, 5, 6, 7 and 8. The /sction proposed to 
be taken. by Haruaua and UP ore discussed in Cnapters 12 
and 13 along with I imelines." 
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(iv) Sewage Treatment Plants 

16. YMC has considered the issue under the headings new STPs and 

increased capacity utilization. short term m sasures for increasing 

capacity utilization, six month milestone of proj cts under 

implementation, decentralized STPs, removal of deficiencies in the 

functioning of STPs, commencement of work on all STPs by 

31.12.2019 and completion of all the STPs bv 31.12.2020 and 

phyto-remediation/Bioremediation of waste water in drains. YMC 

has observed that there is a gap of 158 MG D in sewage generated 

and treated and action plan of DJB stipulates time upto December, 

2022. There is short term plan for tapping of drains, decentralised 

STPs, renewal of deficiencies. It is stated that neither the 

progress is adequate nor DJB is able to squeeze the timelines 

for supplementary phyto-remediation/bio-remediation. The 

difficulty is multiple agencies having control over the drains 

which issue needs to be resolved. Conclusion of the YMC is as 

follows:- 

"An increase in capocity utilization would need much more 
capocity building within the orqanisation. The DJB hos not 
shared any details of the technological and efficiency 
parameters by which it will achieve this. The DJB was asked to 
create measurable benchmarks to evaluate progress but this 
hos not been done. 
A technical audit of the TP is requirer/ auc! the Report hos 
indicated how this will he got. done." 

(iv) Interceptor Sewer Project (ISP) 

17. The progress enumerated by the YMC on this aspect is as follows:­ 

"The interceptor project will intercept 108 drains and convey the 
Sewage to STPs for treatment. EJL had earlier submitted a report 
that in addition to 108 drains there are additiouo! 204 drains 
that have emerged over the lost 8- 70 yenrs duriiiq the period 
when the project wos under construction. In so for os 
interception of 204 drairis is concerned, it has IJ e11 stated ln] 
DJB, that34 drains hove atreadi] been trapped and 96 drains 
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will be trapped in] Match 2020. For another 45 drains once the 
Sewerage network in the colonies in the catchment of Najofgarh 
and Shahdara drains is completed by March 2020, the sewage 
in these drains will also be trapped arid treated at the STPs 
under the ISP. The remaining 29 drains are proposed to be 
trapped b!J December 2020 and _02 l and three drains beijond 
2021. The timelines are indicated. at /\nnexure C-S/ 2of the 
D.JB's Action taken report. The> infonnation [urnisri rl by the D.JB 
will be subjected to an independent uerification b!J the YMC. 

In unauthorised colonies where sewerage system hos been laid, 
but sewer connection has not been taicen by the consumers, 
Delhi Gout. has taken a decision to connect these sewer 
connections free of cost ln] the DJB for those consumers who 
apply for household sewer cotuiectiuitu by March 2020." 

(v) Repair and maintenance of drains 

18. With regard to sewage from NDMC areas. the YMC has oncluded 

as follows:- 

"Since the Sunehribaqh drain located at the confluence point 
with Barapulla drain still carries large uotume of seiuaqe, the 
source will have lo be independently u rifierl after DJB and 
NDMC complete action. There is in addition o Railway colony 
within NDMC area and respoii ibiliti] for controlling flow of 
sewage from there also rests with the NOMC. NGT nuuj 
consider issuing directions to NDMC and Roi/ways to jointh] 
stop flow of sewage from all areas under its jurisdiction as 
otherwise jurisdiction. issues will delay action." 

19. With regard to tapping of drains. the observat ioris of t hc YMC 

against individual drains involved arc as Iol lowsr- 

" s. 
No. 

Name of the Drains Observations 

1. Barapulla drain Land is not ava.ilablc. 

I 
YMC requests a direction 
from NGT to the DDA for 
taking a decision on land 

I 
allotment within two months 

1 
as efforts made b\' YMC have 
not resulted 111 a final 
decision. 

11 I Quadsia&Morigate 
drains I 

Land is not available. 
NGT may consider directing 
the ODA to finalize allotment 
and give possession to DJB if I 
in principle approval has been 
given within next two months. 

'----11_1 --'--M_a_h_a_r_a_n_i B_ag._h----'-_A_s___.n_e_1_- _D_J_F3_t_h_e_11_·o_r_· k_· _1_,·1_! _I _b_e_ 
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drain I completed b\· 31.12.2021. 
DJB has already trapped 

1 l0MLD sewage after the 
rehabilitation of the sewer at I 
CV Raman Marg was 
comoleted. 

IV. Najafgarh and 
Shahdara drains 

Discharge is coming from the 
UP and Haryana also. The 
said States have given their 
action plans. D,J B has also 
given AT!< for tapping of 1 

drains bv interceptor sewer. 
V. Remaining drains To summarize, 9 drains are 

completely trapped, 2 drains I 
are partially trapped and the 
Action Plan for trapping of 
remaining drains has been 
submitted. 

Vl. Tonga Stand drain DUSlB will be asked to set up 
small sewage treatment plant 
(or through constructed 

I wetlands) so that sewage 
generated from these J uggis 
can be treated onsite. NGT is 
requested to consider giving 
a direction on this to GNCT. 

Vil. Sweepers 
Drain 

Colony 

I 

I 

DUSIB will he asked to set up 
small sewage treatment plant 
(or through con. tr uct cd 
wetlands) so that sewage 
generated from these Juggis 
can be treated onsite. NGT is 
requested to consider giving I 
a direction on this to GNCT. 
On other side of this drain, 
Majnuka Tilla Gur udwa ra is I 
also discharging its waste into 
River or this drain. North 
DMC and DJB have to see 
that sewage from the 
Gu rudwara 1s not allowed to 
flow into the drain. This is the 

1 
area which lies on the River 
front. That is \1·hy a single 

1 bodv is needed as 
j enforcement functions require 
being vigilant and prcse ntlv 

I 

DD/\, D,JB, North IVICD arc 
not on the same page as far I 
as pollution control on the 
river front are concerned. 

I 
Even before a River front 
Authority comes up a I 
direction mm· be considered 

I 
Lo be given to the three 
agencies that pollution 
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I control has to be a joint 1 

responsibility and a system to [ 
prevent, deter and prosecute 
polluters has to be overseen. 
Names of the nodal officers 
appointed by the three 1 

agencies should be given to\ 
YMC and the same officials 
should attend the monitoring 
meetings held by YMC. 
Secu ritv guards may be 
positioned round-the clock to 
keep vigil and CCTV cameras 
installed. 

Vlll. Dr. Sen 
Home Drain 

Nursing A direction from NGT may 
be considered that if the 
discharge in this area is not 
stopped the senior most I 
engineer of DJB in charge of 
the area will be held I 
responsible. The defaulting 
institutions may be dealt 
with under the provisions of 
law and reported to YMC for 
which the senior most 
engineer in charge of the 

I 
area in MCD would be 
responsible. 
YMC will ask South DMC to 
pump the sewage on the 
1.1 pstrearn side of proposed 
weir instead of pumpmg it 
into sen Nursing home drain 
near the River. 
The waste water from Power 
Stat.ion 1s also being 
discharged into this drain. 
The quality of waste water 
needs to be checked by 
CPCB which YMC will 
pursue the CPCB but a 
direction from NGT will 
help. , 
DJB will be asked to prepare 

I 
a plan to prevent sewage I 
goi_ng into the_ drain after the 

- ooint of ~Rpp_!_ng - I 
~I Status of Punctured As per D,JB's Action taken 

Sewers joining report, 42 points out of 79 
I Storm Water Drains points where sewage was 
at 79 places flowing into storm water 

drains by puncturing sewer 
line have been plu ged , two, 
points pertain to DUS\[3 and 

I one point to DD/\. In the I 

IX. Tehkhand Drain 

I 
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remaining points, the work is 
in progress and will be 
completed by 31.12.2020 in a 
phased manner. This will be 
got independently verified by 
YMC. 
Only after the findings or th 
study are received, will the 
YMC recommend further 

1 
follow up action. 
CPCG has been directed by 
the Honble Tribunal to 
prepare 
models 

representative 
of bio/phyto- 

remediation. 
Bio/phytoremediati I J\ separate 

'-----'-o_n c___1s_u_bmi tted. 
XI. report has been 1 

" 

- ------ 

(vii) Industrial Pollution and CETPs 

20. The YMC has mentioned the report given by DSIIDC about the 

some action taken in the matter areas with reference to the 

conforming and concluded that better enforcement has led Lo an 

increase of 46% in the effluent reaching the CETPs. Against 44.83 

M LO in 2018, the effluent reaching the CETPs has increased to 

64.269 MLD. The total capacity of CETPs is 212 MLD. With 

reference to non-conforming areas, it is stated that there are 

51,837 industries said to be functioning in non­ 

conforming/ residential areas. Considering that the water 

polluting industries from amongst these home based 

industries are discharging the effluent directly into the drains. 

As long as they continue, pollution in the river will remain 

high. The STPs which treat sewage through biological treatment 

are unable Lo treat th effluent which is rich in toxic chemicals 

generated by polishing. pickling, dyeing, printing and bleaching 

industries operating at the household level in the residential/ non- 

conforming areas. 
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21. The YMC has recommended that the DSl!DC rriav undertake 

upgradation of all the CETPs. The DSllDC has now assigned the 

study to NEl~RI on 31.7.19. Though the study is expected to be 

completed in two years, NEER! has been asked to submit CETP 

wise report on up-gradation for each CETP separately as and when 

report on a particular CETP is ready. The first report 1s expected in 

about three months. 

22. Hazardous Waste management: DS!IDC had issued the Letter of 

Commencement to M/s Tamil Nadu Waste Management Ltd. on 

18.12.2019. Terms of Reference (TOR) su bm ittcd by M/s Tamil 

Nad u Waste Management Ltd. to the Ministry of Environment, 

Forest and Climate Change (MoEF&CC) were placed before Expert 

Appraisal Committee (EAC) and have since been approved on 

06.01.2020. The Environmental Impact i\sscssment (Eli\) has also 

been conducted and EIA report is under preparation. After receipt 

of the report and Public Hearing, the final EIA report shall be 

submitted Lo Ministry of Environment, Forest and Climate Change 

for grant of Environmental clearance. This being a statutory 

requirement, only after grant of EC the project cc111 commence on 

the ground. 

(viii) Sewage and Faecal Sludge Management 

23. YMC has observed as follows> 

"On the question of treatment of Setuaqe/ Sepiaqe qeuerated in 
unauthorized/ authorized colonies, the Jbllowi11u aspects need 
consideration> 

1. There are 436 colonies which have been sewered, 
however, even within these colonies as many as 2.3 
lakhs household had either not taken any sewer 
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connection or had illegally got connected to Sewer 
network. There were colonies like West Jyoti Naqar 
where 011/y about. 12°0 nousehoid nad taken sewer 
connection. The DJB has now decided to provide free 
sewer connectivity under the Mukhya Mantri Free 
Sewer scheme and also reqularize ii/ego/ con11e -tious by 
31.3.2020. As per the /sction Taken report so [or 70,900 
consumers out of 2.34 /o/.;:hs householcls hove taken 
connection. YMC will monitor the progress achieved in oil 
households getting sewer connections. However, while 
providing sewer connectivity DJB must ensure that 
not only black water (Fecal discharge) but all 
sewage water (including grey water) should be 
connected to the sewer network -else even after 
household sewer connectivity some sewage will 
continue to flow into the drains. 

11. In the remaining 1,361 unauthorized colonies 
which are proposed to be sewered over the next few 
years progress is linked to availability of land and 
funds and there is presently no blueprint listing the 
colonies and drains passing through these colonies. 
Unless the YMC has access to which drains have been 
trapped under ISP and which drains are to be trapped in 
the next phase colony wise and drain wise progress 
cannot be measured. Also, residents in 990 out of 
1361 colonies which have piped water supply do 
not pay for sewage at all even if the water 
consumption exceeds 20 KL per month as these 
colonies have not been formally notified as sewered 
colonies. In other words, lakhs of residents in these 
uriseuiered colonies continue to release their sewage 
into drains, cause pollution and do not pay 
anything as sewerage charges. While GNCT as n port 
of its welfare policy has chos II to supµly [ree iuater up-to 
20 KL/month per [amilij, it is questionable whether 
households should be exempt from paying sewerage 
charges despite polluting the drains and ultimately 
the ground water and the river. Whether the state 
should subsidize polluters and ought not the 
polluters pay principle apply are moot points 
which the YMC cannot address but these are 
highlighted as they affect the basic tenets of civic 
life and the fundamental duties of the authorities 
in charge to deter pollution of the environment. 
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111. Hon'ble NGT's order at para (e) above clearly directs 
the GNCTD to introduce within a period of two 
months a regime of levying sewerage charges as 
presently no sewerage charges are being levied, 
meaning thereby that it should be for all the 
household regardless of whether the area is 
sewered or not to have to pay sewage charges. This 
had been stated unequivocally in the order dated 
8.5.2015 of the Tribunal. In the latest order 
referred to para (e) above the use of the phrase 
"including where sewer network has been provided" 
confirms that everyone who has water supply 
provided by the state should be made to pay 
sewerage charges. 

w. YMC has not received any response from GNCT Delhi 
as a response to the NGT directions on levying 
sewerage charges on every household which has 
been provided piped water regardless of the 
quantum of consumption. YMC is not aware if the 
Board has even considered the directions of the 
Tribunal and taken a stand on this although it has 
been highlighted in meetings with the CEO DJB, the 
Principal Secretary UD and the Chief Secretary 
when the directions of the Tribunal were read over 
in full. YMC is of the view that there is failure in 
complying with the orders of the Tribunal. 

v. Even 1n plannecl colonies like Greater Kai/ash, Rohini. 
Diuarka, Vasont Kun] 1111der the 20 KL/ month Fee uuner 
scheme almost 5090 of the households who consume less 
them 20 KL/ month neither poi] for water nor for sewerage. 
The details ore available in the Supplementanj Report of 
the 2nd Interim Report filed by the YMC before the 
Tribunal on 2. 7. 7 9.of the YMC Even though the state 
policy is to give free water even to the well off 
segments of society if they restrict water usage 
within the limits prescribed, Whether affluent 
colonies that use the civic services should be 
additionally exempt from paying for sewage 
conveyance and treatment is questionable as it 
propagates laxity towards the environment. This 
policy is contrary to directions of the Tribunal at 
para(e) above. 

v1. Implementation of Septage Regulation 2018 brought 
in after constant prodding by the YMC has also been 
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lack lustre. So for onb] about 3 lalch liters per dcu] is 
collected through about 140 vendors registered tuith. the 
DJB against about 6 million liters of septage generated 
every day. In the majority of districts there is no 
collection of sewage from pit latrines which means 
the old system of unregistered vendors discharging 
septage into drains continues. Enforcement is weak 
verging on being non-existent. The responsibilits] for 
enforcement lies with District Magistrates. Thei] however 
complain of lack of participation by DJB cfficials in 
meetings en/led b!J the Dlvts Despite YMC asking the 
Urban Development Department of the data on 
households using onsite sanitation system of septic 
tanks and those releasing directly into the drains, 
there is no authentic information and in the last meeting 
held in 17. 12. 19 not even m1 agency hod been appointed 
to collect the data. Without quontificcuion of houeeliolds 
with or without pit latrines nothing iuorthiuhile cnn be 
planned, The Mukhya Mantri Free Septage 
collection Scheme will only apply to those having 
pit latrines and what is proposed for other 
households is not known. There is also no clarity on 
how the DJB or the Urban Development Department 
propose to control the flow of gre!f water from 
unauthorized colonies. T/1e Septaqe F:egulations do not 
refer to this aspect which also contributes to pollution." 

(ix) Online Monitoring System 

24. Conclusion of the YMC is as fo lloxvs> 

"The OLMS was got installed and made operational [or CETPs 
and STPs after seueral monitoring meetings. ff took more tl1C111 
one year to reach this stage. Assurances were always given 
but the outcomes leave a lot to be desired. Systems alone 
cannot result in a11nl!Jsis, trouble- ·hooting ont! correctives. 
There has to be a willingness lo took at the results, question 
such high discrepancies and to introduce correction. More 
import.antlu the OLMS cuid lab uenfication are mere tools to 
assist quality control one/ rnaint enaiice engineers from the 
industries or project/ SIP in charges have to become 
accountable if such variation persists which makes tl ie whole 
process perfunctoru. Apart [rom conductitiq the t chuical 
audits, CPCB needs to see that engineers get trained in 11suig 
these tools lo manaqement much more projeseionalli], 

NGT may consider directing that the OLMS system hos to be 
cnecked constantly and if such wide variation continues it is a 
reflection of the professionalism of the supervisory stajf and 
NGT will not hesitate to ho/cl the senior most engineers and 
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project staff responsible. The MD DSIIDC, CEO DJB have to 
improve the system and make auailable 11omes of the key 
personnel and of the vending aqenci] to the YMC which will 
report on progress." 

(x) Use of treated waste water 

25. YMC has recommenclecl as follows:- 

"YMC recommends the following for increased utilization of 
Treated waste water: 

1. Construction and inetallat ion of de-centralized modular 
STPs of KLD capaciuj ranqe adjacent to parks and 
gardens using sewage flowing in the drains or erected 
along the sewer lines as has been done by the SDMC in 
Vasant Kunj Park. an d feiu other areas. 

2. Creating root zone treatment system in vacant portions 
of the parks and gardens by diverting sewage in the 
drains from the mnn- holes. This will have both 
demonstrative effect and hetp meet water needs of the 
parks without resortinq lo use of machinery. DDA 
proposes to undertake phyto-bioremecliation in 
parks/ gardens where the treated wnste water receiued 
from DJB is not of good qua Illy. The P/1y10/ Bio­ 
remediation will help polish the treated waste waler to 
better standards. 

3. Other bu/le users of waler like the Roilways, DMRC, 
Transport Department should also be directed to use 
treated waste water for washings and construction, if 
required after funner polishing iii lieu of ground water 
presently beinq used. YMC can monitor this if there is 
an NGT direction as these bodies hove not generally 
shown any enthu sias m to a/lend meetings coiled on 
this subject. 

4. DJ/3 needs to uiork: with Oiuisionol Commissioner and 
the 11 District Magistrates lo see that aworeness is 
built among the RWAs. It would be very effective if NGT 
were to pass an order 011 this which iuould enable the 
residents to take it seriously and understand the logic 
behind the move and why their cooperation is needed. 

5. The bad odour from the treated iuaste inciter, hig/1 
mineral content and presence of F'C which are harmful to 
plant growth and human health becomes the bone of 
contention arid DJ/3 must see tha! public [ears are 
addressee/ and olloyerl properly through the District 
Maqistrates and also the MCDs which are in charge of 
conservancy. There is a need for a direction os this 
hecomes no mnn 's /c111c../ and results in the park owning 
aqencies refi1si11g to 11sP the water. There has to be n 
benchmark 011d an independent agency which tests the 
tooter qu aliu] being supplied which would allay public 
resistance and encl the disputes about quality of water 
being supplied for parks. 
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(xi) Idol Immersion 

26. YMC has concluded as follows:- 

"The experience of using artificia! ponds for idol immersion hos 
been a leaming experience but 011ce the Gouenimeni aqencies 
understood that the perjormance c111d outcomes were being 
measured seriousness became visible. The success of the 
artificial pond strategy was due to overarching orders from 
NGT, constont moniiorinq but the response from the agencies 
cutting ocross nil sectors - Divisional Commissioner for 
providing leadership, the DMCs for creating the pits, the DJB 
for making ioater auailable, the Environment Department on.cl 
DPCC for bringing out. the Notification and orranging extensive 
publicity arid the Education Deportment for enthusing the 
school children in particular-is a molter of satisfaction. That 
the River Yamuna wos saved from annual pollution caused by 
plaster of Paris, synthetic colours. chemicals and plastic on 
account of the immersions in th" river must give couse for 
relative coriienimeni. It. also raises the bar and should lead to 
even better management i11 2020. 

The public from outside Delhi were found coming into the 
city from neighboring districts to immerse their idols. This 
call not be stopped but can be avoider/ if goorl [acilitie« are 
created by the neighboring districts. Delhi's capacity if it 1s 
overrun by people using the district ponds could affect the 
river as the footfalls from outside canllol. be anticipcueci. A 
specific direction from NGT to the other States to set up 
artificial ponds al a district level and to mount awareness 
campaigns would help." 

B. IN RESPECT OF THE STATE OF HARYANA 

(i) Status of STP 

27. The Haryana YMC has based its report on the observations. it is 

stated that out or 62 Existing STPs, operational deficiencies have 

been rectified in 48 STPs. Five New STPs have been r ce ntlv 

constructed. 

(ii) Status of diversion of sewage in the approved areas 

28. Beri Town-The PI-IED has failed lo acquire land for Main 

Pumping Station and Intermediate Pumping Station. 

consequently delay in laying of s wer line in Be ri Town. 
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Panipat Town-The ULB Department has not yet accorded 

Administrative and financial approval for laying of 180 l<M sewer 

line in newly approved residential areas. The schedule of ongoing 

works of laying of sewer line is also exceeding the target date of 

31.12.2020. 

Faridabad Town-The ULB Department has failed to accord 

administrative and financial approval for laying of sewer line in 

approved residential areas. PH l~D and U LB Department are 

responsible for the delay in execution of diversion of sewer in 

Beri, Panipat and Faridabad town. 

(iii) Status of diversion of sewage in the unapproved area 

29. Out of 84.14 MLD estimated sewage generation from unapproved 

areas 28.6 MLD has been diverted to the STPs. The work of 

diversion of sewage in Panipat Town will not be completed until 

31.12.2020 as indicated in the affidavit. HYMC is of the opinion 

work of diversion of sewage in Yamuna Nagar Town will also not be 

completed by 31.12.2020. The field report indicating that the 

quantum of sewage required to be diverted from unapproved areas 

of Yamuna Nagar is 39 MLD instead of 15 MLD given in the 

affidavit. The discharge from unapproved area of Faridabad and 

Panipat are not considered in the total sewage generated from 

unapproved areas. The ULl3 Department is responsible for the 

delay in Yamuna Nagar, Faridabad and Panipat. 
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(iv) Status of sewage treatment and laying of sewer line in 
Faridabad 

30. The ULB Department has failed to submit comprehensive date 

bound Action Plan for treatment and diversion of sewerage from 

approved and unapproved areas within 02 months from the elate of 

Order of Hon'ble NGT dated 11.09.2019. The existing 03 STPs are 

abandoned and O 1 STP is non-functional. Untreated effluent is 

being discharged into River Yarn una. The administrat ive and 

financial sanction from Principal Secretary ULB and Chief 

Administrator HSVP for treatment and diversion of sewer from 

approved and unapproved areas of Faridabad Town have not been 

incorporated in the affidavit. HYMC is the opinion that the ULB 

and HSVP Department are responsible for the delay. 

(v) Status of sewage treatment and laying of sewer line in 
Gurgugram 

31. The GMDA has submitted Action Plan Lo stop the discharge of 

untreated effluent into Storm Water Drain. Leg-I. Leg-If and Leg-fll 

(Badshapur Drain) with a target date of 31.12.2020. Till then these 

Strom Water Drains will earn' 75 MLD of untreated/partially 

treated effluent. There is no significant reduction of discharge 

noticed in these 3 Storm Water Drains. The HYMC is the opinion 

that the target date for diversion of sewerage rnav not be achieved 

without expeditious action and strict enforcement by officers of 

GMDA and the Municipal Corporation Gurngram. GMDA has not 

submitted detailed Action Plan for construction of 20 MLD STP at 

Jhajgarh and 50 MLD Tl al Dhanwa pur. The affidavit 

indicating that there is no gap between the quantum of sewage 

generated and the available SC\\'<lgC' treat mcnt r apacitv 1 n 

Gurugram considering existing 30 MLD treatment capacity of 
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Stand Alone STPs installed by the colonizers is not credible. 

Further, GMDA has included 57 MLD untreated effluent 

discharge through Storm Water Drains, instead of the actual 75 

MLD which was in the Action Plan. The Storm Water Drain, Leg- 

I, Leg-II and Leg-III (Badshapur Drain) are still carrying 75 MLD 

of untreated effluent as submitted in the affidavit. 

32. Gurugram being a Metropolitan City discharging effluent through 

Najafgarh Drain, the following arc the observations of HYMC for 

effective waste water management of the City. 

• There is no verifiable data available regarding area wise waste 
water generation in Gurugram. ln the absence of such 
information it is not possible for gap assessment between 
waste water generation and disposal after treatment to be 
made. 

• GMDA may be directed to undertake area wise critical 
assessment of waste water generation and disposal after 
treatment. 

• The Gap between existing treatment capacity (418 MLD) and 
waste water generation (408 MLD) is only 10 MLD. This is not 
desirable for such a large township considering floating 
population, seasonal variation in water consumption and 
mixing of surface run off with sewaze in rainy days. 

• The addition of capacity of Stand Alone STPs (30 MLI)) with 
existing treatment capacity of the town cannot be accepted in 
the absence of proper quantification of each standalone STP 
and its point of disposal. 

(vi) Status of Industrial Waste Water Pollution 

33. Status of CE:TP-Chief Secretary Ha rva na has directed to HSVP. 

GMDA and I-ISIIDC to complete the ongoing wor k s for 

upgradation and construction work of all CE:TPs in shortest 

possible time but the I-IYMC is the opinion that they might not 

adhere to the time line as per the Order of H n 'ble NCT dated 

11.09.2019. The Chief Administrator I ISVP submitted that thev 

have started the process of upgrading the existing 21 MLD old 
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CETP at Panipat as per the report submitted by M/S Northern 

India Textile Research Association (NITRI\) and the work for 

modification shall be completed by 31.12.2020. The second 

newly constructed CETP of 21 MLD capacity at Panipat is said to 

be compliant but HYMC has reason to believe that the required 

discharge is not reaching the CETP from the textile cluster at 

Sector 29 Part II Panipat.. There is need to clin h this through 

independent inspection which will be arranged by HYMC. 

34. Status of standalone ETPs - The HYMC is of the opinion the 

direction needs to be issued lo the Chairman, I ISPCB to 

quarterly monitor the compliance status of Stand Alone E'TPs of 

Industries directly or indirectly discharging their effluent into the 

River Yamuna. Environmental Comp nsation must be imposed 

against the violating units besides taking closure actions under 

Section 33A of Water (Prevention and Control of Pollution) /\ct, 

1974. 

35. Septage Management Policy - 19 U LBs out of 33 towns in the 

catchment area of River Yamuna have notified their Septage 

management policy. Rest of the 14 ULBs are vet to norifv the 

same. 

36. Diversion and reutilization of Domestic Sewage generated from 

villages. There are 277 villages in the catchment area of River 

Yamuna. Action Plan for diversion, t rca t rne n t and reutilization of 

domestic sewage has been prepared and submitted b_\' 

Development and Panchayat Department of Haryana. The work 

of diversion and treatment in 21 villages out of 277 villages has 

been completed. Month wise action plan s u brn it t er] b,· the 
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department and the target elate for compilation of diversion, 

treatment and reutilization of domestic sewage by 31.12.2020 

appears to be achievable. 

37. Status of Online Monitoring Devices (OLMS) in industries. STPs 

and CETPs. A direction that in case the OLMS reports are > than 

10% variation from manual testing reports the OLMS service 

provider may be held res pon sible and black listed rriav be 

considered. 

(vii) Compensation and accountability 

38. The compliance status of all these STPs including 09 not 

complying STPs. The environmental compensation shall be 

imposed in compliance as mentioned in the affidavit will be 

ascertained after inspection and by HYMC with the Order of 

Hon'ble NGT dated 11.09.2019 if the STPs found not complying. 

39. Advice of the Haryana Monitoring Committee. The HYMC is the 

opinion that directions may be issued to the Additional Chief 

Secretary of PHED, ULl3. Managing Director of HSflDC. Chief 

Administrator of HSVP and Chief Executive Officer of GMDA 

through the Chief Secretary Haryana to expedite the following 

issues falling which Enviro nme ntal Compensation shall be 

imposed on them. 

• Treatment of 300 MLD domestic and industrial effluent from 
Faridabad Town. 

• Diversion of domestic. industrial effluent to Existing STPs and 
CE.:TPs in Panipat Town. 

• Replacement of Trunk Sewer carrying discharge to the 2 
Existing STPs of Sonipat Town. 

• Modification/capacity augmentation of 04 CE.:TPs in Industrial 
Estates of Sonipat Town. 
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• Plan for treatment of Industrial and Domestic Effluent from 
small illegal Utensils Manufacturing Units in non-conforming 
industrial area ofYarnuna Nagar Jagadhri Town. 

• Treatment of Industrial and Domestic Effluent from 
industries operating in the nonconforming area of Panipat, 
Sonipat (Kundli), Faridabad and Gurugram. 

• Bioremediation and/or Phvtorerncd iation in all 11 Drains 
leading to River Yamuna should be initiated immediately to 
avoid Environmental Compensation. 

• GMDA to expeditiously complete the following work: 

a. Critically assess the quantum of waste water generated 
from Gurugram Town to plan the desired rreatrnenr 
capacity instead of submitting different reports each time. 

b. Reuse of treated effluent for Irrigation and Horticulture 
purposes. 

c. Consider the scope for Phytoremediation of treated effluent 
from Gurugram in the catchment area of Najafgarh Lake. A 
team of officers from Central Pollution Control Board 
(CPCB), HSPCB, GMD/\ and the Members of River Yamuna 
Monitoring Committee along with Dr. C.R. Babu, Emeritus 
Professor, Delhi University visited the Najafgarh Drain and 
Lake on 25.01.2020 to assess the possibility of treating 
sewage from Gurugram Town through Phyto-rernediation. A 
Report will be submitted by Dr. C. R. Babu directly to 
Hori'ble NGT. 

The Najafgarh jhccl has be n an important seasonal 
wetland of the Yarn una-Sahibi basin which acts as a 
natural floodwater regulating and groundwater re .harging 
area due to its unique topography. It is a shallow wetland 
in the low-lying areas on the borders of Gurgaon district of 
Haryana and the National Capital Territorv of Delhi 
between the 208m and 21 l m contour lines above mean sea 
level. The catchment area of Najafga.rh Jheel includes land 
of Ghummanhera, Shikarpur and Jhatikra villages in NCT 
Delhi, Budhera, Dhankot, Khcrki Majra and Daulatabacl 
villages of Haryana together forming the largest seasonal 
wetland of this region. The Jheel swells in area during the 
monsoon due to rainwater runoff from R large catchment of 
Gurugram Town through Badshapur Drain (Leg-111), the 
Sahibi River. The area falling within the 209m contour is 
approximately 917 acres. The core area of Najafgarh Jheel 
which remains submerged during most part of the year 
could be classified as c1 Nature Conservation Zone (N Z) as 
per the guidelines of the NCRPB. In addition to this, the 
area could be declared as a 'No Constru tion Zone' under 
the relevant Statutes and should be maintained as such. 
Only Agriculture, Forestrv, Piscicu lrurc and Horticulture 
should be allowed within this zone. The Najalgarh .Jheel is 
a feeding and nesting sit of Migraiorv 13irds. The domestic 
efflue n t cl ischarge a nc:1 su rfacc runoff from Gu rugra m citv 
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is now significantly contributing to the water now to the 
Najafgarh Jheel. 

The HYMC is of the opinion that the Najafgarh Jheel and 
its catchment area can be effectively utilized for 
Phytoremediation of effl ue nt. surface runoff discharged 
from Gurugram. This will help in reducing pollution load 
in River Yamuna through Najafgarh Drain. 

• Direction rnav be issued to Government of Harvana to 
explore the possibility for notifying the core area of Najafgarh 
Jheel as Nature Conservation Zone and t.o implement the 
Phytoremediation of domestic effluent discharge and surface 
runoff from Gurugram citv. Phvtore med iatio n 111 the 
remaining 1 0Drains discharging into l~iver Yarnu na needs to 
be taken up expeditiously as directed by Honble NGT in its 
Order dated 11.09.2019. 

• Direction may be issued to re-plan the execution of works 
which are scheduled to be com ple ted beyond 31.12.2020 so 
that no untreated e lfluc n t reaches River Ya m u na after 
31.12.2020. 

• Direction may be issued to all the line departments to 
remove the operational and structural deficiencies of all STPs 
and CETPs as indicated in performance evaluation and 
technical audit reports submitted by third party agencies. 

• Direction may be issued to implement the Standard 
Operational Procedure for operation and majntenance of 
STPs and CETPs and to have oversight of the compliance of 
the check lists which should be signed by the unit in-charge. 

C. In respect of State of Uttar Pradesh 

40. River Yarnu na receives sewage mainly from cities of Sahibabad, 

Loni and lndrapuri drains which meet Shahdara drain before it 

joins the River Yarnuna. The CPCB in its report dated 27. 12. 19 

submitted to the YMC has informed that the cities of Sah iba bad 

and Loni Generate 575 MLD of sewage for which there are seven(7) 

STPs of a total capacity of 427 MLD. However out of these, only 2 

STPs are functioning properly treating 80 ML!) to the pres ribed 

standards. Consequently there is large quantity of sewage flowing 

through the Sahibabaci and lnclrapuri drains In addition, Neida 

drain, which originates in Delhi and thereafter nows through 

Naida before joining river Yamuna discharges 354 MI.D of sewage 
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into river Yamuna. The details of now and pollution load are as 

given in the statement below: 

" ~ s. Name of Discharge BOD COD TSS 
No. the drain mg/L mg/L mg/L 
1. Sahibabad 40 MLD 744 1615 1189 

Drain 
2. lndrapuri 31 MLD 743 1463 647 

Drain 
I 

3. Naida 354 MLD 46 163 8~---....J " 

41. The Principal Secretary UD of Uttar Pradesh informed YMC that 

the State Government has prepared action plan to 

comprehensively control the now of sewage in the drains joining 

Shahdara drain and stop all the sewage flowing through the 

Sahibabad and lndirapuri drains. This is being clone by engaging 

concessionaires for each citv for complete management and 

maintenance of the sewer network and STPs which includes 

undertaking maintenance and up-gradation wherever required. 

For the city of Ghaziabad the concessionaire, namely, M/s VA 

Tech Wabag, Chennai has since been engaged with effect from 

16.12.19. Once this new policy of "one city one operator" 

becomes fully functional, the sewer network as well as STPs will 

be run efficiently and result in better capacity u t il iza t in n Under 

the new agreement, the payment to the concessionaires 1s linked 

not only to the quantum of sewage treated at the plant but also 

adherence to the quality standards. 

42. On the stoppage of se1rngc flowing through the Sahibabacl, 

lndrapuri and Banthala drains from s wcred areas. the YMC was 

informed that by June 2020 all the se1rnge flo11·ing from sewered 

areas will be plugged ensuring that there is no sewage entering 

=fl 
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Shahdara drain through the Sa b ibabad drain. 13anthala drain 

does not meet Sahibabad drain. A STP of 60 MLD capacity is also 

proposed to be set up for lreating sewage in lndirapuri and 

Banthala drains and pro po sal seeking financial assistance from 

NMCG has also been sent to Govl. of lndia. The Slate 

Government has also formulated Septage Management Policy in 

October 2019 which seeks to cover all the unsewcrecl areas. The 

septage management projects prcscntlv under implem ntation 

are expected to be completed by November 2020. 

43. On phyto-remediation/bioremediation, the YMC was informed that 

the State Government has submitted a DPR for bioremediation in 

459 drains using NEER! technologv to the NMCG for approval. The 

State Govemmenl has also agreed to contribute 50'½, of the 

budgetary requirement towards this scheme out of its own 

financial resources. 

Industrial Pollution 

44. Pursuant to the directions of th Tribunal, UPPCB has impo. ed 

environmental compensation (EC) of Rs. 2.03 Crores out of which 

only 63.98 lacs has been realised. The realization being poor, the 

UP I Cl- in compliance of NGT orders has also evolved a policy 

under which the "consent to operate" for the defaulting u nit is 

not being renewed until the SC has been paid. Besides. SC ii" not 

paid is purposed to be recovered Rs arrears of land revenue. The 

YMC will monitor progress on this. 
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Industries in Non-Conforming areas 

45. As regards inventory of industries in conforming and non­ 

conforming areas a joint team of the district administration, 

electricity departments. land owning agency and UPPCB has been 

undertaking a survey of industries in residentiaJ/non-conformi.ng 

areas. In Loni and Shahdara in all 295 industries in Loni and 36 

industries in Sahibabad have been closed since August 2019. 

Industries in Conforming areas 

46. A total of 97 industries were identified not complying with 

Air/Water Acts. All these industries were closed and sealed. 

Flood Plain Rejuvenation 

47. 167 Hectare flood plain of river Yamuna falling within UP is 

proposed to be rejuvenated by creating wetlands and biodiversity 

parks through DOA and funds for this purpose has been agreed to 

be provided by the state of UP. in the meeting held on 30. 12. 19, the 

Engineer in Chief UP Irrigation Department informed the YMC t.hat 

the Finance department. has since concurred in the payment. of Rs. 

35 crores to DOA for flood plain rejuvenation as a deposit work on 

the lines of 10 projects that are being implemented by DD/\ on flood 

plains under its control. 

48. The DOA has on its part already completed the tenrlcring process 

and once funds arc received Iro rn the state of UP, th 

implementation of flood plain rejuvenation activities as per the 

project. prepared by DOA can commence on the ground. YMC will 

monitor this. 
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49. We have already noted the observations of the YMC that the 

main concern for rejuvenation of river Yamuna is sewage and 

solid waste management. Even though this Tribunal has issued 

categorical directions to taking steps for preventing dumping of 

solid waste and untreated sewage into the river and drains 

connecting the river, the report shows that progress achieved 1n 

setting up of adequate number of STPs and maintenance of 

drains 1s hardly adequate. Sewage and faecal sludge 

management is quite unsatisfactory. 

50. In Delhi there is no adequate sewage connectivity. The sewage 

charges are not being collected on account of Muk.huo Mrnitn Free 

Sewer scheme introduced in the recent past (about six years ago). 

There is also scheme for 666 litres of free water per day per 

household. As already noted above, the YMC has observed "In 

other words, lakhs of residents in these unsewered colonies 

continue to release their sewage into drains, cause pollution 

and do not pay anything as sewerage charges......... It is 

questionable whether households should be exempt from 

paying sewerage charges despite polluting the drains and 

ultimately the ground water and the river. Whether the state 

should subsidize polluters and ought not the 'Polluters Pay' 

principle apply are moot points which the YMC cannot 

address but these are highlighted as they affect the basic 

tenets of civic life and the fundamental duties of the 

authorities in charge to deter pollution of the environment." 

51. We find the approach of Delhi Government in failing to prevent 

discharge of untreated sewage and pollutants in river Yamuna to 
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be against the concern for environment and the rule of law. 

Failure in this regard may partly be on account of policy of free 

sewer scheme in violation of orders of this Tribunal and the 

Hori'ble Supreme Court referred to above in para 8. Such policy 

is certainly contrary to basic tenets of civic life and the 

fundamental duties of the authorities incharge to deter pollution 

of the environment. There mm· be no objection to freeship if 

inspite of freeship the administration discharges basic 

obligations to prevent discharge of untreated sewage into the 

water bodies, which is not happening. It is well known that the 

poor arc the worst victims as they arc most vulnerable. Neither 

the citizen is required to pay for treatment of sewage nor the 

State is able to ensure such treatment from its own resources. 

Resources of the State are not meant to help a polluter. Pollution 

remains unabated which seriously affects the rights of the citizen 

to clean environment. It is better to provide clean environment 

and recover the cost of remedying the pollution than declaring 

free sewage treatment and not treating the sewage. Continued 

huge pollution of river Yarnuna can certainly be attributed to 

governance deficit and absence or sound management practices. 

We have already quoted the observations or the Honblc Supreme 

Court in para 8 above that order of this Tribunal elated 

11.09.2019 directing the Delhi Government. to recover sewerage 

charges should be implemented, which is not happening. While 

we have separately dealt with the issue of a single agency being 

accountable for treatment or sewage and remediation or all the 

drains carrying waste water, it is for the concerned authority to 

consider whether sewage collection, treatment and utilization 
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needs to be privatized so that an appropriate age ncv ensures that 

no untreated sewage is discharged into river Yamuna and 

specified cost for the purpose 1s recovered in a specified manner 

from the generators of sewage in the interest of protection of 

environment and public health. 

52. In this regard reference may also be made to an article published 

in the Hindu elated 01.01.2014 under the heading 'Is fre Water 

supply bad economics'>":' as follows:- 

"\1/ulr 1 '" 111,·r,,ns11111l11 /,,,,.()111111!1 rill ,·i·r,111111111 If""'' 11°,Hli/11'1(/1 
Ii,·, 1,11..,r u/ ,,.., 'il,,rurJt' u n.l (i,..,111/111/1<111 r·,, . ..,,.., J,u1111,·r111·1 t-. 

/11/1l't'S/1•1/ Ill 1/11111.., 11111/ lt'',i t uotr-; /u /1,• SII/J/J/it't/ /1ll 1'/1/'IIJIIS 
/JI///JtlS1 '',, /111'/llr/111/J 1/0111, '',/Ir 11.'-t ·. 111/11('// 1//1111/1 r .'i /IIU/1' /'()S/. 

At the same time, grow1dwn.ter is exploited at 
alarming rate; it also involves huge drilling 
electricity costs. The cost of management 
distribution of urat.er for urban households is massive. 

Why provide water free to all households when the pe,· 
capita income of this State is much higher them the 
national aueraqe=t-; II""' rn111111'-I 1/1, ul nitn] u : 11u11111111,·11J/,,.' 
/'/11.., /1,·, -..;,·/1, 1111· 11·111,r/111/11 , ..... ''"""! /() ro«! 11/m11I /.•..,. ]tJ() crorr 
/I,'/ .runun, (I/ , i un >,/ /Iii, r.., '111 t l i, /),/// (//1(/ /'-, t \/lt't'/r·d /11 

1111'11'(/'it' ll/ll/ll/c1/r/ /i11 ti I'll/It II/ 11/ l'('/1.'·fl/l'; //1111• I . .., l t.l}: /,, 

an 
and 
and 

lllr/1/>I!/•' lill'-. f'(J._,/ 

.\,rurr/11111 'r1u111 t','11"11·, ·,, /1// ,// · ,,, , ,, 

11/('U'r/Sl'rf [ron! /,'._, /(1 .,<, 1·11111 111. (/(/. /18 u r l-' 
r/111111,1 _1()/.i /./ l+ll ;"; cl i ]» '1Ci1 '"t ,11 1l1, 11, 

I /llt,' 

I' 

! ' r, '/' i 

I' I,/, I 
I'/ f//( • 

I' /01 

,,,,1 11111,,11,ll (i>'"'f-., ni l u, ,·ii /111111 /•1'-, )1 ... .t ) ('/(){/ Ill (lj• I /(1 fu /".1 /II 

111 _'!JJ : I ·I. ,1 n 111<11 k uh]. · t1.-!11,·1•1 111, 'I/I. Tlu: .f111111w111/ c,)Jl(/1/1,JJ1 
n/ /J.//! 11•1II 11n11• n111 1111,, ,1 111,•. 

Delhi does not have the luxury of a perennial surface 
source of water. /1 t u ncl ; 11•(1/1·1 /1 ,111 11,, 111·1,1l1/,,,11r111c1 .o..:ru1, 11( 
fl, I/ //ill/(/ 

/i!'s1,I, s, 1/,(' 11n11111rJ11,olt r s/111 /, 1 /'lt't ,111.,11·, ,,, ;i1, ',/,1',. \· 

/Jt'r t/1,· eq1111r11r· u/ < 'int ru! ( ;rn1111r/ \\'11/c·1 /1111111/. 1/11· ou t! 
(111111/<I/ lt'Jl/1 IIJ..,/111/1/t• 1/l'<lll/1</1,'(//r·t /1'.'Wll/1·1 /', 1J11/•t /I i(I 1-/C \/ 
[l nl 1,111 r 11/11(' 111,·/11·..,/ /111 /), 1/11 /111/ t lu : t l t u]! n/ c.111111111/11•111,,, ,_._, 

(l/1, ,1cl11 fl. /,l; I :1 ii 11,·111, 11•/11,·/1 1c. 1111111 ,il1c11•1· 1/11' JJ1•r1111-..;s1/ih· 
l11n1/ U11•11111 1,1 t l u : 11tr·1, 110.,1·1I ,,·u11'11// u/ 11'r1/t'1. the present 
supply of water even in posh areas is only about 509 
litres per household per day. below the promise made by 
this new government. 

14 
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n1cr,·/n1,·, 1/1,·1c· ,..., llrl qt u n uu t • ,. 1/1111 1/11 /><'i/11 ,,,,,,,.,,,,,,,.,,, ,,,,// 
/1t• (1/J/r In /1111/1/1/1· //1,· />l<l/1//',1·,/ Sll/1/1//J 1// 11•,1/1•1 /1, ,,II 
/1011.-.:.,,fw/,/s. I ',,11...,1,i!·1i11r; t h«: 111,·,,·.,·:,·tl -.;,·r11,·1111 1// 11·111,, ,, ,, 

1/1'<'1 ,;srll!/ /() p nun«], [u, "llfl/1/J/ ti/ /1'1//1 I /11 11/1 /1,111-,,·/1C1/c/'.' 

Will it not aggravate water scarcity durinq summer? 'f'/11..., 
-,1 /u 1111• 11m11u11111·,·-.; t l urt 1/ r1 l11J/h1°l/l!/rl 1·,111,'-./1/1/l'S more: 1/11111 ..!(I 
l,ilo liu t: · ,,f' 111//l,·r. 11 11•Ji/ /1111•,· 1,, /J(I_I/ (or 1/1,· entire: uats-r 
,·1111.'-.11111cil 1111//1 /(I 11,·r <\'Ill 111/1/itw11ul d1rll'r/1'S. 1/0111 11111/ 1/11,.:; 
11•111 /_-:., lriin 1111/11111>1111,,1 tlti«? l\'11/ II nut, 11r·n11J(l(/1' cn11-.,1111wr-; tu 
/(II/I/HT n nt tr-«:' 

/11 1//tl.'i/ cit u :«, //1(' 1/Cl/1/C .'i/11 c'()/l',/llli/il/11// 1)/ ll'()/1'/ /', 1/cJ/ 

1//()/1//()r,·1/ U'i II llll'IJ//1('', 1·1111:-;1,/1 tcthl:: //1///'-'tll'//1•/I ,·11 /11·/111 

11 l'"rt,·clly /111..., 11 l''l'•'l111,· 11,·111·,11/, "! I 1.11(1/l /. 111 11·11l1 u/,,,111 11.'i 

111, ,·1·111 l1ci11-;1'11ulc/.-; l1c11•111r1 u /11/JI ti c1111111•1·/1u11. U 1/11:,, 11c·111 
srt u-n«: t ric« tn 1111•11s11rc· ll1C0 r·"11s111111Jlin11 o] umtc-r /;y 111elC'r. 
11•1/,' 1/ 11r1I 1111·11·11:-;, tl i, l)/J1'1·,1//llll 1111,/ 11111/ICl~/l'fll<'III In--;/"' 

'\ /1·1'1'/1/ ( \(i /'I /"''I/ uiu i cr'rn. '- •/11,r "•/1, /J,.//11 /1i/ l',,,111/ /1(1·, 
ncn Iu » II /Jl'll/it'I 'i/J,/1 'II II/ 111• II ,/,1'1 1/1, /1'11/t I ',// JJ>/tj {I/ 

i/1flc'l'('/il i t tt 's t». t un cl uc : II /1 I , 111 ,·, ', I, '1,11,/c 1/(1/1/ 1/1/ 
1101mlc1t/r/11 in cliJ./t'n 111 ,,,.,,.,_, .. It, therefore, cannot ensur-e 
equitable supply of water. 

If this Government is serious about improving the plight 
of poor people, it should provide free water only to those 
households which are identified as economically poor. 

II /', /111)/'I 1/ 1,,·11C1111/ ,/1111/J/ 1/1111 /1,·1 ',/l/l/l/11 "' ,11111 I/CH)(/ /() 

i'OIIS//lrl/'/'S iinll /<'.'ill/{ Ill I/Ir /ltc·11 /IC I/ \\'11/c'I ,'f/f/1/1)/ /1, (/// 
,·11 ,·1111011. There is ample evidence to prove from different 
states that the free supply of electricity to farm sector 
over the years has not only incr-eased the exploitation of 
groundwate,· but also c,·eated financial mess in many 
State electdcity boards. 

DRAWING LESSONS 

_,1, /, • 1•s11111111,· _-;1111111 --;/s 1/1(1/, ,11 i, 111·,_s,u11 T1,·,·,/..., ..:11 ,1) /111·,«, o/ 
u-rit, r JJi'J .li u] /n1 ,lr,1}1111,1. t 111,:. 11 ",,,, ',le,,,, 1 I /t •l11 , , .,, 

t l u: "ll/!/J/_11 "( 11•u11 r In 1/1,· 1111/f 11/ ,·/11-;1 /() , I (1 /111,", ,,,.,. 
/1u11-.1'110/rl /l<'I li,1!111·1/I 11,..t,11•1, 1,·r1-;,· 111, / 11·1111,·11. 

/),.//11 ////IS1 c/111{/' /c'','itl/1' /111111 //1,• ,-\11111//'<II/ I/lie/ 1/t1//,11jl//l 
r,·r111111..., n/ i1(1/1r11n--;/Jlrn. "f'l1,·s1· urucn: 11rn1•11l1· 11'(1/C'f' -;111111!_11 1<1 
u/1 n/ 11.'i 11''-./1/,·11/', t/1n111,1/1 'ii,1//11/ 11•u11·1 usc 1·fl1c·ie111·11 t uu l 
/CIII'< I /ii/'< 11/)l/(I ,·,1//.','/111/1/1,l//. 

,11<'1<111-;e11 ( iloliul /11',/11111, l u u! 11111/,•ri,n,·,I 1/11;1 />, /111 , 011/tl 
t'\/J('rl<'lll't' //1,• /11//</C 'ii 1/lr'll'thl II' 1111/( I,/, 111,11/ i /•, .''I 'r• 0

(' //• 

.'/!.'., /1,·,·u11...,1 ,,f [u-«! 111/11111 (lc/<Jin111,·1,1•u,11 //r1·, 111, ,111 1/11 

1'up11u/ ,·us/ rc'r1111n'n11'111 [en 11111111111i1111 t/1, u11111/1/1, ·1/ 11•111, ·r 
r!,·111r1111/ 11•ill 111,.,-,·n.'-',' //,,11• 11•1II 1/1, ,<...;1,11,· ,11 11, u,·, ,,,-.,,,111·1 :, 

II 1//1 /1,·1 Sll/l/l/1/ o/ 1/'(I/C I 

Therefore, the present Government must rethink on its 
policy of providing free water- supply to all households 
and instead t ri] to uio rk: on providing water- to poor- 
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people at an affordable rate, withollt affecting the 
viability of the DJB." 

53. We may observe that non-compliance of rules relating to waste 

disposal r suits in damage tot.he environment and public health. 

Any failure needs to be visited with assessment and recovery of 

compensation for such damage from the persons responsible for 

such failure. A study was rece nrlv got conducted h, CPCl3. under 

orders of this Tribunal requiring such a studv by a joint 

Committee comprising CPCB, N]:;:;E:RI and !IT, Delhi about the 

monetary cost of damage caused to the environment on account 

of existence of legacy waste dump site at Gurgaon (Bandhewadi) 

vide order dated 05.03.2019 in 0./\. No. 51-1/2018. The report of 

the CPCB filed on 13.02.2020 is that damage on account of the 

said legacy waste dump site was Rs. 148.46 crore, on account of 

damage to the air quality. soil and water quality, climate change 

and disamenity (aesthetic). The damage has been assessed in 

terms of impact on health due to release of pollutants in air 

atmosphere, release of leachate into ground /surface water and 

soil, due to pollution from the landfill site, damage cost 

associated with climate change due to carbon di-oxide and 

methane, damage caused due to aesthetics loss. price 

depreciation due to d isarne niry cost etc. 

Thus, monetary cost of every legacy dump site is expected to 

be huge depending upon the location. quantity of waste and area 

covered. Needless to say that there is huge cost for non-compliance 

of other provisions relating to waste management - Solid as well as 

Liquid. Loss to the environment. and public health is taking place 

not onl_v on account of de lav in clearing legacy waste but also for 
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not complying with other provisions of the Rules resulting in huge 

gap in generation and processing of waste. 

It may be necessary to determine such cost for delay in 

clearing legacy waste at every clump site as well a s for delay II1 

complying with other rules and failure to treat sewage and recover 

the same from the persons responsible for action in the matter. 

54. ln the light of observations in the third report. b_\· t.he '\'MC and 

earlier orders of this Tribunal elated 11.09.2019 all concerned 

authorities need to take further action expeditiously as per laid 

down timelines and to pay compensation wherever timelines are 

violated which may be ensured b1· the CPCB. CPCB may issue 

notice to the persons accountable to pm· compensation and in 

case of non-payment and seek execution bl' moving this 

Tribunal. 

Wherever coercive measures are required to be taken and 

have not been taken against official lethargy, action may be taken 

as already directed by the concerned administrative heads. In 

case of anv failure, this Tribunal may have to take further action 

for strict compliance. 

I. The issue of entrusting the functions of management of all 
drain in Delhi to a single agency - consideration of the issue in 
the light of response of GNCTD: 

55. On this aspect. the YMC has inter-alia observed:- 

"Delhi has 011er .1, 797 unauthorized colonies, over 135 urban 
uillaqes and over G 75 slum clusters where so11te 10 million 
people dwell without Ol1!J town µlo1111i11g requtations i11 force. 
That includes absence of seioeraqe. drains 011d cotiueuance 
systems. To have an impact 011 the qu alin] of nuer water 
olternatiues should address the needs of such bulk sewage 
discharge." 
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56. The YMC has referred to three earlier reports on Delhi's drainage 

on the subject of adoption of alternatives, namely, Drainage 

Master Plan for NCT of Delhi published in .Julv 2018 prepared by 

llT Delhi (Department of Civil Engineering) for the department of 

Irrigation & Flood Control, GNCTD; CPC\3 Report on River 

Yamuna - Waste Water Management Plan In Delhi 2012 and the 

report of the High Court Constituted Committee set up to look 

into the drainage problems in Delhi. YMC then mentions that 

absence of ownership among the Drain Owning Agencies will 

impact new initiatives. The Committee suggests that DJB 

should take responsibility for treatment of the entire 

sewage. The observations of the YMC are:- 

"The aims of the Delhi Jal Board Act, 1998 
provide for the establishment of a Board to 
discharge the functions of water supply, sewerage 
and sewage disposal and drainage within the 
National Capital Territory of Delhi and for 
matters connected therewith. It has the mandate 
to "collect, treat and dispose-of sewage from any 
part of Delhi and carry out works connected with 
sewerage, sewage treatment and sewage disposal 
including the planning, design, construction, 
operation and maintenance of works relating 
thereto." 

Discussion on Responsibilities for Drains carrying Setuaqe. 
The Delhi Joi Bon rd wns founded in 1998 aiid was the 
successor lo the erstwhile Delhi Woter Supply & Sewoge 
Disposal Undertakin q (DWS&SDUJ which functioned under the 
unified Municipal Corporation of Delhi (MCD). The Conservancy 
and Sanitation Department of MCD was wholly in charge of 
all drains regardless of their location while the MCD's 
DWS&SDU was in porn/lei responsible for 1110/er supply one! 
sewage. After [ormation of ttie De/iii Joi Boord arid a 
sub equ ent administ mtiue c/1011ge effected somf' uenrs Inter it 
wos decided that the clrain s contiquou s to roods iuoulci /1e 
under the "jurisdiction" of different aqencies. Although 
enforcement pertaining to the drains continued to be 
the statutory responsibility of the Urban Local Bodies 
the focus became diffused and enforcement was 
ignored. With overlapping responsibility, cleaning the 
storm water drains became confined to annual desilting 
only. 
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With overlapping respon.sibiliu], uruuittinouess to confront 
sewage in storm water drains or to recognize tho/ ii spreads 
unsanitary conditions arid poses public health nazards, in 
effect the three DMCs ignore the problem and DJB says 
it has little role to play. The ownership, respon.sibility for 
sewage in the storm water drains has to be owned if projects 
for containment of sewage in the drains done through external 
agencies are to succeed." 

57. GNCTD has, in its submission with respect to suggestion of YMC 

for entrusting t.he function of rnanazernern of all drains in Delhi 

to a single agency, stated that there are jurisdictional issues 

involved with regard to management of drains in Delhi and the 

same cannot be separated from the roads. It has also stated that 

in view of multiplicity of road owning agencies in Delhi, it is not 

feasible lo entrust the functions of management of all drains in 

Delhi to a single agency. Instead, it has stated that PWD will 

constitute an Integrated Drain Management Cell (IDMC) for 

management of all drains or Delhi and all 

agencies/departments/Urban Local Departments shall nominate 

an officer not below the level of' Chief Engineer dealing with the 

management of drains to the cell. 

58. While there is undoubted need for single agency to manage the 

remediation of entire sewage and the drains carrying waste water 

to river Yamuna, as recommended by the YMC, in view of stand 

of the GNCTD, such functions may be taken over by the 

'Integrated Drain Management ell' for management of all drains 

of Delhi and all agencies/clepartmcnts/Urb,rn Local Dcprtrtmcnts 

shall nominate an officer not below the level of Chi I' Engineer 

dealing with the management of drains to the 'Cell'. The CEO, 

D,JB should be the Member Sccrcrarv of such Cell in view of 
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statutory functions of the DJB and technical skill sets and 

expertise available with it for sewage management. The 'Cell' will 

be headed by the Chief Secretary, Delhi to facilitate inter 

departmental coordination and action. Constitution of such Cell 

will not in any manner affect the ownership of the drains. The 

functions of the drain being primarily to carry storm water, it is 

absolutely necessary that sewage is not discharged into such 

drains in violation of Water (Prevention and Control) of Pollution 

Act, 1974. In any case, if the sewage is found discharged 

therein, the same needs to be remediat:ed especially before such 

drains meet the river Yamuna to prevent pollution of the river 

and to maintain laid down water qualirv standards. This needs to 

be done with the inter se cooperation and coordination of 

agencies owning the drains as well as the agencies treated the 

sewage. This task may not been possible if the work is entrusted 

only with PWD as suggested by GNCTD. 

II. Report of the YMC dated 17.02.2020 on the subject of 
'Alternate Technologies for Management of Waste Water in 
Drains'. 

59. We may now take up for consideration report dated 17.02.2020 

"Alternate Technologies for Management of Waste Water in 

Drains". 

60. YMC has suggested that bio/ phvto remediation should 

commence. The detailed report containing guidelines, criteria for 

inclusion/exclusion, cost effectiveness of different technologies 

and models that have succeeded on the ground in given 

situations are discussed in the report of CPCB below. The report 

of CPCB is being included as was sent to YMC with only marginal 
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chang s as it emanates from a statutory organization. CPCB did 

however associate all the people that attended the MC's meeting 

and heard them Iu llv. 

61. The YMC has in its report dated 17.02.2020 made comments on 

the CPCB report on Alternative Technology for Management of 

Waste Management of Drains as follows: 

"x.\'. xx xx 
The positive features olluded to include factors like low cost, 
high efficiency in reducing the BOD load, reduction in henvy 
metals and coliform, and aesthetic appeal apart from 
providing various ecosystem services like qround uniter 
recharge, bio-diversiuj conseruat 1011, habitat for birds etc. 

xx xx xx 

The models suggested by CPCB toke into account the drain 
profile, the [lour; the width, depth and pollution load in the 
drain, and the presence of both orqanic and indu stria! waste 
in the drains. The pennutotioiis ctucl combincuioris vary 
between drains with }lows ranging from less than 20 MLD to 
more than 100 MLD. The drain widths covered under 
different models vory [tom less than 3 me/res to more than 
1 S metres. The pollution load in /30D terms ranges from less 
than SO mg/ L lo more than 100 mg/ L. Most storm water 
drains and their feeder drains will fall under one or the other 
category/ models given in the CPCB report. The range of 
situations discussed appears to cover the universe of 
situations preuailiiiq in most drain» in the river basins. 

The Committee has suggested that models needs Lo be 

compressed to avoid confusing the field functionaries as except 

the public health engineers, there exists little conversance with 

these technologies functioning in densely inhabited areas. The 

Committee feels that while the models can serve as generic 

models for different now regimes. drain profile and organic load 

what is required to draw up site specific designs based on land 

availability adjacent to drain, the geographic features of drains 

which are selected, the catchment area. the gradient, flow, depth 

and other related parameters. 
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YMC has stated that in view of large var ia t io n 111 the now 

in storm water drain during the monsoon and the dry season, 

the structural integrity of CWS, physical treatment units and the 

root zone treatment system during the monsoon will have to be 

safeguarded. lt has further suggested that the botanical species 

used for reducing BOD, COD and heavy metals etc. need to be 

described alongwith its availability and source. lt has made an 

observation that each model particularly for high levels of nows 

and high organic loads must be designed with greater care and 

claims verified before its large scale replication. The YMC has 

suggested that in view of phytoremediation being a n 1\ area for 

ULB/ OcJ B engineers, the implementing agencies are informed 

about the compatibility of different models for different ground 

situation and the correlation between the suggested models and 

different drains and catchment characteristics. This will help get 

a better understanding of the relevance of each model to a given 

ground situation. 

The Committee has made the following recommendations: 

"Recommendations: 

The following recommendations ore being mode to enable 
taking this subjectfonuard. 

l. The need for bio- remediation of' drains tliat cnrry sewage is 
fi.1/ly recognised. To permit. the pollution of the water bodies, the 
ground uniter and the Rivers because of post negligence in 
establishing sewage systems would be environmentally 
hazardous particularly as any admixture with drinking water 
pipes can give rise to iuater borne diseases like cholera 
diseases dysentery. That every step has to be t atceu to prevent 
such pollution is unquestionable. The eff'ectiue11ess and relative 
simplicity and cost-effectiueness of constructed wetland 
systems as well os severed other models of bio/phyto­ 
remediation have been accepted by CPCB and all agencies 
connected with sewage management. And al an All India level, 
11 is desirable that are the models are shored unin the ULBs 
and an opportu niuj is qiueu to the stole Governments to 
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respond. In the first stage CPCB needs to organize a workshop 
to sensitize all the stakeholders on the alternative technological 
solutions. 

2. NGT may consider giving a direction ro the Ministry of UD to 
notify a supplementary policy cont.aininq the quidelines 011. 

prujto-remediation as a policy directly addressing decemralised 
sewage man aqemeni on the lines of FSSM policy. The Ministry 
may be asked to have the CP B Guidelines and Models 
discussed with the State Departments of Urban Development in 
the next two months before the policy is adopted and notified. 
Before that CPCB should hold a meeting with the ULB enqineers 
and PCB Chairmen and Member Secretaries to orient them and 
also motivate them. 

3. In the case of GNCT of Delhi, it may not be necessary to wait 
for a policy to be notified because the experts are all auailable 
locally and all that needs to be done is to select drains where 
the feasibility and impact in treating sewage would be 
worthwhile. Directions could be considered to be given to GNCT, 
the Department of lrriqation and Flood Control, the Delhi Joi 
Board and the Municipal Corporcuions and other Urban Local 
Bodies in UP and Hanjana to select drains on the basis of 
CPCB guidelines. They can associaie the DPCC and the State 
PCBs and complete the selection exercise in two months. A 
direction could be considered to be qiuen to the Chief Secretory 
and the Principal Secretory, Urban Deuelopmeru in Delhi, UP 
and Haruona to get the identification of models vis-a uis the 
drains polluting the Najafqarti, Shrih dara and Supplementary 
drains started. They can be directed to do the exercise in 
consultation with CPCB. In the case of the Harijana drains, the 
Harijana Yamunc1 Monitoring Committee (l-!YMC) could be 
tasked with follow up on a dole to dcu] basis. Under the aeqis 
of the Ministry of Jal Shokti and NMCG, Delhi and Haruana ca11 
give an early start to the drain selection process. 

4. The drains as well as models selected can at best be pilots to 
provide experience. Replication and upscale ability would 
depend on the outcomes experienced both in terms of selection 
and imptemeniation os well as the effect 011 the reduction of 
pollution. For the sake of abundant caution, the pilot projects 
should cannot be replicated 1111til experience of µln11ni11g, 
execution are known arid the outcomes ,n osured. The reason 
why parallel action is suggested is because in the case of 
drains out foiling into the Yamuno at Delhi there is already 
considerable knowledge about the topography of the drains, the 
quantum of sewage, the [loiu and other determinants. A Jew 
pilots couerinq all the 7 5 models in different geographic location 
iuiihin Delhi haue a better chance of co111111g 11µ under the direct 
supervision. of the key central qouernuieni agencies uiz, Ml o Joi 
Shakti, NMCG, Ml o EF&CC 011,l CPCB. 

5. The Ministry of New & Reneiuable F,nergy (MNl?E) hod drawn 
up and notified stole wise lists of agencies to in st all solar 
panels on turnkey basis 1110111t(li11erl 011 the ioelrsite of the 
Ministri] centrollu but also given freedom to the states to 
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empanel stale specific lists of service proviclers. 011 similar lines 
there is n. need to start n dialoque with possible agencies who 
might be interested in laking up turn- key projects and gel 
empanelled with the Governments as was done by MNRE and 
the State Power Departments lo encourage solar rooftop 
projects. An exercise t.o generate lists of agencies who are 
interested in executing turn-lcei] projects should be started in 
parallel by CPCB wirier the aegis of the Mi11istry of E F&CC or 
Urban Development which can be left to the Gouern ment to 
decide. An illustrative list of the aqencies which hriue executed 
the projects mentioned by CPCB 111 the lis; of case studies are 
already available with the CPCB and NMCG and those could be 
the starting point." 

IV. The issue of setting up of Yamuna River Front Management 
Authority (YRFMA) - consideration of the issue in the light of 
response of the DDA. 

62. Coming to the report about the need for Yamuna River front 

Management Authority (YRFMA) for Delhi, YMC refers to earlier 

report of Committee comprising Prof. AK Gosain (TIT Delhi), Prof. 

CR Babu (Emeritus Professor Delhi University), Prof. Brij Gopal 

(]IT Roorkee), assisted bv officers from the DD/\, Government of 

NCT of Delhi, DJB and UP Irrigation department, recommending 

as follm,·s:- 

"1. To set up a separate, independent body (like 
authority) to plan and execute the entire 
restoration proqgramme for the River Zone in the 
NCR that involves three state governments. 

2. To provide statutory protection to flood plain 
under either the Indian Forest Act (Protected 
forest) or the Environment Protection Act (Eco­ 
sensitive Zone). Ministry of Environment & 
Forests, Govt. of India and Govt. of NCT of Delhi 
was expected to take action. 

3. The Zone O (river zone) must become a place of 
attraction and active indulgence by the city 
dwellers without compromising the river's 
ecological and social Junctions." 

63. Reference has also been made to supplementary report of MC 

dated 28.06.2019 recommending a Society to manage the flood 

plain area, including encroachments and pollution ca u scd b_,· 
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allottees and to consider inclusion of industrial houses for 

improvements based on the advice of Ar chaeological Surv v of 

India. The society may act as special purpose vehicle. It was 

recommended that a River front Authority or a Consortium of 

NGOs active in River pollution and rejuvenation activities along 

with the CSR arm of reputed Industrial Houses interested in 

preserving local history and culture a nd senior representatives 

of enforcement agencies was needed to give an overall dir ction 

to the management of the entire area which broadly falls under 

DDA's ownership. YMC is conscious of the fact that floodplain 

of the river separate the river stream from the river front. River 

front begins where the floodplain ends. Though the DD/\ has 

been directed to demarcate 1 in 25 vear flood plain, in most 

places like the Yamuna Bazaar, 32 Ghats and Kudesiabagh, 

the boundary between the Ilood pla i n and river front is not 

distinct.. 

64. A reference has the been m ade to order dated 24.08.2007 of 

the Cabinet Secretariat constituting Yamuna River 

Development Authority (YRDA) comprising Lt Governor, Delhi, 

Chief Minister, Delhi Secretary, Min ist.rv of Urban 

Development, Secretary, Ministry of Environment &, forests, 

Secretary, Ministry of Environment&, forests, Chief Secretary, 

GNCT of Delhi, Pr. Secretary. Urban Development, GNCT of 

Delhi. Cl:::O, Delhi Jal l3oard and Vice Chairman. ODA, with the 

following of terms of reference:- 

" 1. Com mission studies 011 different aspects of the development 
of the nuer, viz., hydrolog!), ecology, en uiron mental 
pollution, su st.ain.able use of the river front, etc. to feed into 
the polici] [rameiuork: 
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2. Develop a polici] [rameiuork. C/11(/ prepare a,1 inteqrated plan 
addressing issues of both qu antiu] in terms of river flow and 
quality in the Yamuna river. 

3. Develop an operational plan for the implementation of the 
river action program. 

4. Effect inter-sectoral coordination [or pln1111i11g and 
implementation until such time as a siatutonj arrtuiqement 
is i11 place. 

5. Suggest the design for the statutory frameworlc 

YMC could not access the order but there are news reports 
of that period stating that this f-lig/1 Powered Committee /eel 
in] the LG hod approued the dro]t prepar d by the 
Technical Advisory Group set 11µ for the purpose of cieanin.q 
the river and develop its surroundings. The draft was 
perh ap s sent to the P11me Minister's for ap proual. The High­ 
Powered Committee was reported to have observed that the 
Yamuna rwer bed 1s a no-construction zone and 
emphasized on the need for riverfront develop ment, 
cleaning up of the river and pinned its hopes on DA ·s 
interceptor project as reported. The technical committee h ad 
suggested that the riverbed should be developed as n 
biodiversity with three zones, one would be o buf]er zone, 
the other an inner core zone and the third would be the 
interactive zone where people will be altou/ed. Whether this 
Committee has 111.et in the Inst 5 yenrs is not known to YMC. 
Informally YMC has learnt that it is not functional .It is 
lau dable that there was n fnr sighted vision for the 
protection and rejuvenation of the river but that vision has 
remained a pious hope. With due respect, YMC is of the 
uieiu that based on the kncnutectqe and experience qained 
over the last one year, such n bodi] will not be able to 
grapple with the spread of activities 011 the Yom1111G flood 
plains and riuer front which Orf' going on eueri] clay in 
proqress daily. 

Challenges in Selling up a River Management Authoritij/ SPV 
or having an MOU iuitl i CSR Foundations. fl. needs to be 
recognised that any moue lo set 11p a River 
Management Authority will ru u into problems ns it 
will require ap p ro ual s [ro tu t h e l l iql, Po uie re d 
Co m mit tee set up by the Cabinet Se cret a ria t i11 2007 
unless those orders are rescinded, modified or 
s up ers ed ed with o fresh order. There is 011 urqent 
need to a do p t strategies which goes b euo ud 
id ealis tic, utopian ideas which h aue achieved nothing 
in //1e last 13 !Jenrs compared lo the haphazard 
ingress which h a s token pince. There ore compelling 
reasons to show nior e p ra q m at ic a io aren es s and 
immediate concern [o r the qrou u d re al it ie s ti/Cit ore 
obtaining on t h e riue r [ro ut . Gi11i11y o free reign to 
haphazard activity a n d permitting u n r equ l at ed 
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footfalls will only make the situ atio n more and more 
irretrievable. 

How Archaeological Survey of India entered into a 
Partnership with c1 CSR Group. A copy of the MOU 
entered into by ASJ (under Mio C11/l11re) with a 
Do/min CSR q rou p for the Red Fort is on example of 
how a Government body has been able lo partner a 
CSR group and successfully entrusted the 
maintenance, watch and word 011cl provision of basic 
and advanced amenities to the public a n d provided 
for the ad mi n is tr at iue, financial o uers iqh t 
arrangements by the /\SJ, in detail. DD/\ needs to find 
one or mo re p riuate pl a ijers who ca11 in p a rt netship 
with the Authority lake care of all areas on the River 
front wherever there is human activity to control that 
aspect, regulate it arid o uer s ee the management of 
different projects which have been and are under 
development nenr 1/-w riuer front. Th e ,1/11(' h a s spent 
several hours p er su adinq t tie DDA repres ent at iue s os 
well as the Vice Ch airtn a n but il has not made 
headway. The victim of the no n-ciction hos been the 
River Yamu na, If YMC were to advise on what 
should be done it is the considered view of the YMC 
that a River Front Management Authority May be 
set up in partnership with CSR wings of reputable 
companies having an oversight body comprising 
DDA in the lead position under its Vice Chairman, 
who may not delegate this function, to be assisted 
by the relevant Government representative and 
leading NGOs who can provide oversight and see 
that the public interest is preserved while citizens 
benefit from a river front which is vibrant but 
regulated." 

65. DDA in its submission with regard to River Front Management 

Authority has stated that since the land in Delhi is with the Govt. 

of India and DDA is the agency authorised to manage land 

parcels in Delhi, land owned by the DOA along the river front 

cannot be transferred to any other agency. The DDA has 

suggested that to ensure better coordination amongst the 

various agencies, River Front Society or Special Purpose 

Vehicle be considered. 

80 

7098



Directions 

66. In view of above discussion, there is need for stringent 

compliance of directions to ensure sewage and sludge 

management and other pollution aspects for protection of 

environment, public health and safety and also rejuvenation of 

river Yamuna. There is a continued failure of compliance by 

the authorities inspite of repeated directions of the Hon'ble 

Supreme Court and this Tribunal in the last more than 

twenty five years. The evaluation or damage on account of 

degradation to river Yamuna, in monetary terms, on account of 

such failures has also become necessary for fixing accountability. 

67. Accordingly, we direct as follows:- 

a. In the light of observations in the third report of the YMC 

dated 05.02.2020 showing inadequate progress in 

compliance of orders of this Tribunal dated 11.09.2019, all 

concerned authorities (in Delhi. Haryana ancl U.P.) need to 

take further action expeditiously on the issues or sewage 

management, industrial pollutants, solid waste 

management and other issues. as per laid down timelines 

and to pay compensation wherever timelines have not been 

met which may be ensured by the CPCl:3. 

CPCl3 may issue notice to the entities accountable to pay 

compensation and in case of non-payment and seek 

execution by moving this Tribunal. 

Wherever coercive measures arc required to l)(' t ak c n 111 

terms of orders of this Tribunal dated 11.09.2019 and have 

not been taken against official lethargy, action may be taken 
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as already directed by the concerned administrative heads. 

In case of any failure, this Tribunal may have to take further 

action for strict compliance. The Authorities may give their 

progress reports of the status as on 30.04.2020 to this 

Tribunal by email at Jll<i1t 1,il 11!,_',I .!_..1.1,,1\ 111 before the next 

date. 

b. The ODA may constitute a Special Purpose Vehicle (SPV) 

preferably within two weeks from today for rejuvenation of 

river Yamuna. The functions of such e n t.itv will include 

ecological restoration of the flood plain zones. setting up 

of bio-diversitv parks. artificial wetlands, phyto­ 

remediation of drains al the river mouth locations, 

maintaining the vigil and underrnking flow measurement, 

creating ecological services. removing encroachments and 

undertaking other activities. including river front 

development. It may also take steps to attract and educate 

the citizens and nature enthusiasts for nature related 

activities, including building e nvi ro n rne n ta l temper 

amongst citizenry, without in any manner causing any 

damage to the flood plains. 

c. Delhi Government may set up within two weeks from today 

an 'Integrated Drain Management Cell' (IDI\IIC) under the 

Chief Secretary for remediation and management of all 

drains of Delhi with representatives of all agencies/ 

departments/Urban Local Departments owning such drains, 

not below the level of Chief Engineer dealing with the 

management of drains to the I DI\IIC. The CEO. D,JB wi ll be 
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the ex-officio Member Secretarv of the IDMC. The IDMC rnav 

meet atleast once in a week. to start with Constitution of 

IDMC will not affect ownership of the drains. IDMC may 

send its reports to this Tribunal every two months by e-mail 

at judicial-ngte. gov.in. 

d. CPCB may revise its report on '/\ltcrnate Technologies for 

Management of Waste Water in Drains' in th light of 

comments of the YMC dated 17.02.2020 and forward the 

same to the Ministry of Urban Development, Jal Shakti, 

Govt. of India, NMCG, Governments of Delhi, Ha rya na and 

U.P. within one week from todav for further ncce ssarv 

action on their part for making a policy which ma_v be 

finalized within one month from today. CPCB may file a 

compliance report after collecting status of compliance 

from the said authorities b_,· e-mail ell J ,I 

before the next date. Revised CPCB report may be placed 

on its website and also circulated to all Statcs/UTs and 

PCBs/ PCCs. 

e. The IDMC may prepare and execute an action plan on the 

subject of 'Alternate Technologies for Management of Waste 

W t .r in Drains' after appropriate techno-economic 

evaluation at its end in the light of reports of the CPCB 

referred to by the YMC in its recommendations elated 

20.01.2020 and 17.02.2020 or anv ot.hcr relevant inputs on 

the subject, within three weeks from its constitution which 

may be ensured by the Chief Secretary, Delhi. lt is made 

clear that this direction docs not in anv manner obviate the 
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need to comply with the earlier direction of this Tribunal 

and the timelines already laid down. It is made further clear 

that Tribunal has not expressed any opinion about viability 

or desirability of any particular process or technology 

indicated in the report or otherwise. Only object of direction 

of this Tribunal is reduction and abatement of pollution load 

by using the best possible option. 

f. Chief Secretaries of Haryana and U.P. rn av also ensure 

action on the pattern of direction 'e' above in their 

respective jurisdiction within three weeks from today. 

g. The Government of Delhi mav review its 'free sewer 

scheme' referred to in para 22, 51 to 52 above, in the light 

of the order of' the Hori'blc Supreme Court dated 

24.10.2019 in Civil Appeal No. 9276-9290 of 2015 (Tata 

Power Delhi Distribution Ltd. v. Manoj Mishra), referred to 

in para 8 above, earlier orders of this Tribunal dat cl 

08.05.2015 (referred to 1n para 22 above) and dated 

11.09.2019 [para 15 (viii) (e)] and recommendations of the 

YMC (para 22 above). 

h. A joint Committee comprising CPCI. NMCG. Nf-:r-:RI. IIT 

Roorkee and !IT Delhi may assess damage to environment, 

in monetarv terms after the date of order of this Tribunal 

13.01.2015. on account of degradation of river Ya m u na, 

by continued inaction of the authorities in Delhi, Haryana 

(from l-lathnikund till entry in State of UP), U.P. (u pto 

!Vlathura), within three months from today. CPCB will be 
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the nodal agency for coordination and compliance. The 

Committee will be at l ibe r tv to take such assistance from 

any individual(s)/institutions as may be necessary. 

68. We place on record our sincere gratitude and appreciation to the 

YMC for its outstanding contribution 111 endeavours for 

rejuvenation of river Yamuna. Once setting up of SPV for River 

Front Management and constitution of lDMC as a single agency 

for remediation and management of all t.he drains in Delhi takes 

place, it should be possible for such SI V set up b_\· the DDA and 

the Chief Secretaries of Delhi, U.P. and Haryana to directly 

monitor further steps, extensively laid clown in the order of this 

Tribunal elated 11.09.2019 and the present order, in a time 

bound manner. 

69. The YMC may accordingly submit its fi nal report on the status of 

compliance as on 30.04.2020, before the next date so that 

thereafter monitoring of progress of rejuvenation of river Yamuna 

and related issues is taken over by the SPV and th Chief 

Secretary, Delhi, bv constituting Rn appropriate effective 

institutional mechanism directly under him for exhaustivelv 

monitoring all issues relating to rejuvenation of river Yamuna. It 

will also be open to the Chief Secretaries of U.P. and Haryana to 

have their own appropriate mechanism for monitoring. The Chief 

Secretaries of Delhi, U. P. and Harvana rnav place the mechanism 

so evolved before this Tribunal before the next date. On 

conclusion of proceedings of the YMC constituted b_,· this 

Tribunal, the record and database rnav be taken over by the SPV 

and the Chief Secretaries, Delhi, Harva na and U .P. 
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List for further consideration on 14.05.2020. 

A copy of this order be sent by e-mail to Governments of Delhi; 

l-laryana; U.P; DD/\; DJB; PWD. Delhi; all Municipal 

Corporations of Delhi; CPCB; Ministries of Urban Development 

and Jal Shakti, Govt. of India; NMCG; !IT Delhi; !IT Roorkee and 

NEER!. 

Adarsh Kumar Goel, CP 

S.P Wangdi. JM 

Dr. Nagin Nanda, EM 

Siddhanta Das, EM 

March 05, 2020 
O.A. No. 6/2012 
A 
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- A~NEY..,Vg,t-Ji 

Central Pollution Control Board 
(Ministry of Environment, Forest & Climate Change) 
PariveshBhawan, East Arjun Nagar, 

Delhi - 110032 

Minutes of First meeting of Joint Committee held on 06.05.2020 under the 
Chairmanship of Dr. D.P.Mathuria, · ED (Technical), NMCG through Video 
Conferencing for ensuring compliance to Hon'ble National Green Tribunal 
(NGT), PB, Delhi Order dated 05.03.2020 in OA No. 06 of 2012 in the matter of 
Manoj Mishra Vs Union of India (UOI) &Ors. 

First meeting of the Joint Committee was held on 6.5.2020 at 5.00 PM through Video 
conferencing under the Chairmanship of Mr. D.P. Mathuria, ED(Technical), National Mission 
for Clean Ganga (NMCG) with the officials of Delhi Pollution Control Committee(DPCC), 
Haryana State Pollution Control Board (HSPCB) & Uttar Pradesh Pollution Control Board 
(UPPCB). List of participants is given at Annexure-1. 

Shri A.Sudhakar, DH, WQM-1 welcomed Dr.D.P.Mathuria, Chairman of the Joint Committee, 
members of the joint committee viz., Prof.A.K.Nema, IIT, Delhi; Dr.Anupma Sharma, NIH, 
Roorkee and Er. Hemant Bherwani, Scientist. NEER! as well as the officials of three 
States(UP, Delhi and Haryana) & CPCB. He outlined the proposed agenda of the meeting and 
the task of Assessment of damage to environment, in monetary terms after the date of order 
of Tribunal 13.01.2015, on account of degradation of river Yamuna, by continued inaction of 
the authorities in Delhi, Haryana (from Hathnikund till entry in State of U.P), U.P (up to 
Mathura).He mentioned series of Hon'ble NGT orders issued over the years and the order 
dated 31.1.2015 would be the starting point for assessment of the damages. He also informed 
about the orders passed by Hon'ble NGT in OA No. 673 of 2018 for rejuvenation of Identified 
Polluted River Stretches which include river Yamuna by 31.03.2021 and CPCB approved 
action plans of three States in respect of river Yamuna. Also, he apprised about two member 
Yamuna Monitoring Committee (YMC) constituted by Hon'ble NGT in OA No. 6 of 2012 to 
oversee the action taken by all the three States. He suggested to hear three States on action 
taken for ensuring compliance to the directions. He underlined the timeline for completion of 
the task of assessmentof damage to environment, in monetary terms within three months' 
period from the date of NGT order (05.03.2020). He also informed about reminder letter issued 
to all the three States on 24.05.2020 by CPCB. However, the Action Taken Reports are 
awaited from the three States. Thereafter, he requested Chairman of the Committee, Mr.D.P. 
Mathuria for guidance & insight on the task given to the Committee for ensuring compliance 
to the Hon'ble NGT order within the stipulated time frame. 

Sh. D.P.Mathuria , Chairman of the Committee opined that the scope of the Joint Committee 
should be well understood and the Joint Committee is required to make assessment of 
damage to environment, in monetary terms caused by inactions of the authorities concerned 
by all the three States in River Yamuna from Hathnikund in Haryana to Mathura in Uttar 
Pradesh by non-implementation & delayed actions in rejuvenation of river Yamuna as per the 
previous orders of Hon'ble NGT passed in OA No. 6 of 2012 starting from 13.1.2015. For 
assessment of damages to environment due to inaction o part of designated authorities as 
contained in relevant NGT's order, the latest timelines for completion of targeted action points 
shall have to be kept in mind. Thereafter, he asked all the three States to apprise the actions 
taken to comply with Hon'ble NGT orders since 13.1.2015. 
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The officials of DPCC could not apprise the Joint Committee, due to communication failure 
with VC portal. 

Shri J.P.Singh, SEE representative of Haryana SPCB informed that out of 22 STPs only 6 
have been completed and rest of the STPs targeted for completion by December, 2020. 
Project work of two plants could not be started due to litigation issue and STP at Gurugram 
will not be completed by December, 2020. The inventory of industries in non-confirming areas 
especially on the bank of river Yamuna in Haryana is progressing and action is being taken 
on non-complying industries. In response to the queries of Mr D.P Mathuria as regards 
compliance by State vis-a-vis Action Plan submitted by the State through affidavits in the NGT, 
Shri J.P Singh clarified that the limitations were placed before Hon'ble NGT before the order 
were passed on 5.3.2020. However, it was clarified that in spite of limitations placed by the 
State before Hon'ble NGT, no relaxation in timelines have been granted. Therefore these time 
lines continue to be binding and remains important while assessment of environmental 
damages. 

Sh. Ashish Tiwari,Member Secretary, UPPCB submitted that OA No 06/2012 was earlier 
focussed on the specific area covering two drains viz., lndirapuri drain and Shahdara drain, 
whereas latest order dated 5.3.2020 covers river Yamuna upto Mathura in U.P. The Action 
plan prepared for rejuvenation of river Yamuna has already been approved by CPCB Task 
Team, wherein timelines are proposed for completion of ongoing projects of STPs, Phyto­ 
remediation, Bio-remediation. The identified actions are being executed by the respective 
departments in the UP State and information has been sought from all the concerned 
departments about progress done and works undertaken. As regards industrial pollution 
control, Sh. Tiwari informed that some of the industries located in non-confirming areas of Loni 
and Sahibabad were demolished and action would be taken against those industries in 
operation. He also informed that inventory of such industries is complete and complete 
inventory shall be submitted within a week. Recovery of Environmental Compensation 
amounts to Rs 1.43 Crore from the defaulting units by UPPCB. In non-conforming areas, EC 
of Rs 2.48 Crore has been levied. CETP at Tronica City is now complying with the discharge 
norms for general and heavy metal parameters. However, bioremediation of drains has not 
been started by the Urban Development Department of Uttar Pradesh State. Shri Tiwari also 
informed that a budgetary provision of Rs. 35.5 Cr has been made for development of a 
Biodiversity Park in Flood Plain Zone area of U.P. being developed by Delhi Govt for which 
funds are to be granted by U.P Govt. In Ghaziabad, there is a gap of treatment of 1 MLD 
(lndirapuri drain) of sewage for which affidavit is submitted to Hon'ble NGT by UP PCB seeking 
time for implementation. 

Mr D.P. Mathuria suggested that based on the affidavits filed by the three States in the past 
with regard to restoration of river Yamuna, activities committed with timelines, reasons for 
delay with valid justifications, extent of damage caused, reversal of damage due to compliance 
to some of the activities and other related aspects be shared by all the three states to enable 
the committee to assess environmental damages. It was also discussed that environmental 
and ecosystem services offered by river may need to be assessed and quantified before any 
assessment of damages can be made. 

Shri. Hemant Bherwani, Scientist from NEERI shared his experience regarding methodologies 
used by NEER! for damage assessment in other matrix of the environment such as Air quality, 
solid waste, sewage and industrial pollution. He opined that river is a typical ecosystem, lot of 
data is required to be collected and quantified, pollution load received by river Yamuna, 
damage caused to the river including apportionment studies, assimilative capacity of river 
Yamuna, etc. Assessment of damage to riverine system is time consuming and requires long 
term assessment. He also informed to the Committee that NEER! has done such assessment 
in case of River Kasardi following three approaches viz., (i) Avoided Cost Method, (ii) Control 
Cost Methods; and (iii) Value Transfer method. The exercise took one month for data 
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collection and another one month for analysis. The results obtained from method (i) and (iii) 
were comparable while the results from method (ii) gave higher figures. 

Dr.Anupma Sharma, Scientist 'F', NIH, Roorkee also put forth her view that achievement of 
desired river water quality may also be considered as one of the criteria which have been 
impacted due to the non-action by the authorities over the years. The anticipated services for 
the stakeholders of river Yamuna may also be valued. She is of the view that the institute has 
no expertise in damage assessment. However, NIH, Roorkee is conducting studies relating to E-Flow in river Yamuna. 

Prof.A.K.Nema, IIT, Delhi is of the view that ecological damage assessment is a time 
consuming process and lot of data is required to be collected including apportionment studies. 
This Committee also required to decide on extent of data to be analysed and to decide on the 
approach to be followed to complete the study. As the time available to this Committee is only 
three months, it would be best option to start with the exercise of damage assessment by 
preparation of a comprehensive table mentioning date of completion of work by each State. 
The master sheet can contain reasons for delay so that indicative damage can be assessed. 
Strategy for damage assessment in monitory terms may be finalised by taking into account 
various aspects of non-compliances made by the States/UTs. 

Responding to the query of Mr. D.P. Mathuria with regard to the time required for damage 
assessment, Shri. Hemant clarified that time required depends on the action versus in-actions, 
damage assessment, e-flows and ecological services the river Yamuna provides for which 
preventive treatment methods could have taken, apportionment studies need to be mapped. 
The results of partial implementation of action in monetary terms using value transfer method would be appropriate. 

Prof A.K.Nema extended his views for detailed economic analysis in delayed actions by the 
authorities within three months. Spatial data needs to be collected with apportionment 
amongst the responsible agencies with their delayed action or inaction. Hence, it was 
suggested that NEER! suggested approach for assessment based on quantification of damage can be adopted. 

Shri A.Sudhakar further explained that inaction of authorities could be understood in a 
scenario wherein BOD load could not be reduced because of inaction with number of days 
action was delayed and treatment cost involved in reduction of per Kilogram of BOD can be 
multiplied to arrive at an amount in Rupees. A comprehensive exercise may be taken up with 
all the inputs, outputs and other attributes such as assimilative capacity of river. The three 
months' time period is not adequate for comprehensive exercise to carry out as suggested by 
the members from IITs. The Committee may indicate, if any further assessment is needed to 
arrive at total damage assessment. 

Mr.D.P.Mathuria, Chairman of the Committee appreciated the suggestions made by the 
members and for active participation by all the members. He reiterated that the assessment 
of damage to the environment in monitory terms can be done based on the actions, inactions, 
environmental loss in the riverine system in terms of services that would have been provided 
by the river including e-flow calculation, mapping of damage etc., in compliance to the 
directions of Hon'ble NGT dated 5.3.2020. 

Upon detailed discussions by the Joint Committee, following decisions were made: - 

1. A template shall be prepared by CPCB based on the orders passed by Hon'ble NGT 
in OA No. 6 of 2012 since 13.1.2015 and same shall be shared to all three States for 
submission of Action Taken Reports for ensuring compliance to Hon'ble NGT orders 
from 3.1.2015 to 5.3.2020 in O.A No 06/2012 in the matter of Manoj Mishra Vs Uol & 
Otrs, within three working days. 
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2. All the States and their concerned agencies shall have to submit A TR within a week 
thereafter. SPCB of the respective States may co-ordinate for submission of ATRs to 
CPCB. CPCB shall share the compiled summary of A TRs with the members of Joint 
Committee. 

3. It is also proposed to consult other expert institutions such as WII, CIFRI for taking 
their views on the assessment of damage to the environment. 

4. Next meeting shall be held within 10 working days to discuss further course of action. 

The meeting ended with thanks to the Chair. 
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Annexure-I 

List of Participants attended the meeting of joint committee held on 6.5.2020 in CPCB through 
Video Conferencing in compliance to Hon'ble NGT order dated 5.3.2020 in O.A NO 06/2012 in 
the matter of Manoj Mishra Vs Uol&Oths. 

s Name of Officials Designation Phone No Email id No. attended the 
meeting through 
vc 

1 Sh D.P Mathuria ED Technical 9911725111 uy:rb-mowr@.ni c. in NMCG 
2 Sh A Sudhakar DH-WQM-1 

' 8800326699 asudhakar.q:1cb@nic.in CPCB 
3 Sh Ashish Tiwari Member 7007280904 ms@uppcb.com Secretary, UPPCB 
4 Sh AK. Nema Professor , Deptt 9810827852 aknema@civil. iitd .ac.in of Civil Engg , IIT 

Delhi 
5 Dr Anupama Scientist 'F',NIH, 9897919552 anu12ma.nihr@nic.in Sharma Roorkee 
6 Er. Hemant Scientist NEER!, 9096049515 h.bherwani@.neeri.res.in Bherwani Nagpur 
7 Sh J.Chandra Sc E, WQM-1 Div, 9868278903 jcb.c12cb@nic.in Babu CPCB 
8 Sh J.P Singh SEE,HSPCB 9216849307 9 Sh D.K Singh SEE, DPCC, Delhi 9717593512 10 Sh Shyam Sunder EE, DPCC, Delhi 9717593531 EE 
11 Sh Ajay Rastoqi UP Jal Niqarn 
12 Sh Ashok Kumar UPPCB 9412168902 Tiwari 
13 Sh Dinesh Yadav 
14 Sh G.S. Srivastav UP Jal Nigam 
16 Sh Utsav Sharma UPPCB 9990603358 17 Sh Vishal Gandhi Sc D, UPC-I Div, 9891254423 

CPCB 
18 Mrs Suniti Sc C, WQM-1 Div, 9868819711 suniti12arashar@.gmail.com Parashar CPCB 
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A N tJ E )(Ll R E - JlL 

·--. • 1 ~ __ , By E.mai JtJ STRV or E'lVIR(.)~t,1l' ~ I, fo~i~ .. CLIMATE CHA•!GE GOVT OF INOl/1 

F. No. A-14011(OA No.06/2012)/2020,WQM-1 

To 

The Member Secretary, 
Delhi Pollution Control Committee, 
4th Floor, I.S.B.T Buliding, Kashmere Gate, 
Delhi-1·10 006 

13/05/2020 

C 

The Member Secretary, 
Uitar Pradesh Pollution Control Board, 
Building No. TC-12V. Vibhuti Khand, Gomti Nagar, 
Lucknow - 226010, Uttar Pradesh. 

The Member Secretary, 
Haryana State Pollution Control Board, 
C-11, Sector 6, Panchkula, Haryana-134109 

Sub: Minutes of First meeting of Joint Committee held on 6.5.2020 under the Chairmanship of 
Dr.D.P.Mathuria, ED (Technical), NMCG through Video Conferencing for ensuring compliance 
to Hon'ble National Green Tribunal (NGT), PB Delhi order dated 05. 03 .. 2020 in OA NO. 06 of 
2012 in the matter of Manoj Mishra Vs Uol & Ors. 

Sir 

I am directed to forward a copy of minutes of First Meeting of the Joint Committee (Annexure-I) held 
on 06.05.2020 under the Chairmanship of Dr D.P.Mathuria, ED (Technical), NMCG through Video 
Conferencing, for kind information and for further action for ensuring compliance to Hon'ble National 
Green Tribunal (NGT) PB Delhi order dated 05.03 .. 2020 in OA NO. 06 of 2012 in the matter of Manoj 
Mishra Vs Uol & Ors. 

Also, as decided in first meeting of the Joint Committee, a template covering action should have been 
taken by the States for ensuring compliance to the directions of Hon'ble NGT in OA No'. 6 of 2012 
since 13.01.2015 is also enclosed for submission of desired information by all the concerned 
departments in the State, within a week, to CPCB to enable CPCB to provide the compiled information 
to the Joint Committee. 

Yours faithfully, 

/ 
Encl: As above 

Copy to: 
/ 

.y' Dr. D.P Mathuria ED (Technical) and 
Chairman, Joint Committee 
National Mission for Clean Ganga (NMCG). 1 st Fie 
Major Dhyan Chand National, Stadium. India Gate 
New Delhi - 110002 

2 PS to MS, CPCB 

(J. Chandra Babu) 
Sc 'E' & 1/c, WQM-I 

For kind information, pl. 

Foe kind information of 'MS' p~ 

(J. Chandra Babu) 

r ' ' ~ c ~{ • ~ 1 11TT"cr.lf •q;=.r:, o/TT ~;r-5 .. !1 '1111 , l '.o f '(' I - l J ( )( h - 
Panvesh Bhawa~ East Arjun Nagai Dern -110032 

~1lf'-I, Tel 43102030 2230579L cl-F-JI{~ website . WVvW cpcb nrc. Ill 
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'=-------=~ 
C-~, -~t 

C""°>.HJ-'o'-"" 

r£l.i.l.~---' 
F. No. A-14011(OA No.06/2012)/2020/WQM-1 

~ ,;r?.1:fUT f-;pr-J1JT ~ 
CENTRAL POLLUTION CC.•• rROL BOAV'J1 

Tl7.flqT(Tr ,.pf tr;;f ~ ~~ ~.-;p::, '.:fTr! 1.--;,r· 
By E.ma· IWS"l' o• rn,11,rr ,.,, cc,P• r 1~1-1, 

13/05/2020 
To 

The Member Secretary, 
Delhi Pollution Control Committee. 
41h Floor, LS.BT. Buliding, Kashmere Gate, 
Delhi-110 006. 

The Member Secretary, 
Uttar Pradesh Pollution Control Board, 
Building No. TC-12V. Vibhuti Khand, Gomti Nagar, 
Lucknow- 226010, Uttar Pradesh. 

The Member Secretary. 
Haryana State Pollution Control Board, 
C-11, Sector 6, Panchkula, Haryana-134109 

Sub: Minutes of First meeting of Joint Committee held on 6.5.2020 under the Chairmanship of 
Dr.D.P.Mathuria, ED (Technical), NMCG through Video Conferencing for ensuring compliance 
to Hon'ble National Green Tribunal (NGT), PB Delhi order dated 05. 03 .. 2020 in OA NO. 06 of 
2012 in the matter of Manoj Mishra Vs Uol & Ors. 

Sir 

I am directed to forward a copy of minutes of First Meeting of the Joint Committee (Annexure-I) held 
on 06.05.2020 under the Chairmanship of Dr.DP.Mathuria, ED (Technical), NMCG through Video 
Conferencing, for kind information and for further action for ensuring compliance to Hon'ble National 
Green Tribunal (NGT) PB Delhi order dated 05.03 .. 2020 in OA NO. 06 of 2012 in the matter of Manoj 
Mishra Vs Uol & Ors. 

Also, as decided in first meeting of the Joint Committee, a template covering action should- have been 
taken by the States for ensuring compliance to the directions of Hon'ble NGT in OA No. 6 of 2012 
since 13.01.2015 is also enclosed for submission of desired information· by all the concerned 
departments in the State, within a week, to CPCB to enable CPCB to provide the compiled information 
to the Joint Committee. 

Encl : As above 

Yoults f ithfully, 
f,:;;.~,_,...,,. 

(J. Chan ra Babu) 
Sc 'E' & 1/c, WQM-1 

- 

---------, ---=~:-:,--:--;:;-----;------:;;:::=:-~- - -- 

7111



NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI 

Original Application No. 06/2012 & O.A No 300/2013 

Manoj Mishra Applicant (s) 

Versus 

Union of India & Ors. Respondent (s) 

TEMPLATE FOR SUBMISSION OF ACTION TAKEN REPORTS 
ON HON'BLE NGT DIRECTIONS 

BY THE STATES OF HARYANA, DELHI AND UP STATES 

(From Date of Pronouncement: 13.01.2015 to Date of Hearing: 18.02.2020, Date of 
uploading on Website: 05.03.2020) 
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Hon'ble NGT Directions Dated 
13.01.2015 

s 
No 

Hon'ble NGT Directions dated CONCERNED Timelines 
13.01.2015 AGENCY 

1 Tribunal accepts both reports All concerned 31.3.2017 
filed by the Expert Committee (i) authorities of 
On the aspects of preservation, NCT of Delhi , 
restoration & beautification of the State of UP and 
banks of river Yamuna & (ii) State of 
Drainage system of Delhi Haryana 
together with action plan 
prepared by DJB 

Compliance Remarks 
achieved and 
Non 
Compliance 

All the concerned authorities of 
NCT of Delhi, State of UP and 
State of Haryana shall implement 
the same without demur and 
default expeditiously. 

The entire project contemplated 
under these reports and this 
judgement of the Tribunal shaII 
be completed by 31.3.2017 

The project shaII be caIIed Maily 
se Nirmal Yamuna Revitalisation 
Project, 2017 

2 Implementation of both reports 
and the components of the project 
shall be simultaneously executed 
by the concerned agencies who 
shall prepare their respective 
Action Plans in terms of reports 
as well this judgement and 
submit to Principal committee 
constituted not later than four 
weeks 

NCT of Delhi, 
State of UP and Constituti 
State of on of 
Haryana Principal 

Committe 
e Not later 
than 4 
weeks 

3 DJB and other concerned DJB & Within 
corporations under whose concerned two 
jurisdiction the existing STPs fall corporations months 
shall within two months from 
today ensure that all these STPs 
including the one proposed to be 
commissioned at Delhi Cantt 
should be made fully operational 
should operate to their optimum 
capacity and operate effectively 
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24X7 without compromising the 
quality of treated water released 
from such STPs. 

4 Action plan with regard to DJB 
installation of STPs on 32 major 
and minor drains shall be 
prepared in accordance with the 
report of Expert committee 
report above referred and action 
taken in furtherance thereto in 
three months 

Within 
three 
months 

5 All the newly proposed 32 STPs DJB 
should be constrncted and 
insta11ed with the requisite 
varying capacity from 0.6 MGD to 
10 MGD at the sites specified in 
the report of the expert committee 
within the time frame indicated in 
this judgement 
Once the total 55 STPs would 
operate effectively and to their 
optimum capacity the water 
released from them shall be 
recycled and utilised for 
agriculture , horticulture & 
Industrial purposes and least of 
this recycled water would be 
discharged into river Yamuna 

Time 
frame 
indicated 
in this 
judgement 

6 Action plan to be prepared to DJB 
utilise treated water from the 
existing 23 STPs as well as from 
32 proposed STPs . It will be 
ensured that the release of water 
from these existing STPs should 
be strictly in accordance with 
prescribed parameters and free of 
any odour and it should meet the 
faecal coliforms standards. 

7 

8 

Wherever necessary the DJB 
technology of existing STPs 
should be upgraded to ensure 
proper performance and 
adherence to the prescribed 
standards of effluent discharge 
The concerned authorities shall concerned 
construct and install 26 pump authorities 
stations at the locations and of the 
capacity as indicated in the 
Action 2lan placed before the 

begin 
within 
three 
months 

loS- 
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tribunal. The process should 
begin within three months 

9 All the STPs shall be provided DJB,DPCC, 
with a power backup to ensure CPCB 
that they operate effectively 24X7 
It shall be ensured that the 

functional data of all STPs is 
online and is connected to DPCC 
as well as CPCB w.r t COD, TDS, 
TSS & pH STPs shall be 
operational even during power 
failures 
CETP matter 

10 All the industrial clusters in Delhi NCT of Delhi, 
shall be provided with CETP with concerned 
effluent specific and capacity authority 
specific with reference to 
particular industrial cluster. The 
installation cost of CETP shall be 
borne preferably that owns and 
maintains the industrial cluster 
by the authority. 
In the event of shortage of 
finances the authority concerned 
can require the persons running 
the industrial unit/ activity in that 
industrial cluster to share the cost 
on 'Polluter Pays Principle' in the 
ratio of 2/3 and 1/3 respectively 

11 State of Haryana to ensure that all Govt 
the industries / industrial Haryana 
clusters located near or at the 
bank of river Yamuna should 
preferably be no discharge units. 
If not possible then such 
industrial clusters should be 
directed to install CETPs of the 
requisite size and standards so as 
to ensure that the effluent 
discharged by them is strictly in 
accordance with prescribed 
norms. 

of 

FLOOD 
DEMARCATION 

PLAIN 

12 DDA shall prepare a map and DDA 
physically demarcate the entire 
flood plain 
Flood plain should be identified 
for flood of once in 25 years 
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Above interim prescription of 
flood plain is not rigid but is 
subject to change in case of any 
authorities , including the MoEF 
moves the tribunal base upon 
some collected data or any other 
specific information in that 
regard 

13 Prohibition of carrying on any 
construction activity in the 
demarcated flood plain 
henceforth. Principal Committee 
to identify or cause to be 
identified, all existing structures 
as of today which fall on the 
identified and demarcated flood 
plain. Upon identification ,The 
principal committee to 
recommend which of the 
structures ought not to be 
demolished in the interest of the 
environment & ecology 
particularly if such structures 
have been raised in an 
unauthorised and illegal manner 

14 The Principal Committee may 
keep in mind that certain 
structures need to be protected 
amongst other reasons for their 
historical, mythological & 
heritage importance and or are 
protected structures. The 
Committee shall clearly spell out 
the regulatory regime that should 
be provided for dealing with such 
existing structure in the food 
plain . 

15 All concerned authorities Concerned 
including DDA, Municipal authorities 
Corporations and NCT of Delhi to DDA, 
take immediate and effective Municipal 
steps for reprocessing the flood Corporations 
plain are under the unauthorised and NCT of 
and illegal occupation of any Delhi 
person or any other body. 

16 No authority shall permit and no All concerned 
person shall carryout any edible authorities 
crops / fodder cultivation on the 
flood plain .This directions shall 
strictly adhered to till Yamuna is 

\o-+ 
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made pollution free and restored 
to its natural wholesomeness 
CONSTRUCTION & 
DEMOLITION DEBRIS 

17 Interim order confirmed dated 
22.7.2013 passed by the Tribunal 
with the variation in payment of 
amount of compensation payable 
by the offender and direct that no 
person, authority, corporation 
and or by whatever name or 
designation it is called shall 
dump any kind of construction & 
debris, municipal or any other 
waste on the flood plain / river 
bed of Yamuna and its associated 
water bodies. There shall be 
complete prohibition on 
dumping of any material in and 
around River Yamuna 

18 On violation of dumping of 
debris shall be liable to pay 
compensation of Rs 50,000/ on 
the 'Polluter Pays Principle' and 
precautionary principle such 
compensation shall be used for 
removal of such waste and 
restoration of environment . 

19 Prohibition of any person from Concerned 
throwing Pooja material or any authorities , 
other material like food grain, oil Irrigation deptt 
etc. into river Yamuna, except on ,concerned 
the designated sites. Any person Corporations 
found disobeying this shall be 
liable to pay compensation of Rs 
5,000 /- on the 'Polluter Pays 
Principle' 

Concerned authorities 
particularly the Irrigation Deptt 
& Concerned Corporations to 
build special Ghats on the Bank 
where people could offer or 
immerse such materials which 
shall then be duly collected by the 
concerned authorities for 
immediate and proper disposal in 
a scientific manner. It shall be 
ensured that no such material is 
permitted to join the main stream 
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of the river at any point Steps may 
be taken and technically advised 
including providing of screens & 
barricades 

20 It is not practically possible to 
determine the amount of 
compensation with exactitude for 
throwing municipal or any other 
waste in river or flood plain such 
offenders shall be liable to pay on 
a rough estimate based on 
manpower , time and money 
spent for removal of such waste 
or debris as well as making the 
river pollution free from the 
adverse environmental impact 
by such dumping into the river & 
on the flood plain. 
Wherever Remnant of concerned 
construction and other waste is authorities 
lying on the banks of entire the 
stretch of river Yamuna in NCT State 
Delhi would be removed 
positively within four months 
from today by the concerned 
authority /State 

Within 
of Four 

months 

21 All concerned authorities, concerned 
corporations, bodies including authorities, 
RWA to clean all the 157 natural corporations, 
storm water drains as identified bodies 
by the Committee within four including 
months RWA 
Drains should be made 
obstruction free and no waste is 
permitted to be dumped in such 
drains. The drains may be 
cleaned mechanically or 
manually as the situation may 
demand. Such cleaning would 
include the dredging of drains 
besides compliance of the specific 
recommendations of the expert 
committee. There shall be 
controlled dredging of river 
Yamuna to remove huge 
accumulation of sediments and 
sludge for restoration of the cross 
section of & flood carrying 
capacity of Yamuna 

within 
Four 
months 
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22 Existing wetlands and water Concerned 
bodies both upstream and Authorities 
downstream of Wazirabad 
reservoir should be deepened 
and enlarged. This should be 
done in addition to providing 
more water bodies 

Chief Secretaries of Himachal Chief Meeting 
Pradesh , Uttarakhand ,NCT of Secretaries of within 
Delhi, Haryana & Uttar Pradesh , Himachal four 
Secretary Water Resources, Govt Pradesh , months 
of India and Secretary MoEF to Uttarakhand 
hold a meeting within four weeks ,NCT of Delhi, 
from today to prepare an Haryana & 
immediate action plan required Uttar Pradesh, 
to ensure proper environmental Secretary 
flows throughout the year in the Water 
entire river and particularly the Resources , 
stretch flowing through Delhi Govt of India 

and Secretary 
MoEF 

The concerned corporations concerned 
under the guidance of Principal corporations 
Committee shall submit the 
report as to the identification & 
existence of the 44 drains 
(natural) which have been 
reflected on the drainage map of 
1976 but were not traceable as 
pointed out by the Expert 
Committee before the tribunal. 
This report will be submitted to 
the Principal Committee within 
three months from the date of this 
judgement. 

within 
three 
months 

23 The compostable material drawn 
out of such immersion or 
offering, should be used for 
manure purposes and should not 
be unduly stored. All other 
scientific method may be adopted 
for its removal and disposal. 

24 The Yamuna river front i.e. the 
flood plain shall be restored, 
preserved and beautified, strictly 
in accordance with the report of 
the Expert Committee dated 
19.4.2014 as per its acceptance on 

\ \0 
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2.8.2014 by the MoEF & High 
powered Committee. 

25 However, restricted activities of 
floriculture and silvi culture can 
be carried on subject to such 
specific perrrussions & 
restrictions as may be imposed by 
the authorities / Principal 
Committee and also subject to the 
orders of the courts wherever 
matters are stated to be pending. 

26 The respective corporations and 
/ or authorities would be 
responsible for execution of these 
directions under the supervision 
of · the Principal Committee 
constituted herein. 

respective 
corporations 
and /or 
authorities 

27 The Government of NCT of Delhi 
and neighbouring States shall 
within a period of three months 
from today, identify the site 
where the sludge / dredged 
material from the drains and river 
Yamuna 1s to be stored. The 
Principal Committee shall also 
issue directions as to best way of 
utilisation of such 
sludge/ dredged material 
including for construction of tiles 
,particularly in reference to paver 
blocks. 

Government of within a 
NCT of Delhi period of 
and three 
neighbouring 
States 

months 

28 Proper covering of fly ash at the concerned 
particular sites on the river bank authorities 
of Y amuna. All the concerned 
authorities shall ensure that such 
fly ash should be disposed of at 
the earliest. Further the 
Government should provide 
incentives for use of bricks made 
up of fly ash in preference to red 
bricks .Since the lnderprashtha 
power station generates 
considerable amount of fly ash 
and is located very close to the 
river bank , thus the unit should 
take all effective steps to prevent 
pollution of the river water by 
dumping fly ash at suitable 
locations 

at the 
earliest 

UI 
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29 Rupees Twenty Thousand Crores public 
has already been provided under authorities/ 
the planned expenditure to the Municipal 
NCT of Delhi out of which Rs Corporations 
Two Thousand Thirty Once 
Crores have been specifically 
earmarked for sewage 
connection, sewage treatment, 
sewage disposal and water 
network .As per the expert 
committee the total expenditure 
of the project is estimated at Rs 
Four Thousand Crores which can 
safely be met from the above head 
under the planned budget. 
However, if still there be need, 

The public authorities/ 
Municipal Corporations could 
require the public at large to 
contribute to this expenditure 
based on the 'Polluter Pays 
Principle'. Funds/ Compensation 
so collected shall exclusively be 
used for this project and allied 
project with the object of 
pollution free Yamuna, clean and 
effective drainage system and for 
providing wholesome water to 
the residents of Delhi. Such 
environmental compensation 
may be determined by the 
authority/ corporation with 
reference to the size of plots, 
construction raised thereupon, 
activity being carried on therein, 
corisumption of water, quantum 
of sewage and domestic 
discharge and such other relevant 
consideration as the authority 
may deem fit and proper. The 
charges could be collected as 
part of the property/ house tax 

30 All the public authorities, Public 
Municipal Corporations and the authorities, 
concerned departments, Municipal 
including the department of Corporations 
Irrigation, to take effective steps and the 
to protect the flood plain as well concerned 
as to educate all sections of departments, 
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7121



society to cooperate and not to do including the 
any acts or deeds which are department of 
prohibited under this judgment Irrigation 
and would have adverse 
consequences. These authorities 
should place large sized dustbins 
beyond the demarcated 
floodplain and towards the 
inhabitation as well as in the 
biodiversity parks. They shall 
request for concerted efforts both 
by the ones who are governing 
and ones who are governed. They 
shall issue circulars display 
signages and may take recourses 
of print and electronic media for 
educating people at large for 
effective completion of the 
project. 

31 All concerned to make every All concerned 
possible effort to ensure that the 
storm water drains do not carry 
sewage. Sewage may be carried 
through those drains upon which 
the STPs have already been 
installed, till the completion of 
the project. After the completion 
of the project steps shall be taken 
so that only minimal quantity of 
treated water from STPs reaches 
Yamuna 

32 The CPCB, DPCC in coordination CPCB, DPCC 
with DJB shall collect samples in coordination 
from river Yamuna, its floodplain with DJB 
and from the respective STPs at 
different places and sites for 
detailed analysis. This shall form 
the baseline data for 
implementation of this project. It 
will also be helpful in 
determining the improvement of 
water quality 

33 The authorities concerned shall authorities 
take all steps to rejuvenate the concerned 
water bodies associated with 
River Yamuna 

34 All concerned authorities shall All concerned 
deal with utmost priority and authorities 
expeditiousness, m case any 
application in furtherance to any 

1\3 
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construction and authorisation is 
moved by any of the authorities, 
Corporations or DJB directly or 
through the Principal Committee 
in execution of the project. We 
grant liberty to the State 
authorities ,Corporation or DJB to 
approach the Tribunal m the 
event there is undue delay in 
dealing with such application in 
accordance with law. 

35 There shall be no construction NCT of Delhi 
and/ or coverage of any of the 
Drains in Delhi by any of the 
authority or Municipal 
Corporation. All the drains shall 
be kept obstruction free by the 
concerned corporation. Where 
substantial work (more than 85%) 
has been completed such work is 
permitted to be completed by the 
corporation after obtaining 
specific Orders from the Tribunal 
in this regard. Rest of the work 
where construction has just 
begun, the construction including 
iron material shall be removed. 
While completing such remnant 
work, Corporation shall ensure 
that the cross section of the drains 
to carry the requisite storm water 
for the flood water of once in 25 
years and other effluents are not 
compromised. Such construction 
and / or removal shall be carried 
on in terms of the Para graph No 
61 of this judgement. 
We constitute the principal All concerned 
Committee which shall be authorities. 
responsible and under whose 
supervision, the directions 
contained in the judgement and 
the project report shall be 
completely, effectively and 
expeditiously complied with. 
All concerned authorities. 
Corporations, DJB and any other 
department, responsible for 
carrying out directive of this 
judgement, shall report the 

Corporations, 
DJB and any 
other 
department, 
DDA 
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matter and submit the respective 
report and data to the principal 
Committee for onward 
transmission to this Tribunal. The 
Committee shall file quarterly 
report of compliance to the 
tribunal. The Committee shall 
consist of Special Secretary, MoEF 
, Joint Secretary , MoWR, Chief 
Secretary Delhi administration , 
Vice Chairman DOA, 
Commissioner of all the 
corporations , Commissioner 
DJB, Secretary Deptt of Irrigation, 
NCT of Delhi , concerned 
Secretaries of the State of 
Haryana, Uttar Pradesh, 
Himachal Pradesh & 
Uttarakhand 

The four members namely Prof 
CR.Babu, Prof A.K.Gosain, Prof 
Brij Gopal and Professor A.A. 
Kazmi shall be the members of 
the Principal Committee and 
shall be associated with 
commencement and completion 
of all the aspects of this project. 

The Delhi Jal Board along with 
corporation under whose 
jurisdiction the required number 
of STPs to be constructed & 
established as well as the drains 
which are to be completed and 
made obstruction free shall be 
responsible for execution of the 
work as contemplated in the 
action plans, reports of the 
committee and the judgement of 
the tribunal. They shall work in 
Tandem and under the 
supervision of the Principal 
Committee. 

36 All the authorities, corporations, 
DJB, CPCB, DPCC and any other 
department or authority directly 
or indirectly connected with the 
compliance of these directions 
and the project Reports shall 

All 
authorities 

the 

corporations , 
DJB, CPCB, 
DPCC and any 
other 
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report to the Principal Committee 
in relation to all the actions taken 
in furtherance thereto and their 
progress from time to time. 
In the event of default the head of 
department of such 
authority/ corporation board 
would be held personally 
responsible 

department or 
authority 
directly or 
indirectly 
connected 

37 These specific directions are in 
addition to any other directions 
that we have recorded in the 
entire judgement. 

38 All the concerned authorities, 
State Govts. and the Principal 
Committee to ensure timely 
compliance of these directions. 

All the 
concerned 
authorities, 
State Govts 
and the 

Residents of Delhi would render Principal 
all help and assistance to all Committee 
concerned and even abide by 
their fundamental duty for 
rejuvenating river Yamuna. 

39 We grant liberty to all the parties, 
the applicants or even to the 
public to approach the tribunal 
for any clarification or 
modification or for removal of 
any of the difficulties felt by them 
in implementation of the 
directions contained in this 
judgement and or of the project 
reports. 

40 Any other relevant directions of 
Hon'ble NGT 

HONOURABLE NGT ORDER DATED: 13.2.2018 

SI Directions dated 13.2.2018 CONCERNED Time lines Compliance Remarks No AGENCY achieved and 
Non 
Compliance 

1 Central Pollution Control Central By Study 
Board to conduct inspection Pollution 16.2.2018 conducted, 
and collect samples of the Control Board report filed 
water at Tajewala Head on 16.2.2018 
Works and at Wazirabad 
(W.T.P.) and also from Okh.la 
and ITO Barrage. 
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Report shall contain analysis 
of the water particularly with 
reference of Ammonia and of 
course other pollutants be 
filed by the next date of 
hearing that is 16th February, 
2018 

2 Any other relevant directions 
of Hon'ble NGT 

HONOURABLE NGT ORDER DATED : 16.2.2018 

SI Directions dated 16.02.2018 CONCERNED Timelines Compliance Remarks No AGENCY achieved and 
Non 
Compliance 

1 Chief Secretaries of State of CS, Haryana 
Haryana and NCT of Delhi be CS, Delhi 
directed to hold a meeting to 
resolve the issue relating to 
the pollution of the Yamuna 
water due the industrial and 
other pollutants resulting in 
the Ammonia level rise 
which has reached the 
alarming situation and 
making the water un-potable. 

2 Chief Secretaries of the State CS, Haryana 21.2.2018 
of Haryana and the NCT of CS, Delhi 
Delhi to hold a meeting on MS, CPCB 
Tuesday - 20th February, 2018 UYRB 
and solve the dispute raised 
of in the Misc. Applications 
particularly in the matter 
relating to water quality and 
high level Ammonia as 
alleged. The result of the 
meeting be submitted on 
Wednesday on 21st February, 
2018. 

3 Any other relevant directions 
of Honble NGT 

7126



HONOURABLE NGT ORDER DATED: 22.2.2018 

SI Directions dated 22.02.2018 
No 

CONCERNED Timelines Compliance Remarks 
AGENCY achieved and 

Non 
Compliance 

1 State of Haryana and NCT of State of 
Delhi to ensure that they Haryana, NCT 
identify the source of pollution Delhi, CPCB 
and address it appropriately. 
The Central Pollution Control 
Board shall monitor the entire 
process to be undertaken by 
the State of Haryana and NCT 
Delhi. 

2 CPCB and DPCC shall be CPCB, DPCC 
involved to ensure the erring 
industry or local bodies and 
other parties who are causing 
pollution are dealt with 
appropriately and check the 
pollution level. 

3 The report submitted earlier CPCB 
by the CPCB needs to be 
rechecked both with regard to 
pollution levels of Ammonia 
downstream at Khojkipur 
Drain No. 2 and Khojkipur 
drain as a figures appearing in 
the report appear to be 
incorrect. Report be submitted 
before the Tribunal by 
Monday. 

26.2.2018 

4 Any other relevant directions 
of Hon'ble NGT 

HONOURABLE NGT ORDER DATED: 26.7.2018 

SI Directions dated 26.07.2018 CONCERNED Timelines Compliance Remarks 
No AGENCY achieved 

and Non 
Compliance 

1. Two members Monitoring CS, Delhi 
Committee comprising of Ms. 
Shailaja Chandra, former Chief 
Secretary, Delhi and Mr. B.S. 
Sajwan former Principal Chief 
Conservator of Forests and former 
Expert Member of this Tribunal 
constituted. They may be provided 
suitable place of working and all 
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other facilities necessary for the 
purpose. The Chief Secretary, 
Delhi and the CEO, Delhi Jal Board 
to contact them for further action. 

2. The Committee may prepare its 
action plan by 15.09.2018. 
First interim report of the 
Committee may be sent to this 
Tribunal by email by 31.12.2018. 
The Committee may also give 
suggestions to the State of Haryana 
after considering status report 
which, learned Counsel for State of 
Haryana states, will be filed within 
four weeks from today. 

YMC, 
State of 
Haryana 

3. All the concerned authorities 
including Vice-Chairman, 
DDA, Secretary, PWD, NCT of 
Delhi, Commissioners of 
Municipal Corporations, 
Chairman of NDMC and NMCG, 
State of Haryana, State of Uttar 
Pradesh and the Members of the 
Principal Committee will co­ 
operate and co-ordinate with the 
Monitoring Committee. The 
Monitoring Committee can seek 
such scientific and technical 
assistance as may be required from 
any relevant Authorities, including 
the CPCB. 

Vice­ 
Chairman, 
DDA, 
Secretary, 
PWD, 
NCT of Delhi, 
Commissioners 
of Municipal 
Corporations, 
Chairman of 
NDMC, 
NMCG, 
State of 
Haryana, 
State of Uttar 
Pradesh, 
CPCB 

4. State of Haryana and Uttar Pradesh 
may constitute appropriate whole­ 
time monitoring Committees of 
atleast two Members who can work 
in co-ordination with the 
Monitoring Committee appointed 
by this Tribunal today. Such 
whole-time Expert Committees 
may be constituted within two 
weeks from today. 

State of 
Haryana, State 
of Uttar 
Pradesh 

5. Any other relevant directions of 
Hon'ble NGT 
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HONOURABLE NGT ORDER DATED : 29.1.2019 

SI Directions dated 29.01.2019 
No 

1 

CONCERNED Timelines Compliance Remarks 
AGENCY achieved 

and Non 
Compliance 

NCT of Delhi, the State of Haryana State of 
as well as the State of Uttar Haryana, NCT 
Pradesh to issue appropriate Delhi, State of 
directions to the concerned UP 
authorities to act upon the 
recommendations of committee, 
fixing specific accountability and 
timelines 

2 NCT of Delhi, the State of Haryana State of 
and the State of Uttar Pradesh Haryana, NCT 
furnish Performance Guarantee Delhi, State of 
for compliance of the above UP 
directions to the satisfaction of the 
CPCB in the sum of Rs. 10 Crores 
each within one month from 
today. For any failure, personal 
responsibility will be of the Chief 
Secretaries of the respective States. 

3 ODA may furnish Performance ODA, CPCB 
Guarantee in the sum of Rs. 50 
Lakhs to ensure performance on 
its part to the satisfactory of the 
CPCB. Responsibility to comply 
will be of Vice Chairman, DOA 
personally. 

4 Any other relevant directions of 
Hon'ble NGT 

HONOURABLE NGT ORDER DATED: 12.7.2019 
SI Directions dated 17.02.2019 CONCERNED CPCB Tirnelines Compliance Remarks No AGENCY Role achieved 

and Non 
Compliance 1 Recommendations of the NHAI 

Monitoring Committee 
accepted and the said 
project of construction of 
elevated road be allowed to 
continue subject to the 
conditions suggested. 

2 Any other relevant 
directions of Hon'ble NGT 
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HONOURABLE NGT ORDER DATED: 11.09.2019 

PART A: NCT DELHI 

s. Issue as per NGT AGENCY CPCB EC/Penalty/ Compliance No. Directions dated RESPONSIBLE Role Target date achieved and 11.09.2019 
Non 
Compliance 01 Environmental Flow 

The impact on ground CPCB, DPCC --- 
water regime due to and CGWA. 
pilot project may be 
monitored 
National Instituted of NMCG,NIH --- March 2020 
Hydrology, Roorkee 
(NIH) on directions of 
NMCG may be 
completed 
An interim report be NMCG --- December 2019 
furnished 

02 Demarcation and Rejuvenation of the Flood Plains 
Physical demarcation of DDA --- Rs. SLakh per the entire floodplain month till 
within three months and compliance of thereafter, after taking this direction 
re-possession within from 
next three months, fence 01.04.2020 
such areas and convert 
them into bio-diversity 
parks 
No activity of edible DDA --- --- 
crop/ cultivation on the 
floodplain may be 
undertaken 
Strictly regulate illegal DDA 
dumping of malba or 
carrying the same to 
flood plain by collecting 
compensation wherever 
violations are found 
The prohibition with DDA, GNCT, --- --- 
regard to the throwing UP and 
of pooja material or any Haryana 
kind of other material in 
river Yamuna except 
only designated sites 

03 Quality of River Water 
Monthly reports on the DPCC --- On failure, 
water quality be DPCC to pay 
furnished by DPCC to EC Rs. 2L/ the Monitoring 

I 2-1 
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Committee which must month to CPCB 
also contain data on w.e.f. 01.10.2019 
faecal coliform. 
Till DPCC establishes its DPCC Analyse 
own laboratory the 
network, the samples samples, 
may be got analyzed if 
either from CPCB requested 
laboratory or other 
accredited laboratory 
with respect to aforesaid 
.12arameter. 
Reports must be placed DPCC&CPCB Upload --- 
on the website of DPCC data 
and CPCB 

04 Sewage Treatment Plants 
Definite milestones and DJB --- 10.10.2019 
tirnelines to bridge the 
gap in terms of poor 
ca_Eaci1:r_ initialization 
Prepare an Action Plan DJB --- 10.10.2019 
with timelines for better 
capacity utilization of 
STPs by tapping the 
drain 
Action Plan for Bridging DJB --- 10.10.2019 
the capacity gap and 
upgradation of existing 
STPs that are 
functioning on old 
parameters 
Complete the task of DJB --- 31.12.2020 
setting up of STPs 
Bioremedia tion and/or DJB --- 01.01.2020 
phytoremediation or Govt. ofNCT 
any other remediation liable to pay EC, 
measures may start as an Rs. SL/ month 
interim measure per drain to 

CPCB 
Operational deficiencies DJB --- 10.12.2019 
of the existing STPs must Govt. ofNCT 
be rectified liable to pay EC, 

Rs. SL/ month 
per STP to 
CPCB 

Discharging untreated DJB --- 01.07.2020 
sewage m any drain Rs. 10L/month 
connected to river per incomplete 
Yamuna STP, sewerage 
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network and its 
connectivity 

Works with regard to DJB, Govt. of --- 31.12.2020 
STP, sewerage network NCT Rs. lOL/month 
and its connectivity have per incomplete 
not yet started. STP, sewerage 

network and its 
connectivity 

05 Interceptor Sewerage Project 
Adhere to the timelines DJB --- 31.12.2019 
with regard to ISP and On failure, pay 
treat all the 242 MGD EC Rs. SL/ sewage month w.e.f. 

01.01.2020 
06 Maintenance of Drains 

Identify and plug the NDMC,DJB --- 10.11.2019 
sources of sewage 
within two months 
positively and report 
compliance to 
Monitoring Committee 
Failures in tapping the DJB or --- EC of Rs SL/ drains, environmental concerned per drain per 
compensation at the rate department month to CPCB 
of Rs. 5 lakh per drain 
per month 

07 Industrial Pollution 
Continue with the DPCC --- 10.12.2019 
survey and monitoring In case of non- 
of industries both in compliance 
confirming and Delhi Govt will 
nonconfirming areas be liable to pay 
and take action in Rs. 5 lakh per 
accordance with law month from 
against polluting units 01.01.2020 
and file report of action 
besides recovery of EC. 

The Chief Secretaries, CS-DELHI --- In case of non- 
GNCT compliance 
Delhi is directed to Delhi Govt to 
coordinate so an pay Rs. lL per 
effective mechanism is month from 
evolved for stopping of 01.11.2019 to 
solid waste and C & D CPCB 
waste in Yamuna or its 
drains 

08 Sewage and Faecal Sludge Management and Levy of EC 
Introduce the regime of Chief Secretary, --- 10.11.2019 
levy sewerage charges as Govt. of NCT 
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presently no such Delhi, DJB and 
charges are being levied DMCs 
within two months 
including areas where 
network has been laid 
(whole of East Delhi). 
The CEO, DJB and DJB, DMCs 
DMCs to ensure sewer 
connectivity where 
sewer network has been 
laid before 31.12.2019 

31.12.2019 
Failing, EC to 
the tune of Rs. 
lOL/ month 

Raw sewage from Chief Secretary, --- 
unauthorized colonies GNCT Delhi, 
gets collected and taken DJB and DMCs 
to some central STP 
facility for treatment till 
the time sewer line 
network is laid m 
unauthorized colonies 
within three months and 
six months thereafter 
ensure implementation 
of laying of sewer line 
network 

10.12.2019 
10.03.2020 
Failing, EC of 
Rs. lOL/ month 
shall be levied 
on 
each of them. 

09 Online Monitoring of STPs and CETPs 
Regular calibration of DPCC and DJB --­ 
OLMS in Sewage 
Treatment Plants and 
CETPs to validate sensor 
results with lab results to 
be overseen and report 
submitted to the Chief 
Secretary, Delhi and 
Monitoring Committee 
on 
quarterly basis. 

10 Use of treated waste water 
Mandatorily use the DJB and park --­ 
treated water from STPs owning 
for all parks within 5 km societies like 
radius of STPs and DDA, DMCs, 
pending laying of PWD 
pipelines, such treated 
water to be transported 
through tankers. 

31.12.2019 
Each be charged 
EC at the rate of 
Rs. 5 L/ month 
till compliance 
is reported 

11 Pollution due to Idol Immersion 
The Chief Secretary Chief Secretary, --­ 
Delhi to oversee and Delhi 
monitor and 
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quarterly submit the 
report in terms of 
quantitative and 
qualitative 
improvement 

PART B: HARYANA 

S.No. ISSUE AGENCY CPCB Role EC/Penalty/ Compliance RESPONSIBLE Target date achieved and 
Non 
Compliance 01 Status of STP 

Single supervisory Chief Secretary, --- --- authority be made Haryana 
responsible for 
monitoring and 
implementation and 
proper coordination 
be ensured 

The operational 10.12.2019 deficiencies of the 
existing STPs must be 
rectified within 03 
months incorporating 
the observations of 
RYMC, Haryana 
The Standard --- 
Operating Procedure 
for STPs must be 
formulated 
expeditiously and 
followed in letter and 
spirit and adequately 
supervised by senior 
officers 
The state plan of 31.12.2020 
Haryana for 
construction of new 
STPs and upgradation 
of existing STPs by 
31.12.23 cannot be 
agreed to. Chief 
Secretary, Haryana to 
take stock of situation 
and complete all 
works by 31.12.2020. 
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02 Status of Diversion of Sewage in approved areas -----~------~-----+------------j 
Ensure that the Line The Chief --- 
departments must be Secretary, 
adhered to the target Haryana 
date as no further & RYMC 
extension of ti.me is 
permitted and the Line 
departments should 
also submit the month 
wise execution plan 
for laying of sewer so 
that the progress could 
be monitored by 
RYMC, Haryana. 

03 Status of Diversion of sewage in unapproved areas 
Diversion of sewage ULB --- 
from unapproved area Department 
of 31 Towns must be 
completed along with 
the laying of sewer in 
approved area. No 
further extension of 
time will be permitted 
Line Departments The Chief --- 

f--------+-------+--------j should also submit the Secretary, 
month wise execution Haryana 
plan for laying of & RYMC 
sewer to divert the 
sewage 
to the STP so that the 
progress could be 
monitored by RYMC, 
Haryana. 

04 Status of Sewage Treatment and laying of sewer line in Faridabad 
Comprehensive date Urban Local 10.11.2019 
bound Action Plan is Bodies Dept. 
required to be (ULB) and 
submitted for Haryana 
treatment and Shahari Vikas 
diversion of sewage Pradhikaran 
from approved areas (HSVP) 
and unapproved areas 
of Faridabad Town. 
The Line departments The Line 
should submit the departments 
month wise execution & RYMC 
plan for laying of 
sewer to divert the 
sewage to the STP so 
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that the progress could 
be monitored by 
RYMC, Haryana. 

05 Status of Sewage Treatment and laying of sewer line in Gurugram 
Chief Secretary, Chief Secretary, 
Haryana to coordinate Haryana 
and submit a time 
bound action to stop 
the discharge of 
untreated effluent into 
the Storm Water 
Drain, Leg-I, Leg-II 
and Leg-III 
(Badshapur Drain) 
leading to 
Najafgarh Drain 
The detail Acton Plan 
for construction of 20 
MLD at Jhajgarh and 
50 MLD STP at 
Dhanwapur shall be 
submitted within 01 
month 

10.10.2019 

06 Status of Industrial Waste Water Pollution 
CETPs: Coordinate Chief Secretary 
and enforce the work Haryana 
so that the ongoing 
works are completed 
in shortest possible 
time. 
Upgrade the existing MD, HSIIDC 
STP at different 
locations on the basis 
of influent 
characteristics and 
submit revised Action 
Plan within one month 
and execute the same 
within next three 
months. 

10.10.2019 
10.01.2020 

Take appropriate HSVP and 
corrective measures in GMDA 
respective CETPs and 
report compliance to 
Monitoring 
Committee. 
State PCB to monitor SPCB, Haryana 
all stand alone ETPs 
thereafter effective 
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monitoring of Air and 
Water Norms and 
impose 
Environmental 
Compensation as per 
the protocol fixed by 
CPCB 
Septage Management Chief Secretary 
Policy: The Chief Haryana 
Secretary, Haryana to 
ensure necessary 
action and compliance 
within three months 
positively 

10.12.2019 

Diversion and Add! CS, 
reutilization of Development 
Domestic Sewage Panchayat 
generated from 169 Department of 
villages and to Haryana 
complete the work of 
treatment of sewage 

31.03.2020 

Effective functioning SPCB, Haryana 
of Online Monitoring 
Devices (OMD m 
Industries, STPs and 
CETPs. 

07 Compensation and accountability 
Bioremediation 
and/or 
phytoremediation or 
any other remediation 
measures may start as 
an interim measure 

Operational 
deficiencies of the 
existing STPs must be 
rectified 

01.01.2020 
Govt. of 
Haryana 
liable to pay 
EC, Rs. SL/ 
month per 
drain to 
CPCB 

Works with regard to Govt. 
STP, sewerage Haryana 
network and its 
connectivity have not 
yet started. 

10.12.2019 
Govt. of 
Haryana 
liable to pay 
EC, Rs. SL/ 
month per 
STP to 
CPCB 

of --- 31.12.2020 
Rs. 
lOL/month 
per 
incomplete 
STP, 
sewerage 
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network 
and its 
connectivity Discharging untreated --- 01.07.2020 sewage in any drain Rs. connected to river 
lOL/month Yamuna 
per 
incomplete 
STP, 
sewerage 
network 
and its 
connectivity PART C: UTTAR PRADESH 

S.No. ISSUE AGENCY CPCB Role EC/Penalty/ Compliance RESPONSIBLE Target date achieved and 
Non 
Compliance 01 Sewage Management 

Prepare short and long CS, UP Govt. --- --- term plans to control and the 
flow of sewage from Principal 
UP into the river Secretaries, 
Yamuna at Ghaziabad Environment 
with time lines for and Forest and 
execution. Urban 
Ensure that clarity in Development -- terms of execution of 
time lines are given 
and action taken on 
ground with regard to 
interception and 
diversion of Ba.nthala 
and Indira Canal 
drains 
Review the matter --- with regard to 
sewered area, un- 
sewered areas and 
leakages in the sewer 
networks etc. and fix 
timelines for execution 
Review the matter -- with regard to 
upgradation of STPs 
which are not 
meeting the norms 
and ensure 
coordination amongst 
departments. 
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02 Industrial Pollution 
Evolve a mechanism UPPCB --- --- 
to recover the EC from 
those refusing to pay 
Complete inventory of UPPCB --- 10.10.2019 
industries both in 
conforming and non- 
conforming areas 
Report be submitted UPSIDC and 
on performance of UPPCB. 
CETPs and ETPs of 
industries 

03 Demarcation, Protection and Rejuvenation of Floodplains 
The floodplain should Vice Chairman 
be demarcated and DDAand 
developed through Principal 
wetlands and Secretary, 
biodiversity parks. Irrigation, U.P 
Provide specific 
timelines for setting 
up of same. The Chief 
Secretary UP shall 
supervise and monitor 
the same. 

07 Compensation and accountability 
Bioremediation --- 01.01.2020 
and/or Govt. of UP 
phytoremediation or liable to pay 
any other remediation EC, Rs. SL/ 
measures may start as month per 
an interim measure drain to 

CPCB 
Operational --- 10.12.2019 
deficiencies of the Govt. of UP 
existing STPs must be liable to pay 
rectified EC, Rs. SL/ 

month per 
STP to 
CPCB 

Works with regard to Govt. of UP --- 31.12.2020 
STP, sewerage Rs. 
network and its lOL/month 
connectivity have not per 
yet started. incomplete 

STP, 
sewerage 
network 
and its 
connectivity 

J:so 
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Discharging untreated --- 01.07.2020 sewage in any drain Rs. connected to river lOL/rnonth Yamuna per 
incomplete 
STP, 
sewerage 
network 
and its 
connectivity Any other relevant 

directions of Hon'ble 
NGT 

HONOURABLE NGT ORDER DATED : 05/03/2020 OF HON'BLE NGT IN THE MA TIER 
OF OA NO. 06 OF 2012 

SI. 
No. 

Directions dated 05.03.2020 

1. 

CPCB Timelines Compliance 
Role achieved and 

Non 
Compliance 

30.04.2020 

2. 

In the light of observations in the third report 
of the YMC dated 05.02.2020 showing 
inadequate progress in compliance of orders of 
this Tribunal dated 11.09.2019, all concerned 
authorities (in Delhi, Haryana and U.P.) need 
to take further action expeditiously on the issues 
of sewage management, industrial pollutants, 
solid waste management and other issues, as 
per laid down timelines To pay compensation 
wherever timelines have not been met which 
may be ensured by the CPCB. CPCB may issue 
notice to the entities accountable to pay 
compensation and in case of non-payment and 
seek execution by moving this Tribunal 
CPCB may revise its report on Alternate 
Technologies for Management of Waste Water 
in Drains' in the light of comments of the YMC 
dated 17.02.2020 and forward the same to the 
Ministry of Urban Development, Jal Shakti, 
Govt. of India, NMCG, Governments of Delhi, 
Haryana and U.P. within one week from today 
for further necessary action on their part for 
making a policy which may be finalized within 
one month from today. 

12.03.2020 

3. A joint Committee comprising CPCB, NMCG, 
NEERI, IIT Roorkee and IIT Delhi may assess 
damage to environment, in monetary terms after 
the date of order of this Tribunal 13.01.2015, on 
account of degradation of river Yamuna, by 
continued inaction of the authorities in Delhi, 

05.06.2020 

\~I 
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Haryana (from Hathnikund till entry in State of 
UP), U.P. (upto Mathura), within three months 
from today. CPCB will be the nodal agency for 
coordination and compliance. 

4. Any other relevant directions of Hon'ble NGT 

FOLLOW-UP ACTION IN COMPLIANCE TO DIRECTION PARA 67 A) DATED 
05/03/2020 AND 11.09.2019 OF HON'BLE NGT IN THE MATTER OF OA NO. 06 OF 2012 

SI. Directions Timelines Compliance Remark 
No. achieved and 

Non 
Compliance 

NCTofDelhi 
1. DDA may undertake physical demarcation of 31.03.2020 

the entire floodplain within three months and 
thereafter, after taking re-possession within next 
three months, fence such areas and convert 
them into bio-diversity parks as per the action 
plan proposed by them. DDA will be liable to 
pay a sum of Rs. 5Lakh per month till 
compliance of this direction from 01.04.2020 

2. No activity of edible crop/ cultivation on the 31.03.2020 
floodplain may be undertaken. The DDA may 
ensure compliance in the same manner as direction 
(a) above with regard to accountability of officers. 

3. DDA shall complete the work of putting of 31.03.2020 
CCTVs and keep the area secure from further 
encroachments as such 

4. Monthly reports on the water quality be furnished 01.10.2019 
by DPCC to the Monitoring Committee which 
must also contain data on faecal coliform and till 
the time DPCC establishes its own laboratory 
network, the samples may be got analyzed either 
from CPCB laboratory or other accredited 
laboratory with respect to aforesaid parameter. 
Such reports must be placed on the website of 
DPCC and CPCB. For failure to comply with 
this direction, DPCC will be liable to pay 
environment compensation of Rs. 2lakh per 
month to CPCB for restoration of environment 
with effect from 01.10.2019 

5. DJB to complete the task of setting up of STPs 31.12.2020 
by 31.12.2020 

6. Bioremediation and/ or phytoremediation or any 31.12.2020 
other remediation measures may start as an 
interim measure positively from 01.01.2020, 
failing which the Govt. of NCI of Delhi may be 
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7. 

liable to pay compensation of Rs. 5 Lakhs per 
month per drain to be deposited with the CPCB 
The operational deficiencies of the existing STPs 11.12.2019 
must be rectified within three months failing 
which Enviromnental compensation of Rs. 5 
Lacs per month for STP shall be deposited with 
CPCB 

8. 

9. 

With regard to works under construction, after 01.07.2020 
01.07.2020, direction for payment of 
environmental compensation of Rs. 10 lakhs per 
month to CPCB for discharging untreated 
sewage in any drain connected to river Yamuna 
and Rs. 10 lakhs per month to CPCB per 
incomplete STP, sewerage network and its 
connectivity will apply 

10. 

With regard to the situation where works with 31.12.2020 
regard to STP, sewerage network and its 
connectivity have not yet started, the Govt. of 
NCT, Delhi has to pay an Environmental 
Compensation at the rate of Rs. 10 lakhs per 
month per STP, Sewerage network and its 
connectivity after 31.12.2020 for the delay in 
setting up of the same. It will be open to Govt. 
of NCT of Delhi to recover the said amount from 
erring officers/ contractors 
DJB is directed to adhere to the timelines with 31.12.2019 
regard to ISP and treat all the 242 MGD sewage by 
31.12.2019. For failure to comply with the above 
directions compensation will be payable at the rate 
of Rs. 5 Lakhs per month till compliance from 
01.01.2020 

11. For failures in tapping the drains, 11.11.2019 
environmental compensation at the rate of Rs. 5 
lakh per drain per month will be paid by the DJB 
or concerned department to the CPCB for 
environmental restoration 

12. DPCC is directed to continue with the survey 11.12.2019 
and monitoring of industries both in confirming 
and non confirming areas and take action in 
accordance with law against polluting units and 
file report of action three months besides 
recovery of EC. In case of non-compliance Delhi 
Govt will be liable to pay Rs. 5 lakh per month 
from 01.01.2020 

13. As there are 13 Departments responsible for 31.10.2019 
regulating illegal dumping of solid waste and C & 
D waste in Yarnuna and drains leading to Yamuna. 
The Chief Secretaries, GNCT Delhi is directed to 
coordinate so an effective mechanism is evolved 
for stopping of said waste in Yamuna or its 

133 
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drains.In case of non-compliance Delhi Govt 
will be liable to pay Rs. 1 lakh per month from 
01.11.2019 to the CPCB in the manner 
mentioned earlier 

14. Considering that tens of thousands of 11.12.2019 
households spew their garbage into the storm 
water drains and pay nothing for the 
environmental damage caused, the CEO, DJB 
and DMCs to ensure sever connectivity where 
sever network has been laid before 31.12.2019 
failing which both these agencies shall be 
saddled with environment compensation to the 
tune of Rs. 10 lakh per month and disciplinary 
action against the Zonal Officer responsible for his 
zone 

15. Regular calibration of OLMS in Sewage 11.09.2019 
Treatment Plants and CETPs to validate sensor 
results with lab results to be overseen by DPCC 
and DJB and report submitted to the Chief 
Secretary, Delhi and Monitoring Committee on 
quarterly basis 

16. DJB and park owning societies like DDA, 31.12.2019 
DMCs, PWD to mandatorily use the treated 
water from STPs for all parks within 5 km radius 
of STPs and pending laying of pipelines, such 
treated water to be transported through tankers. 
Compliance be reported by 31.12.2019 failing 
which DJB, DDA, DMCs, PWD and others shall 
each be charged Environmental Compensation 
at the rate of Rs. 5 lakh per month till 
compliance is reported 

17. Pollution due to Idol Immersion 
The Chief Secretary Delhi to oversee and 
monitor and quarterly submit the report m 
terms of quantitative and qualitative 
improvement in this regard to the Monitoring 
Committee. 

18. Any other relevant directions of Hon'ble NGT 
State of Haryana 
1. The efficacy of all the STPs ( Existing or under 31.12.2020 

Construction/Upgradation) should be checked 
by reputed independent agencies so that the 
design and operational deficiencies can be 
rectified. 
The state plan of Haryana for construction of 
new STPs and upgradation of existing STPs by 
31.12.23 cannot be agreed to. The continuous 
action for pollution on account of sewage cannot 
be permitted. We direct Chief Secretary, 
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Haryana to take stock of situation and complete 
all works by 31.12.2020 

2. 

3. 

The ULB Deparh11ent will ensure that the 
diversion of sewage from unapproved area of 31 
Nos. of Towns must be completed along with the 
laying of sewer in approved area. No further 
extension of time will be permitted 
Comprehensive date bound Action Plan is 11.11.2019 
required to be submitted by the ULB Department 
for treatment and diversion of sewage from 
approved areas and unapproved areas of 
Faridabad Town. This is the only town where 
no planning has been made so far and entire 
sewage generated is being disposed without any 
treatment. 

The State ULB and HSVP to submit the time 
bound Action Plan for treatment and diversion 
of sewer from approved and unapproved areas 
within 02 months. 

4. 

The Principal Secretary, Urban Local Bodies 
Department (ULB) and Chief Administrator, 
Haryana Shahari Vikas Pradhikaran (HSVP) is 
directed to give administrative and financial 
sanction for the same in a time bound manner. 
Chief Secretary, Haryana to coordinate and 11.10.2019 
submit a time bound action to stop the 
discharge of untreated effluent into the Storm 
Water Drain, Legl, Leg - II and Leg - III 
(Badshapur Drain) leading to Najafgarh Drain 
as this has been pending with the GMDA/State 
Government despite assurance given by the State 
since 28.07.2015. 

5. 

The detail Acton Plan for construction of 20 
MLD at Jhajgarh and 50 MLD STP at 
Dhanw~ur shall be submitted within 01 month 

6. 

Chief Administrator HSVP and Chief 
Administrator, GMDA to take appropriate 
corrective measures in their respective CETPs 
and report compliance to Monitoring Committee. 

7. 

State PCB to monitor all stand alone ETPs 
thereafter effective monitoring of Air and Water 
Norms and impose Environmental 
Compensation as per the protocol fixed by CPCB 
Bioremediation and/ or phytoremediation or any 31.12.2019 
other remediation measures may start as an 
interim measure positively from 01.01.2020, failing 
which the Govt. of Haryana may be liable to 
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pay compensation of Rs. 5 Lakhs per month per 
drain to be deposited with the CPCB. 

8. The operational deficiencies of the existing STPs 11.12.2019 
must be rectified within three months failing 
which Environmental compensation of Rs. 5 
Lacs per month for STP shall be deposited with 
CPCB 

9. With regard to works under construction, after 30.06.2020 
01.07.2020, direction for payment of 
environmental compensation of Rs. 10 lakhs per 
month to CPCB for discharging untreated 
sewage in any drain connected to river Yamuna 
and Rs. 10 lakhs per month to CPCB per 
incomplete STP, sewerage network and its 
connectivity will apply. 

10. With regard to the situation where works with 31.12.2020 
regard to STP, sewerage network and its 
connectivity have not yet started, the Govt. of 
Haryana has to pay an Environmental 
Compensation at the rate of Rs. 10 lakhs per 
month per STP, Sewerage network and its 
connectivity after 31.12.2020 for the delay in 
setting up of the same. It will be open to Govt. 
of Haryana to recover the said amount from 
erring officers/ contractors. 

11. The state of Haryana is not shown to have to 11.09.2019 
furnished performance guarantee in terms of 
order dated 29.01.2019. The same may now be 
furnished with additional sum of Rs. 1 crore for 
the delay within one month failing which 
coercive method have to be adopted for 
enforcement of the order 

12. Any other relevant directions of Hon'ble NGT 
State of U.P 
1. The Principal Secretaries, Environment and Forest 

and Urban Developments are required to 
prepare short and long term plans to control flow 
of sewage from UP into the river Yamuna at 
Ghaziabad with time lines for execution. U.P. 
Chief Secretary to monitor it 

2. Chief Secretary U.P to ensure that clarity in terms 
of execution of time lines are given and action 
taken on ground with regard to interception 
and diversion of Banthala and Indira Canal drains. 
Chief Secretary, U.P to review the matter with 
regard to sewered area, un - sewered areas and 
leakages in the sewer networks etc. and fix 
timelines for execution of same. 
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Chief Secretary U.P to review the matter with 
regard to upgradation of STPs which are not 
meeting the norms and ensure coordination 
amongst departments. 

3. State PCB t o evolve a mechanism to recover 
the EC from those refusing to pay. Complete 
inventory of industries both in conforming and 
non - conforming areas be prepared by State PCB 
within one month. Report be submitted on 
performance of CETPs and ETPs of industries by 
UPSIDC and PCB. 

4. 

5. 

Bioremediation and/ or phytoremediation or any 31.12.2020 
other remediation measures may start as an 
interim measure positively from 01.01.2020, 
failing which the State of Uttar Pradesh may be 
liable to pay compensation of Rs. 5 Lakhs per 
month per drain to be deposited with the CPCB. 
This however, is not to be taken as an excuse 
to delay the installation of STPs, sewerage 
network and its connectivity. 
The operational deficiencies of the existing STPs 31.12.2019 
must be rectified within three months failing 
which Environmental compensation of Rs. 5 
Lacs per month for STP shall be deposited with 
CPCB. 

6. 

7. 

With regard to works under construction, after 30.06.2020 
01.07.2020, direction for payment of 
environmental compensation of Rs. 10 lakhs per 
month to CPCB for discharging untreated 
sewage in any drain connected to river Yamuna 
and Rs. 10 lakhs per month to CPCB per 
incomplete STP, sewerage network and its 
connectivity will a_pply. 
With regard to the situation where works with 31.12.2020 
regard to STP, sewerage network and its 
connectivity have not yet started, the State of 
Uttar Pradesh has to pay an Environmental 
Compensation at the rate of Rs. 10 lakhs per 
month per STP, Sewerage network and its 
connectivity after 31.12.2020 for the delay in 
setting up of the same. 

8. The State of UP is not shown to have to 11.09.2019 
furnished performance guarantee in terms of order 
dated 29.01.2019. The same may now be furnished 
with additional sum of Rs. 1 crore for the delay 
within one month failing which coercive method 
have to be adopted for enforcement of the 
order. 

9. Any other relevant directions of Hon'ble NGT 
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By Speed-Post/ Email 

F. No. A-1401 l(OA No. 06/2012)/2020/WQM-1 \ \i_\_\ ~ ~~ 11.06.2020 (?>ob 

To 

(i) Member Secretary, 
Delhi Pollution Control Committee (DPCC) 
Building, 4th & 5th Floor ISBT, 
GT Karna! Road, Kashmere Gate, 
New Delhi-110006 

(ii) Pr. Secretary (UD) 
Urban Development Department 
Government of NCT of Delhi 
9th & 10th level, Delhi Secretariat 
l.P. Estate, New Delhi - 110 002 

Sub: Ensuring compliance to Hori'ble National Green Tribunal (NGT), PB, Delhi Order dated 
05.03.2020 in OA No. 06 of 2012 in the matter of Manoj Mishra Vs Union of India (UOI) 
&Ors. 

Sir, 

This has reference to CPCB letter No. A-1401l(OA No. 06/2012)/2020/WM-l dated 13.05.2020 
forwarding a copy of Minutes of first meeting of the Joint Committee held on 06.05.2020 through 
VC, along with a template for submission of action taken on compliance of Hon'ble NGT Orders 
passed in OA 06/2012 since 13.01.2015, by all the concerned Departments in the State, within a 
week. The desired information from your State is still awaited (except Delhi Jal Board and 
Irrigation & Flood Control Department, Delhi). 

In view of the above, I am directed to request your SPCB/ department to send the desired 
information (only compiled information) as per the template circulated by CPCB vide letter dated 
13.05.2020 preferably by 19.06.2020 to enable to take further action by CPCB on the matter. 

Your's faithfully 

~ 
(J.C Babu) 

AD & I/c, WQM-1 

Copy to: 

l. PS to Chief secretary 
(Delhi Government) 

2. PS TO 'MS' 

: For kind information and it is to bring to your kind notice that 
the compiled information as per template sent by CPCB vide letter 
dated 13.05.2020 is yet to be received from Delhi State. May 
please direct the concerned for timely submission of the compiled 
information. 

: For information of'MS' please 

(J.C Babu) 
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By Speed-Post/ Email 

F. No. A-14011(0A No. 06/2012)/2020/WQM-1 \_\ 2_~ 11.06.2020 1~ 0 tJ 
To 

Member Secretary, 
Haryana State Pollution Control Board, 
C-11, Sector 6, 
Panchkula-134109, Haryana 

Sub: Ensuring compliance to Hon'ble National Green Tribunal (NGT), PB, Delhi Order dated 
05.03.2020 in OA No. 06 of 2012 in the matter of Manoj Mishra Vs Union of India (UOI) & 
Ors. 

Sir, 

This has reference to CPCB letter No. A-14011(0A No. 06/2012)/2020/WM-1 dated 13.05.2020 
forwarding a copy of Minutes of first meeting of the Joint Committee held on 06.05.2020 through 
VC, along with a template for submission of action taken on compliance of Hori'ble NGT Orders 
passed in OA 06/2012 since 13.01.2015, by all the concerned Departments of the State, within a 
week. The desired information from your State is still awaited (except GMDA, Haryana). 

In view of the above, l am directed to request your SPCB to send the desired information (only 
compiled information) as per the template circulated by CPCB vide letter dated 13.05.2020 
preferably by 19.06.2020 to enable to take further action by CPCB on the matter. 

~ 
(J.C Babu) 

AD & l/c, WQM-l 

Copy to: 

1. PS to Chief secretary 
(Haryana Government) 

: For kind information and it is to bring to your kind notice 
that the compiled information as per template sent by 
CPCB vide letter dated 13.05.2020 is yet to be received 
from Haryana State. May please direct the concerned for 
timely submission of the compiled information. 

2. PS TO 'MS' : For information of 'MS' please 
~~~ 

~ 
(J.C Babu) 

\39 
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By Speed-Post/ Email 

F. No. A-14011(OA No. 06/2012)/2020/WQM-1 \ \ ~ 11.06.2020 ( 2 i,(:, 

To 

Member Secretary, 
Uttar Pradesh State Pollution Control Board, 
Building. No. TC-12V, Vibhuti Khand, Gomti 
Nagar, Lucknow - 226010, U.P 

Sub: Ensuring compliance to Hon'ble National Green Tribunal (NGT), PB, Delhi Order dated 
05.03.2020 in OA No. 06 of 2012 in the matter of Manoj Mishra Vs Union of India (UOI) & 
Ors. 

Sir, 

This has reference to CPCB letter No. A-14011(OA No. 06/2012)/2020/WM-1 dated 13.05.2020 
forwarding a copy of Minutes of first meeting of the Joint Committee held on 06.05.2020 through 
VC, along with a template for submission of action taken on compliance of Hon'ble NGT Orders 
passed in OA 06/2012 since 13.01.2015, by all the concerned Departments of the State, within a 
week. The desired information from your State is still awaited. 

In view of the above, I am directed to request your SPCB to send the desired information (only 
compiled information) as per the template circulated by CPCB vide letter dated 13.05.2020 
preferably by 19.06.2020 to enable to take further action by CPCB on the matter. 

You,~ 

(J.C Babu) 
AD & 1/c, WQM-l 

Copy to: 

1. PS to Chief secretary 
(UP Government) 

2. PS TO 'MS' 

: For kind information and it is to bring to your kind notice 
that the compiled information as per template sent by 
CPCB vide letter dated 13.05.2-020 is yet to be received 
from U.P State. May please direct the concerned for timely 
submission of the compiled information. 

: For information of 'MS' please 

(J.C Babu) 
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Central Pollution Control Board 
(Ministry of Environment, Forest & Climate Change) 
PariveshBhawan, East Arjun Nagar, 

Delhi - 110032 
******* 

Minutes of Second meeting of Joint Committee held on 23.6.2020 under the 
Chairmanship of Dr.D.P.Mathuria, ED (Technical), NMCG through Video 
Conferencing for ensuring compliance to Hon'ble National Green Tribunal 
(NGT), PB, Delhi Order dated 05.03.2020 in OA No. 06 of 2012 in the matter of 
Manoj Mishra Vs Union of India (UOI) & Ors. 

Second meeting of the Joint Committee (JC) was held on 23.06.2020 at 04.00 PM through 
Video Conferencing under the Chairmanship of Mr.D.P.Mathuria, ED (Technical), 
National Mission for Clean Ganga (NMCG) with the officials of Delhi Pollution Control 
Committee (DPCC), Haryana State Pollution Control Board (HSPCB) & U.P. Pollution 
Control Board (UPPCB). List of participants is given at Annexure-1. 

Sh A. Sudhakar, DH, WQM-I welcomed Mr.D.P.Mathuria, ED (Technical), NMCG and all 
other members of the Joint Committee viz. Prof.A.K.Nema, IIT, Delhi, Dr.Anupma 
Sharma, NIH, Roorkee, Prof. A.A. Kazmi, IIT, Roorkee and Er. Hemant Bherwani, 
Scientist, NEER! as well as the officials of three States (viz., UP, Delhi and Haryana) & 
CPCB. 

Mr D.P Mathuria, ED (Technical) NMCG, enquired from CPCB about the status of receipt 
of information from the three States viz Delhi, Haryana and Uttar Pradesh as per the 
template circulated by CPCB. Thereafter, Sh. J.C Babu, AD, WQM-1 Division outlined the 
proposed agenda of the meeting and informed to the Joint Committee that minutes of first 
meeting of the Joint Committee along with a template was circulated to all the three States 
vide CPCB letter dated 13.5.2020 with a request to submit the desired information within 
a week time. As no response was received from the States, a reminder was sent to the three 
States for providing only compiled information as per the template vide CPCB letter dated 
11.6.2020. He also apprised to the Committee that departmental information has been 
received from Irrigation & Flood Control Department, Delhi Jal Board (DJB) (but not as 
per template), Delhi Cantonment Board in the specified template. However, information 
from Haryana (except GMDA, HSIIDC Departments, Haryana-but not as per the template) 
and Uttar Pradesh States are still awaited. 

Sh. D.K Singh, SEE, DPCC apprised Joint Committee that the Urban Development 
Department, Delhi is co-ordinating with the concerned departments and compiling the 
information on behalf of Delhi. He also informed that as many departments are involved 
in Delhi State, compilation of desired information is a big task and require more time. 

14-1 
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Shri J.P. Singh, SEE , Haryana SPCB informed that information is under compilation and 
shall submitted as per the template within 2-3days. 

Sh. Ashok Tiwari, CEO, UPPCB apprised that information in the template is under 
compilation and shall be submittedwithin a week time. 

Sh.D.P. Mathuria also requested all the members of the Joint Committee to extend their 
views on non-submission of the information and further course of action for assessment of 
damage as directed by Hon'ble NGT. The unexpected delay by the three States would 
delay the process of compliance of Hon'ble NGT directions w.r.t assessment of 
environmental damages. 

Dr.Anupma Sharma, Scientist 'F', NIH, Roorkee also put forth her view that assessment of 
environmental damage in monetary terms could be done by preparing matrix including 
parameters such as human health, abiotic stock resources, cultural and recreational values, 
ecosystem production capacity and ecological services provided by the riverine system to 
both the humans and aquatic life. The level of pollutant discharges into water body as well 
as its reduction over the time can also be considered as one of the option for assessment of 
environmental damages. 

Prof A.K.Nema, IIT Delhi opined that an interim reply may be filed with Hon'ble NGT 
seeking additional time for ensuring compliance to the Hon'ble NGT directions. 

Shri A.Sudhakar, DH, WQM-1 proposed that the States are likely to take more time to 
submit the compiled information as per template circulated by CPCB. Meanwhile, an 
interim report be submitted to Hon'ble NGT and additional time of four months beyond 
301h June 2020 may be sought to submit the Committees report. Further, a sub-group may 
be formed to interact more frequently and prepare a methodology & identify available 
data to utilise for the purpose. He opined that any new study to generate data may take 
long time for finalisation of the reports. Based on the recommendations of the sub-group, 
Joint Committee may arrive at the assessment of damages to the environment in monetary 
terms. 

Dr.D.P.Mathuria, appreciated the suggestions of all the members of the Joint Committee 
and considering the suggestions made by the members of Joint Committee, follmving 
decisions were made: - 

(a) State Regulators from Haryana, Delhi & U.P (to act as Nodal departments) shall provide 
compiled information as per template circulated by CPCB within a week i.e., by 30.06.2020. 
In case of failure to comply the issue may be apprised to Chief Secretary's of concerned States 
indicating delay on part of Nodal Departments in parting with requisite information. 

(b) Large amount of data on upper Yamuna riverine ecosystem, hydrology, ground water 
hydrology and water quality is available with NIH as part of recent study carried by them for 
National Mission for Clean Ganga towards assessment of e-flows from Haihnikund to Okhla 
reach of Yamuna including similar data for various drains out/ailing into Yamuna. 
Accordingly, this data may be utilised, pending receipt of requisite data from States for taking 
up study immediately. For this purpose, it was agreed that Dr Anupma Sharma, Sc-'F', 
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NIH, Roorkee shall make a presentation on methodology to be adopted for assessing 
environmental damage on 25.06.2020 through VC. 

(c) An Interim reply may be submitted to Hon'ble NGT in OA No. 6 of 2012 seeking additional 
time of four months beyond 30111 June 2020 for assessment of damages to the environment in 
view of non-compliances by the concerned for rejuvenation of river Yamuna and also to submit 
recommendations of the Joint Committee before Hon 'ble NGT. 

(d) A sub-group comprising IIT, Delhi, NIH, Roorkee and NEERI may finalise the methodology 
for assessment of environmental damage in moneiaru terms and thereafter, Joint Committee 
may finalise its recommendations on the subject and filed its report in compliance to Hon 'ble 
NGT. 

The meeting ended with thanks to the Chair. 

-- 00 -- 

7152



Annexure-I 

List of Participants attended the Second meeting of Joint Committee held on 
23.06.2020 at 4.00 PM onwards through Video Conferencing for ensuring compliance to 
Hon'ble NGT order dated 5.3.2020 in O.A NO 06/2012 in the matter of Manoj Mishra Vs 
Uol &Oths. 

s Name of Officials Designation Phone No Email id 
No attended the 

meeting through 
vc 

1 Sh D.P Mathuria ED Technical 9911725111 uyrb-mowr@nic.in 
NMCG 

2 Sh A Sudhakar DH-WQM-I, 8800326699 asudhakar.c12cb@nic.in 
CPCB 

3 ShA.K. Nema Professor, Deptt 9810827852 aknema@civil.iitd.ac.in 
of Civil Engg, 
III Delhi 

4 Dr Anupama Scientist- 9897919552 anu 12ma .nihr@nic.in 
Sharma 'F',NIH, 

Roorkee 
5 Prof .A.A Kazmi III, Roorkee 9837262698 absar.kazmi@ce.iitr.ac.in 
6 Er. Hernant Scientist, 9096049515 h.bherwani@neeri.res.in 

Bherwani NEE RI, Nagpur 
7 Sh J. Chandra Babu Sc E, WQM-I 9868278903 jcb.c12cb@nic.in 

Div, CPCB 
8 ShJ.P Singh SEE, HSPCB 9216849307 
9 Sh D.KSingh SEE, DPCC, 9717593512 

Delhi 
10 Sh. Ashok Kumar CEO,UPPCB 9412168902 

Tiwari 
11 Mrs.Suniti Parashar Sc C, WQM-1 9868819711 s uni ti. c12c b@nic.in 

Div, CPCB 
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